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LOK SABHA
Friday sist August, 1956

The Lok Sabha met at Eleven of the Clock, 

[Mr. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Co-operative  Institutions

1̂586. Shri  Shree Narayan Das t
Will the Minister of Finance be  pleased 
to state:  '

(a) the extent and the manner in which 
it has 80 far been possible £or  the State 
Bank of India  to  be responsive  to the 
needs  of co-operative institutions, con
nected with credit, marketing and proccs- 
singj

(b) whether  it has  been possible  to 
evolve a scheme for training personnel of 
the State Bank of India with special em
phasis on the aims and methods of co
operation and co-operative banking, as sug
gested by the all India Rural Credit Survey 
Ck)mmiitee;

(ĉ if so, the nature of the schemc 
and the extent of its implementation ?

The Minister  of  Revenue  and 
Defence  Expenditure  (Shri A. C. 
Guha) I (a) to (c).  A statement is placed 
on the Table of the House. [ See Appendix 
X, Annexure  No.  i.]

*  Shri Shree Narayan Das : From the 
statement it appears that the State  Bank 
is at present offering concessional rates of 
interest to co-operative banks.  May  I 
know the present rate of concession that 
is  given to co-operative institutions ?

Shri A. C,  Guha :
to have  notice for that.

I would  like

Shri Shree Narayan Das : It appears 
from the stat̂ cm that the State Bank has 
certain  functions with regard to the co
operative movement.  I would like  to

448 L.S.D.—1.
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know whether  there is any statistics or 
report of the work so far  done by  the 
State Bank in connection with these func
tions.  If so, has anything been done by 
the  State  Bank with regard to the pro
motion of the  co-operative movement in 
the country? *

Shri A. C. Guha :  A long statement 
has been placed on  the  Table.  More 
or less all the facts are there .  But if the 
hon.  Member requires  further informa
tion, I can say that the amount of advances 
made by the State Bank to co-operative 
banks would amount to about Rs. 89,27,000; 
purchase of Land Mortgage Bank deben
tures  about  Rs.  5  lakhs ;  advances 
against such debentures to Land Mortgage 
Banks—sanctioned  amount—gi little  over 
Rs. 25 lakhs.  And, 1  think,  cash 
credits and demand loans of Rs. 130 lakhs 
have  also been given up to the co-opera
tive banks.

Mr. Speaker 1 Are all these details 
given in the statement laid on the Tabic 
of the House ?

Shri  A. C. Guha i All the figures 
might  not be there.

Shri  Shree Narayan Das : The
Rural Credit Survey Committee recom
mended that the personnel of the State Bank 
should be given certain training with regard 
to the aims and objects of the co-operative 
movement.  I would like to know whether 
any definite steps have been taken and 
whether  some additional subjects have 
been  introduced  for  the  Institute 
of  . Bankers  Examination  and 
whether  the existing personnel are  gven 
any training with rcspcct to the co-opera
tive movement.

Shri A. C. Guha: I think only the other 
day 1 mentioned that some of the officials 
of the State Bank are having their training 
in the Co-operative Banking  Training 
School.

Shri  Bhagwat  |ha Aaad : Besides
the facilities already given, what other faci 
lities  have been given to the State Bank 
to open its branches in different areas $0 
that  they  can efficiently cover the co
operative  institutions ?
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Shri A. C.  Guhft s  The progress 
in this respect is  quite known  to  the 
hon. Member.  I have  also stated a few 
days ago that as yet only 32 or 35— some
thing  like  that—branches  have been 
opened and we xepect that now the pro
gress would be more rapid and quick.

Induftiial  Managm

*t§S7. Shri D. C. Sharma 1 Will 
the Minister of Education be pleased to 
state :

(a) whether  Col. Lyndall Urwick, a 
British consultant on management,  has 
submitted  any report about the  future 
training of the Indian Industrial Managers; 
and

(b) if so,  the nature thereof?

The Drauty Minister of Education 
(Dr. M, M.  bat) :  (a)  Not yet.

(b) Does not arise.

SM D, C,  Sharma 3 You will 
permit me to ask the hon. gentleman----

Mr. Speaker i The hon.  Minister.

Shri  D. C.  Sharma  s ...............
the  hon.  Minister when Col. Urwick 
arrived here, when he submitted his report 
and how long has this report been under 
consideration  ?

Dr.  M.  Das :  Col.  Urwick
arrived in the country on 10th February, 
1956 and returned on the  28th  March, 
1956.  What  happened  was  this.  As 
soon  as  Col.  Urwick, after  finishing 
his work here, went to England, there he 
was  given another  assignment immedi
ately and for that urgent assignment he 
had to sail for U.S.A. and Canada.  As 
soon as he comes  back he will write the 
report and  submit it.

Shri D. C. Sharma ; May I know 
wliac subjects were referred to this gentle
man for discussion and enquiry?

Dr. M. M. Das :  The Board of the 
Management and Studies, and some other 
gentlemen and several institutions con
ducting  management courses and other 
management  associations  in  different 
regions of the country were of the opinion 
that Col. Lyndall Urwick should  visit 
India and give his advice on the develop
ment  of management study and training 
and scientific management in the coimtry.

Shri Shrec Narayn Dasi May I know 
whether any Indian experts were associated 
with Col. Lyndall Urwick in this matter ?

Or. M. M.  Das :  No. Sir.

♦Us*5.  ’WW  ̂  :  "WT

fiwrt %

STPT #WT   ̂ T

 ̂ <̂iin  11*11  Pp ’

(v) JTsĤ’Tcf ^

ITPCT  ?t*IT 

(̂ ĉi ^

pRTW *ft,  w

 ̂  51̂  I ;

(W) Ifftf 5T, 5ft WT

wrr «in'PprT«r

?nTT-*l25r •TT 'OTT  »

(n)  ̂ qr <WT  PnjhT

ftriiT TO

(̂ ) JTfe  ?fr  ̂  #

ftnfTT  (iTo  lit©  :

(t)  ̂ ^

(?r)  r̂firfiT ̂  ^

sTfernf'T  imRnnr 'tt w

(*l) 51? t <

(̂ ) I

w  *rr!rft«r *NV 

5ft Srw  ̂  ̂fv̂ Kt̂ hr I,

 ̂3rR*TT ?

Dr.  M. M. Das t The Education
Ministry has accepted the recommenda
tions of thi*  expert committee and the 
ir.atter is now bemg taken up with  the 
Ftnancc  Ministry  for their  approval.
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^   IW : 3(|[t

m  «ptt w  «n?r

^  ftsiTT 3TT T̂r t  *l̂rfCTT 

m   ̂ r̂nr fip̂lr %(tK <n«r 

srp̂frr ̂frranit t ^ ?

Dr. M. M. Dm  : Sir, the Gazetteerŝ 
80 fiu: as I  know—I  speak  subject  to 
oorrcction—will be written in English and 
then the question of translating them into 
other languages or especially in Hindi will 
be taken up.

Shrl B* D.  Pande s May I enquire 
Whether  local committees  will also be 
associated in the preparation of the Gazet
teers?

Dr. Mu M*  Dm : There will be some 
volumes which will deal with all India 
matters.  These volumes will be written 
by the Government of India and the Dis
trict Gazetteers will be  written  by  a 
machinery which will be set up by  the 
State Governments.

^  frtN*: inft *nfr

 ̂^?TPTrPif^

 ̂  ̂t, ftPT qr

ftf  fVmr TT  t ’n 

fsfr ihrm V r̂r  ^

vrriiTivfhr fiir

19fTST fv f>MI

'̂<<.<̂1  WT  ̂ +"\'i

^  f I

Dr. M. M. Dm t There are four main 
items of their  recommendations.  One is 
that a central agency should be created 
which will supervise the  entire project 
and take it under their general control. 
The Editor will be  appointed  by the 
Central Government with the necessary 
organisational set-up.  Fifty  per cent of 
the expenditure will be ̂ ven to the State
Governments for 
Gazetteers.

writing the District

Indian  Companies Act

*1589. Shri  Ram  Krlahan : Will 
the  Minister of Finance be pleased to 
refer to the  reply given  to  Unstarred 
Question No.  800 on the  9th  April, 
1956 and  state :

(a)  whether the  enquiries instituted 
by Registrars under the Indian Compames 
Act in the 12 cases have since been com
pleted ; and

(b)  if so,  the  aaion  Government 
propose to take in the matter ?

The Minister of Revenue and Clrll 
Bx d̂itura  (Shri M.  C  Shah): (a)
and(b). A statement indicating the present 
position of these cases is laid on the Table 
of  the  House.  [5m  Appendix  X, 
Annexure No.  2.]

Shri Ram Kriaiian : May I know the 
details  of all the cases?

Mr. Speaker s As to  the  enquiries 
made  by the  Registrars ?

Shri Ram Kriahan :  Yes.

Mr.  Speaker 1 He wants details of 
the enquiries made by all the Registrars.

Shri M. C Shah : The details that 
can be given have been given in the states 
ment.

Sulphur DepMlta

*1590.  Shri  Jhulan Sinha 1 Will 
the Mmister of Natural Resources and 
Sdeutillc Research be pleased to stare 
whether steps have been  or are being 
taken to exploit the  sulphur  deposits 
recently found in Shahabad  district in 
Bihar?

The Minister of Natural Resources 
(Shri K. D. Malariya ) 1 There are no 
sulphur deposits in  Shahabad District in 
Bihar.  There are, however,  deposits of 
Iron  pyriteŝ in which sulphur combined 
with iron exists.  The areas  are mostly 
held by private lessees.

Shri  Jhulan  Sinha t What is this 
pyrites ? Is it something leading to sul
phur or something else?

Shri K.D. Malaviya : Iron pyrites 
is a  chemical compound which contains 
sulphur and from which sulphur has to be 
extracted by chemical process.  It is a 
little  more difficult process than to  get 
free sulphur in Nature and as the private 
lessees are  finding it difficult and unecô 
nomic—for  the time being  there are no 
suitable  plants to extract sulphur from 
pyrites—they  prefer to have free sulphur 
than to extraction of sulphur from pyrites.

Shri T. B.  Vittal Rao: In view of 
the fact that we have to depend on imports 
for sulphur, which are mostly irregular, 
do Government propose to work these 
mines or any sulphur mines even though it 
is  not economical.

Shri K. D.  Malaviya : We would 
very much like that the private sector or 
the public sector take up this question of 
prociuction of  sulphur because we  are 
importing  lot of sulphur  from outside.
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But we are giving cncouragemcnt to the 
private sector abo to purchase and to 
equip themselves with such installations 
as would easily give sulphur from pryrites. 
As sulphur is used for sulphuric acid, we 
will take steps for the  private sector to 
utilise  this sulphur for the  manufacture 
of fulphuric acid.

Shri H. N. Mukciiec :  May I know 
the  proportion of copper  production in 
our coimtry which is under the control of 
foreign capital interests as in the Singbhum 
area ?

Mr. Speaker :  We are here talking 
of sulphur.  Copper comes in the next 
question.

Dr.  Ram  Subhag  Singh  :
Is there any proposal to set up a proces
sing plant for  exploiting the pyrites de
posits in Amjor , and if sô what happened 
to that proposal for which roads and other 
things were constructed ?

Shri K. D.  Malaviya i There is a 
proposal which is under the consideration 
of the  Production Ministry to extract 
sttlphur  from pyrites.  I cannot exactly 
say  at  what stage it  is now.  But as i 
said, the Government have  got a policy 
of encouraging the production of sulphur 
from pyrites and with that end  in view, 
we are  prepared  to help any  private 
parties if they want to have such a plant.

Shri Natarajan :  May I  know
what is the percentage of sulphur in this 
ore 7

Shri K. D.  Malaviya : The pyrites 
in Amjor contains about 40 to 45 per  cent 
sulphur.

Copper

*1591*  Shri  S. C.  Samanta  :
Will the Minister of Natural Reaourcet 
and  Scientific Research be pleased to 
refer to  the reply given to Unstarred 
Question No. 2234 on the 31st May, 1956 
and  state;

(a) whether  any decision has been 
taken to tap copper resources in Khetri 
area in Sikar District;

(b) whether India is self-sufficient in 
copper at present ; and

(c) if [not, the quantity of  copper 
imported annually?

The Minister of Natural Resources 
(Shri K. D.  Malaviya)  ; (a) Yes, Sir.

(b) No,  Sir.

(c) The  quantity imported  during
1954-55 was  26,977 tons.

Shri S. C. Samantax May 1 know 
whether any plan for investigation of such 
area has been made in the Second Five 
Year Plan?

Shri K. D. Malaviya: Yes.  Sir. 
This is a comprehensive plan for detailed 
investigation of copper in Khetri mines. 
I also made some statement in this connec
tion.  The investigation programme has 
been taken up and further action will be 
taken as soon as the lease held by Jaipur 
Company  has  been  terminated.  The 
Bureau of Mines intends taking up this 
particular mine themselves after deuiled 
investigations have been completed.

Shri S. C. Samanta; Wi th reference 
to part (b) of my question, thehon. Minis
ter said “No**.  May I know the produc
tion at present in the country ?

Shri K. D. iMalaviya: India produces 
about 7,000 to 8,000 tons of metal copper 
or furnace copper at present, as against 
the consumption of 26,977 tons.

Shri Balwant Sinha Mehtat Are
the  Government aware that the Soviet 
experts who recently visited these mines 
gave a very promising report and they 
stated that these mines alone could produce
20,000 tons of copper per year, if properly 
exploited and if only one-third of this 
production is made available from some 
other sources, it may justify the construc
tion of a copper electrolyte plant in India, 
which is a heavy industry and can meet 
the heavy requirements of this country ? 
If so, why is there any delay in nationa
lising these mines and starting this industry 
when the present lessee has totally failed 
to do the job?

Mr. Speaker: The hon. Member is 
making out a speech and is also reading 
it.

Shri K. D. Malaviya: There is no 
delay so far as the Government is concerned 
in  making this proposal and steps are 
being  taken  to  terminate the lease. 
Detailed investigations of copper ore at 
Khetri will be taken up.  It will take two 
years,  according  to  technical  experts* 
assessment,  to complete these detailed 
investigations.  Within that period, we 
are proposing to go ahead with our detailed 
plans for the working of these mines, and 
We hope by the end of this Plan we shall 
have started with the complete exploitation 
of copper ore here.

Shri Balwant Sinha Mehta: What 
measures are being taken for the cons
truction of this plant,  as stated in the 
report ?

Shri K. D. Malaviya: It is too
premature for me to answer that question.
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Shri H. N. Mukerjee:  What is the 
nature of Government control, if any, 
on the production of copper by foreign 
capital interests, and is there any policy 
in contemplation to take it up under State 
auspices ?

ShrJ K. D. Malaviya:  According to 
our policy of direction and exploitation of 
future mines, manufacture of copper will 
be in the public sector.
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Family PensJons

'*'i592« Sardar  Iqbal  Siogfa:  Will 
the Minister of Defence be pleased to 
refer to the reply given to Unstarred 
Question No. 937 on the  12th April, 
1956 and state:

(a) the number of claims settled since 
the 1st March, 1956 in respect of family 
pensions and disability incurred during 
the Second World War;

(b) number of cases pending; and

(c) when  the remaining claims are 
likely to be finalised?

The Deputy IVilnister of Defence 
<Sardar 2Via)itlila)x  (a) 72.

(b) 197.  This excludes 88 cases which 
are being treated as closed as the where
abouts of the claimants are not known.

(c) The process of settlement of these 
claims is continuous.  The majority of the 
cases are pending for want of further 
information regarding the claimams, which 
has been called for from the civil autho- 
lities.

Sardar Iqbal Singh; These cases 
are there since six or seven years.  May I 
know whether Government has taken any 
steps to expedite the disposal of these 
cases?

Sardar Ma|ithiai It is quite natural 
that the cases turn up continuously because 
sometimes the disability is not found when 
the person goes out,  but comes in very 
much later but still attributed to the service. 
Therefore, it is a continuous process, and 1 
should like to mention here that on a rough 
estimate, about 4,00,000 cases are expected 
of this.  As I said, there are only about 
197 left now.

Sardar Iqbal Singhs Till the deci
sion of these cases, may  I know whether 
Government have any scheme for compen 
sation or help to these persons who hav<i 
been disabled ?

Sardar Majithia: Yes, Sir.  There 
is a disability pension, and that is the help 
which  Government  gives.

Sardar Iqbal Singh: Till the final 
settlement of the case, have Government 
any scheme to give interim compensation 
or help in these cases ?

Sardar Majithia :  A number of pre
requisites have to be satisfied before the 
disabil ty pension and others arc given. 
They have to be  verified from the Local 
Government j for instance, the beneficiary 
should not be in receipt  of any other 
pension from the Government; he or she 
should not be employed in Government 
service if full pension is to be granted. . . .

Mr. Speaker: The  hon. Member
wanted to know  if interim  pension is 
granted

Sardar Majithia: No interim pen
sion is granted because all these datails are 
necessary to settle the pension question.

•ft ww  :  fwn
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Sardar AUHtUat  If any such eases 
turn up, they may be brought to the notice 
of the Government and then they will 
certainly be looked into.

Mr. SpeidKr:  Pandit Tiwwy.
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Shii Cluittopadhyayai  I understand 
that under rule 67(3) of the Rules of Pro
cedure, I may be permitted to ask this 
question in the absence of the hon. Member 
ooncemed, because it is a very important 
qnestioa

Mr, Speakers After the first  round 
is over and the questions are exhausted, 
that will come up.

**Who la Who*’in Indian Literature

*1594. Shrl Kriahnacharya  Joahis
Vill the Minister of Education be ineased 
to  state:

(a) whether “Who is Who’* in Indian 
literature has been compiled and published 
by the Sahitya Akadami; and

(b) if so, the total amount spent on 
its  publication ?

The Deputy Miniater of Education 
(pr. M. M, Daa)i (a) “Who’s Who” in 
Indian literature is under preparation by the 
Sahitya  Akadami.

(b) Does not arise.

Shrl  Kriahnacharya Joahl: May I
know whether Indian writers in English 
will find a place in the ‘‘Who is Who*’ ?

Dr. M. M. Daa: Yes, Sir.

Shrl Kriahnacharya Joahl: What is 
the criterion for selecting the writers?
Dr. M. M. Daa :  The criterion is

that  at least one book of some quality 
should have been written and published 
by  the writer.

Shrl B. S. Murthy: May I know 
whether writers in the regional languages 
will also find a place in tlus publication?

Dr. M, M. Daa :  Certainly.

W  !Sft  I
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Dr. M. M. Dast It is done under the 
general supervision of the Sahitya Akadami 
by one gentleman named Shri  Tekekar 
of Bombay.

Shri Kriahnacharya Joahl: May I
know whether there is any coordination 
with PEN who have also undertaken ŝ 
work?

Dr. M. M. Daa: There is no connec- 
•“  don between this Who is Who and the one 
prepared by the PEN except that it was 
Ac last mentioned gentleman Shri Tekekar 
of Bombay who comptted that and who 
, it also rftfnpiiing this book.

Shrl  Kansatht  In  this  woik  of 
compilation, will the guidance and advice 
of the Prime Minister, who is himself a 
Uterateur, be sought or not?

Dr. M. M. Daa: Yes, Sir;  certainly.

Shrl H. N. Mukerjee: I find from 
a questionnaire supplied, I 8uppose> by 
the Sahit>̂ Akad̂ i that writers were 
asked to give the names of their books in 
Indian languages as well as in English. 
May I know if any attempt has been made 
to sift the list of J&glish books so that only 
books of literary value are mentioned 
and not the other kinds of books which 
are usually written  by some English 
writers?

Dr. M. M. Daa: That is a  very 
important matter.  It is one of the maia 
reasons why it is necessary to edit these 
replies which we get from the writers.

Educational Survey

*1595* Dr. Ram  Subhag Singh :
Will the Minister of Education be pleased 
to state:

(a) whether Government  propose  to 
conduct a survey of Primary, Basic and 
Technical Education at Secondary level;

(b) if so, whether the survey  will 
be conducted departmentally; and

(c) if not, the time by which the Survey 
Committee is likely to be appointed?

The Deputy Miniater of Education 
(Dr. K. L. Shrimali): (a) Yes, Sir.

(b) Yes Sir, in association with State 
Governments.

(c) Does not arise.

Dr. Ram  Subhag Singh: May I
know the purpose of conducting this survey 
and whether this work has  been under
taken?

Dr« K. L. Shrimali: The main ob
jective of the survey may be described as 
threefold: to find out and ascertain the 
population of cities, towns and villages 
already provided with primary and other 
schools; the number and the population 
of villages which are still to be provided 
with schools and thirdly, the manner in 
which new  school  can be started in the 
school-less villages so as to avoid over
lapping and to achieve the maximum of 
effect at the minimum of cost.

Dr. Ram  Subhag Singh: May  I
know whether this work has been under
taken or not?

Dr. K. L. Shrimali: The work has 
not yet been started.  We have written 
to the State Governments and we are 
awaiting the replies.  We have already 
leceived the replies of some of the State 
Governments and as soon as the replies are 
received from the rest, action will be taken
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Shri SiiiluiMa Sia|̂ : fÂy I know 
whether the basic education system is 
applicable only to the rural area or to the 
umn 1 ...............................  'area « well and if so> whether there 
is any scheme to apply it equally to all 

uxbfm aad rural?

Dr. K. h* Shiimiili s Basic education 
has been accepted as the pattern of national 
education.

Shri Bliagwftt Jha And s May I
know whether any departmental committee 
has been set up for this purpose  and 
whether any time-schedule has been drawn 
up for submission of the report?

Dr. K.  L.  Shrlmali s No depart
mental committee has been set up as yet. 
As 1  have said we have written to the 
State  Governments.  As  soon as their 
replies are received, we shall appoint a 
special officer.  Then, we shall conduct 
a seminar of the officers who will do this 
work in the States and a survey will  be 
carried on.  Steps are  being taken to 
expedite the work as quickly as possible.

Shri Shrec Narayan Daa : May 1
know whether the opinion ol the State 
Governments was taktn betoie decioing 
on this survey?

Dr. K. L. Shrimall : No, Sir.

Shri Sinhaaan Singh : My question 
was sin4plei he tuis noi ii.

Mr. SpcaJier :  The hon.  Mcmbe r 
sat down ana allowed another hon. Member 
to put a question.  He now refers to his 
old question.  As soon as he replied, he 
should have stood up and said that the 
reply was not sufficient.

Shri Sinhaaan Singh i My question 
was whether the basic system of education 
is going to be made applicable to urban 
and rural areas or whether it was meant 
only for the rural aiea?

Mr. Speaker :  He said that it was 
the national method of education.

Dr. K. L. Shrimali i We do not make 
any distinction between rural and urban 
education.

Dr. Ram Subhag Singh i The point 
is whether any instiiuticn oi this type has 
been opened in the urban areas so far ?

Mr. Speakcf : That is not the ques
tion.  The question is whether the same 
acheme should be applied to urban ami 
rural areas.  He replied that it was a 
national system of education.

Shri V̂layudhan:  In  view  of 
the fact that so many commissions were 
appointed and so many investigations were 
made about the primary, basic and tedmi- 
cal education in the past, what new light 
will this survey throw?

Dr. K. L. 91iriiimli > I have already 
eŝlained the main objects which we have 
in view.  The whole problem before us is 
to implement the Directive Principles of 
;he Ck>n8titution as quickly as pĉsible and 
this survey would help us to avoid wastage 
and to open new schools where needed.

Dr. Ram Subhag Singh / The hoB.
Deputy  Minister said earlier that the 
basic sysytem of education  had  been 
accepted as the national pattern of educa
tion.  May I know whether the Govern
ment is acting aocordir\g to the aĉ ted 
national principle or whether that principle 
Is not being applied at present?

Dr. K. L. Shrimali : The  Govern
ment is acting according to that principle. 
We have repeatedly requested the State 
Goverrmients  to  convert  the  existing 
schools into basic schools.  We have given 
grants to the  State  Governrricnts and 
quite a large number of sch(X)ls has been 
converted into basic schools in the First 
Plan and more will be converted in the 
course of the next Plan.

Dr. Ram  Subhag  Singh : Arising 
out of  this, I ask:  how  many basic 
schools have been opened in big cities like 
Delhi, Calcutta, Bombay and Madras?

Dr. K. L. Shrimali i The question 
is about survey but it is now proceeding 
towards a discussion on basic education. 
I shall require notice to answer that ques
tion.

ShriB.S.Murthy : May I know whe
ther this will be a comprehensive survey 
or a sample survey? Docs ‘in association 
with the State Governmtnt* mean that 
it will be left entirely to them with an 
officer going from the Centie?

Dr. K. L. Shrimali : No, it will be 
in association with the State Governments. 
We shall invite them to depute officers for 
a seminar for a few days and then the 
work will be carried on through the State 
Governments.

Shri Sinhaaan Singh : One question 
Sir.

Mr. Speaker : 1 have allowed eight 
questions.

Public School Merit Scholarahipa

*159̂ Shri BheaUia Bhai t Will the 
Minister of Education be pleased to 
state:

(a)  whether it is a fact that a lar« 
number of students applying for Public 
School Merit Scholarships especially from 
Scheduled Castes and  Scheduled Tribes 
are rejected at the Screening Stage; and
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(b) if not, whether a copy of a statement 
containing the information for the last 
three years on the following points, State- 
wise, will be laid on the Table:

(i) the number of students from
Scheduled Tribes and  Sche
duled Castes who applied for 
such  scholarships

(ii) the number selected for screening 
test; and

(iii) the  number selected  for the 
award of scholarship ?

The Deputy Minister of Education 
(Dr. M. M. Das) :  (a) and (b). 7 he 
information is being collected from the 
States and will be placed on the Table of 
the Lok Sabha in due course.

•ft :  ’WT  ̂ '3fT»T
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Dr. M. M. Das : I have got the figures 
for the total number of Scheduled Caste, 
Scheduled Tribe and backward class stu
dents selected from the year 1953.  In 
1953, out of a total number of 57, eight 
were from  Scheduled  Castes,  two  were 
from Scheduled Tribes and one belonged 
to the backward classes.  In 1954, out of 
a total of 65, there were twelve Scheduled 
Caste and seven backward class candidates. 
In 1955,  of ®  ô̂al of 70, there were 
two Scheduled Castes and live backward 
class  students.

Shrl B. S. Murty : On a point of order 
Sir.  The  hon.  Deputy  Minister, just 

now, while answering the main question 
has stated that information is being collect
ed and it will be placed on the Table  of 
the House.  Now, for a supplementary 
question,  he  gives  this answer.  Why 
has he not given this information before ?

Dr. M. M. Das i The question asked 
is something different.  The original ques
tion is not answered by what I have said 
just now.
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Dr, M. M. Das :  The  preliminary
screening is done by the Sute Governments* 
education departments. We have to collect 
that information from the education de- 
partmenta of the States.
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Dr. M. M. Das : No, Sir, we have 

not received any memorandum but I am 
not very sure on this point.

CoL Zaidi :  Would  it  be  in  the 
national interest for such caste consideration 
to be kept in view when awarding merit 
scholarships ?

Shri B, S. Murthy : Of course.

Dr. M. M. Das : So far as these merit 
scholarships are concerned, we have got 
a certain percentage reseived for the Sche
duled Castes, Scheduled Tribes and Back
ward Classes.

Shri N. Rachiah : May I know whe
ther the Government are aware that while 
awarding such scholarships the claims of 
Scheduled  Castes and Scheduled  Tribes 
candidates  are not at all considered  and 
generally they are ignored?

Dr. M. M. Das t They are not ignored 
It is for this reason that we have  kep 
a certain percentage of the total  scholar* 
ship reserved for them.

Shri B. S. Murthy: Arising  out
of the answer given by the hon.  Deputy 
Minister that screening is left  entirely 
to the  convenience of the State  Govern
ments, may I know whether any  instruc
tions have been sent to the State  Govern
ments  that  sufficient  encouragement 
should be given to the Scheduled Castes, 
Scheduled  Tribes  and  Backward Classes 
students in the matter of selections?

Dr. M. M. Das : I do not think  any 
instruction  is  necessary.  The  State 
Governments screen the students accord
ing  to merits and send them, but  some 
special concession is made in the case  of 
Scheduled  Castes,  Ŝ eduled  Tribes 
and  Backward  Classes.

Bogus  Educational  Institution in 
Delhi

ister
*1597. Shri Gidwani 1 Will the Min- 
r of Education be pleased to state;

(a) whether it is a fact that the  Police 
raided an “International Teachers’ Train
ing  Institute” Delhi and  arrested  its 
‘Prindpal’ and ‘Director’;
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(b) whether Police also  raidedlBome
other institutions  of a similar |nature 
and| ■

(c)  the  steps  Government  propose 
to take to stop the starting of suci insti
tutions with a view to save the public from 
being defrauded ?

The  Deputy Minister of (Educa
tion (Dr. K. L ShrimaU) : (a)  Yes, 
îr.

(b) Yes, Sir.

(c) Police Officers have been  directed 
by the State Government to check  the 
Jjonafides of all such institutions and launch 
prosecutions against those found  to be 
-bogus.

Shri GIdwani : May I know how many 
persons have been arrested, and  what 
was the amount of money that they cheated 
out of these students?

Dn K. L. Shrimali : A raid was car
ried out on this International  Teachers* 
Training Institute in Shaktinagar and the 
Principal and  the Director  have  been 
jirrested.  Two more allied  institutions 
which are known as Basic Teachers* Train
ing  College and Uttar Pradesh  Teachers’ 
Training College,  Kamla  Nagar,  Delhi, 
mrc also raided on the same day and  in
vestigations  reveal that these institutions 
were being run by three or four members 
of one family who were themselves matri
culates or 80.  It is alleged that  these 
institutions have cheated about 300  boys 
and girls recently.  The matter is  still 
-under examination, but they are  alleged 
to have cheated public upto the  tune of 
Rs.  25,000.

Shri Gidwani : Are Government aware 
that not only gullible people but even SUtes 
have sent their students. Sanitary  Ins
pectors and others to an institution in Delhi 
which  is also a bogus institution and the 
State Government has informed  the  edu
ction authorities about it ?

Dr. K. L. Shrimali :  Another insti
tution known as the  All India  Sanitary 
Training  Institute,  also  in  Shaktinagar, 
was raided and it was alleged that the ma
nagement was indulging in cheating  the 
public  by  giving  false  advertisements 
to the Press.  It is about this institution 
that I said, it is alleged to have cheated the 
public to the tune of Rs. 25,000.

Shri Kelappan : May I konw if any 
of these institutions  received any  help 
from  the  Government ?

Dr. K. L. Shrimali 1 No, Sir.

Shri Ramachandra Reddi 1  May
1 know whether any hon. Ministers have 
ên invited to these institutions to inaugu- 
/rate?

Dr. K. L.  Shrimali i  I  could  not 
follow the question of the hon.  Member.

Mr. Speaker 1 He wants to  know 
whether any of the hon, Aiinisters  have 
been invited to  inaugurate  any  of  the 
fimctions in  these institutions.  ^

Dr. K. L. Shrimali : Ministers  do 
not go to inaugurate bogus institutions.

Shrimati A. Kale : May I  know 
what action has been taken by the  Go
vernment against the paper in which  these 
advertisements  given  by  these ititi na
tions  appeared ?

Dr. K. L« Shrimali : I am not  sure 
whether we can take any action  against 
the papers.  They receive certain  money 
for the advertisements.  I do not know 
whether the Government can take  tny 
action, but this is a matter which  needs 
to be looked into.

ITo ifSTo mo
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Shri Chattopadhyaya: Sir, we call 
it a bogus institution now.  But when 
these advertisements actually  appeared̂ 
what did the Ministers do?  Did they 
not wake up and try to find out ?

Shri Kamath : After some time.

Dr. K. L. Shrimali :  As soon as the 
matter came to the notice of  the  Gov
ernment,  prompt action was  taken and 
these  institutions  have been  tpkcn to 
task.  Until a theft or cheating is done, 
it is very difficult for th; Govjmmcm 
to know that  cheating has  been done. 
It is only  after the cheating  has been 
don? that Government can find out that 
certain persons have been cheated.

Shri Gidwani t In view of this evil 
being rampant not only in Delhi but in 
many other States also, will not the Govern
ment think of taking a legislative  measure 
to prevent the starting of such institu
tions ?

Dr. K. L. Shrimali ; The Govern- 
m:nt are looking into the matter.  After 
the police reports have been received, the 
matter will be considered.
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Shri Kmmmth i Sir, 1 rise on a point 
of order.  The word ‘bogus* docs  a>t 
appear in the bfxly of tĥ q jistion but only 
in the caption. How is that?

Mr. Speaker; Th; Secretariat is  opty 
helping hon.  Members  to understand.

Stipend for Tribal Students

*̂1598. Shri Dmratha Deb : Will 
the Minister of Education b̂  pleased to 
sute:

(a) whether it is a fact that the  Go
vernment  of Tripura have  stopped the 
stipends that w.*r: bnng given to the 
Tribal Students of Tripura since inte
gration; and

(b) if so, the reasons thereof?

The Deputy Miniiter of Educa
tion (Dr. K. L. ShrimaU) i (a) No,
Sir.

(b) Does not arise.

Shri Dasaratha Deb ; Sincc 1941-42 
a fixed number of Tribal students in Kho- 
wai, Tripura  boarding-houses were being 
allowed stipends.  I want to know whether 
stipends are being  continued to be given 
to the same  number of students, or is 
It that it has been recently stopped?

Dn K. L. Shrimali : It is very dif
ficult  to say that the same stipend is being 
wntinued.  Sometimes  a stipend-holder 
does not have a lien and then the stipend 
IS not continued.  Rut our information is 
that expenditure on  stipends has consi
derably mcreased  sincc  1948-49.  In 
1948-49 wc were giving Rs. 3,556—this was 

‘>̂'*<>re  integraiion  of the State 
of T̂ripura to Indian Union.  In 1955-56

7>26s.  So, ins
tead ol decreasmg the amount has actually 
mcreased.  Then, the State Govtrnment

Trih»? *'’ Rs. 19,665  for 55
attached to the Tripura 

Rq •>« ̂ *̂̂shalaya,  Chambatnagar  and
m 55  students  attached
f̂ m rh Academy, Agartala

9̂55*56.  In addition to

sâction̂
scholarships  to  Scheduled 

•Laste  students,  55  in 1954-55 and 71

*0̂ ^̂ Therefore, it is not true
say t̂ t the number of scholarship- 

noidcrs 18 decreasing;  instead of that it
IS increasing.

!>®w«tha Deb : My question
SI  i?*?* ,  Formerly  a quota was fixed 
for Tribal students of Khowai boarding- 
nouse  to receive stipends.  Recently 
I am told that it has been discontinued, 
i want to know whether it is a fact and 
If to, what arc the reasons.

Dr.iLL.  Shrimali t If the  hon. 
Member has any panicular instance in view, 
he miy kindly draw  my attention to that 
and I will enquire into the matter.

Shri Birea Dutt: Sir, may I know....

IVIr. Speaker t Enough has been asked.

History  of  Orissa

1̂599* Shri Sanganna : Will the Mi
nister of Education be pleased 10 slulc:

(a) whether  the  Uikal  University 
have  approached  the  Government  of 
India  for  documentary  mi.crials  and 
historical data  required  for  ihe  pru- 
paraiijn of the History of Orissa:

(b) the  details  of these documents 
and data; and

(c) whether they  have  been  spared 
on temporary basis or otherwise?

The Deputy Minister of Education. 
(Dr. M. M. Das): (a)  No, Sir.

(b) and (c). Do not arise.

Shri Sanganna : May I know whe
ther the University has approached tJie 
Government of India for any other assis
tance?

Dr. M. M.  Das :  The  Unixersity 
has submitted  certain proposals in the 
Second Five  Year  Plan including the 
development of the departments of lustory 
and art,  sculpture and  archaeology of 
Orissa.  These schemes have been refer
red by the University Grants Commis ion 
to a visiting commission for examinaiion 
and  report.

Service Personnel for Madras and 
Kerala

*1600. Shri A. M. Thomas t Will 
the Minister of Home Affairs be pleased 
to state:

(a) whether any temporary allocation 
of the service personnel  has been made 
t̂ween the Madras  and future Kerala 
Government;  and

(b) if so, the principles on which allo
cation is sought to be made?

The Minister in the Ministry of 
Home Affairs (Shri Datar) : (a) and
(b). No allocations have yet been made.

Shri A. M. Thomas : May I enquire 
whether any general directions have been 
given  by the  Home Ministry applicable 
to all States in the matter of allocation 
of service personnel ?

Shri Datar t General advice has been, 
given. (
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Shri A* M* Thonouit: Am I to umioc- 
stand that no dcfini r; ŝops have yet been 
takdn with regard to allocaiion of tervioe 
personnel in respect of Madras and Ke
rala?

Shrl Datar i Some  steps are being 
taken.  Inter-State  Ministerial meetings 
are b̂ing hsld and we have sent certain 
temporary directives for the guidance in 
the course  of these  meetings.

Sliri Punnoose x May I know whether 
there is any enquiry made about trans
ferring the officers in the Madras State 
who want to go over to KcraJa and those 
who are serving in the Kerala area who 
want to go to Madras ?  If so, what is the 
present  position ?

Shri Oatar t There is no question of 
making any enquiry, bccause ccrtgin gene
ral principles are being followed.  There 
is no question of giving any option to the 
officers.

Shri Damodara Menon : May I
know whether there is any proposal to trans
fer any of the judges of the Madras High 
Court to the future Kerala State?

Shri Datar i The question of High 
Court judges is entirely different.  It 
does not com; under this subject.

Shri A. M. Thoma« : There were 
reports in  the  newspapers that depart̂ 
mental  Committees have sat to  discuss 
th<: mailer and  that later on there were 
discussions in the ministerial level also. The 
answer is vague and  indefinite.  May 
I enquire at what stage the matter lies ?

Shri Datar : I am prepared to give 
general information in this respect if the 
hon. Member so desires.  We have laid 
down three principles.

Mr. Spealb&r : He does not want the 
principles.  He wants to know at what 
stage th- question of allocation between 
the two Sutes  rests.

Shri Datar : The matter  is under 
discussion between the Governments of 
Madras  and Travancore-Cochin.  We 
hope to receive  their recommendations 
in a very short period.

Several hons  Membeie nw#—

Mr. Speaker s Shri A. M. Thomas 
wented to know it what stâ the matter 
lies and the hon. Minister has rq;>tied to 
it.

Shri Bibkutft Mithra t WiU
the Minister of Education be pleased to 
rdfer to the reply given to Starred Ques
tion No. 408 on the 28th July, 1956 and 
lay a stttement on the Table showing:

(a) the names  of the  basic  schools 
which are fiiUy or partially self̂supportr 
ing in various Sutes with figures of  ex- 
poiditure monthlŷ yearly., and income 
monthly and yearlŷ of each shcool ; and

(b)  the  steps  Government  propose 
to take towards sclf-suffidcncy in case even 
a fraction of expenditure is not met out 
of the basic schooVs  income?

The Deputy Mlnlater of Bducatloa 
(Dr. K. L. Shrimali) 1 (a) The required 
up-to-date information  is not available 
with the Government of India.  A state
ment containing the available information 
is placed on the Table of the House. 
Appendix X,  annexure No. 3].

(b)  It is for the State Govts,  who ad- 
mimster the schools to take such steps as 
they consider approporiatc.
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Shri Bharat Jha Azad : There 
are 40 institutions as seen from Appen
dix A, out of which only half a dozen are 
meeting their expenditure above 28 per 
cent, and the rest cannot meet even this 
small percentage of expenditure.  May 
I know whether any percentage is fixed by 
the Government—a percent̂e which could 
be met by the basic institutions?

Dr. K. L. Shrimali t As I said̂ the Go
vernment have not fixed any percentage. 
We have certainly given a directive that as 
far as possible emphasis should be laid 
on  production. But education should be 
the aun and not production,

Shri  Bhagwat Jha  Azad  t  This 
statement̂ namelŷ, that education is the 
aim, is very  significant. So, if that be 
the principle, may I  know whether the 
Goverment is  laying down or enunciat

mg an other principlê a principle  which 
different  from the one laid down 

oy Mahatmaji in regard to basic education?

Mr. Speaker! That is only another form 
of the question  put  by  Shri Bibhut 
Mishra who asked whether  the Govern
ment were backing out from the principle 
of Mahatmaji,  The hon. Minister said 
that they are continuing the same policy 
and there is no backing out.

Shri Sinhatan Singh : May I know 
whether the basic education scheme spon
sored on the advice of Gandhiji is appli
cable to all parts to India or whether it 
is different in particular cases?  May 
I also know whether the basic  education 
scheme is applicable to all people alike?

Dr. K« L, Shrimali 1 The Govern
ment have accepted basic education as 
a national  pattern of education which 
means that there will be no differentiation 
with  regard to education in the urban 
and rural areas.  We must have the same 
pattern for the whole country and Govern
ment are making eflforts in that direction.

Shri D. C. Sharma s Taking what 
the bon. Minister said at its face-value— 
the statement that basic education is ôing 
to be the national pattern of education— 
may I know how many years it will take for 
the Education  Ministry and the State 
Governments to bring the scheme or this 
national pattern of education to fruition 
or completion?

Dr. K. L. Shrimali : It is a long pro
cess.  The task  of  educational recons
truction  cannot be completed in a day. 
It will take years.  No definite date can 
be given.

Several hon. Members rose—

Mr. Speaker : Out of the 44 questions 
in the List, I have not been able to finish 
more than 15 questions thus far.  How 
can I go on allowing discussions?

Campus Work Projects

*1603. Shri Sinhasan Singh x Will 
the Minister of Education be pleased to 
sute:

(a) the amoimt of help that Govern
ment is giving for setting up of the Cam
pus Work Projects in schools in 1956

1957;

(b) whether any preference is given to 
rural educational institutions over  those 
of urban educational institutions; and

(c) the number of applications of edu
cational institutions which have been re
commended by the Government of U. P. 
for help?
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The Deputy Minister of Bducatioa 
(Dr. K. L* Shrimali ) t (a) A provision 
of Rs. 12  lakhs has  been made for fi
nancial assistance to both schools and col
leges for various Projects.

(b) No preference is given to nay parti
cular type  of institution.

(c) 16.

Shri Sinhaaan Singli : May I know 
how many, out of the 16 institutions, are 
situated in the rural areas and how many 
are in the urban areas?

Dr. K. L. Shrimali : It is very dif
ficult to say, because the State Govern
ments fix up the priority.  But looking 
to the applications, roughly, it may be said 
that about six institutions are situated in 
the rural areas.

Shrl Slnhatan Singh : The hon. 
Minister has not given the names of the
16 institutions. May I know which are the 
sixteen institutions  which  have  been 
recommended by the Government of Uttar 
Pradesh for help?

Dr. K. L. Shrimali : I do not have 
the full list of institutions.

P.T.O.

<̂1604. Shrl T. B. Vittal Rao : WiU
the Minister of Home Affairs be  pleas
ed to refer to the reply given to Starred 
Question No. 503 on the 31st July, 1956 
and state when a decision is likely to be 
taken in the matter of grant of Privilege 
Tiket Order for the Central Government 
Employees ?

The Minister in the Ministry of 
Home Affairs (Shri Datar): The matter
is likely to be finalized soon.

Shri T. B. Vittal Rao : May 1 know 
whether the financial implications at least 
have been assessed for the granting of this 
facility and, if so, what is the  amount 
involved ?

Shri Datar s That question itself is 
being considered.  The financial impli
cations are being gauged.

Shri T. B. Vittal  Rao :  Am I to
understand that the decision will be arrived 
at during this year?  There are only  a 
few months left and if these facilities arc 
granted now,  they  may not be  availed 
of this  year.

Shri Datar 1 We  hope to come to a 
decision, as far as possible, during this year.

Shrl Nambiar i What exactly is the 
reason for the delay, inasmuch as the Home 
Minister  promised to implement it, and 
made an announcement in that regard 
during the course of the budget discussions ?

Shri Datar : This question has been 
considered from many points of view, 
êady, the railway trains are overcrowd* 
ed to a certain extent, and if this conces
sion  is offered, then, it will add to fur- 
êr overcrowding.  That is one point. 
Secondly, the financial  implications also 
have to be considered.  But in spite of 
these, it is our desire to give some n̂e- 
fit to our employees.

Shri T. B. Vittal Rao : May I know 
the nature of the concessoin which is under 
the consideration of the Government?

 ̂Shri Dater t 1 cannot divulge it at 
this stage, but the hon. Member can kindly 
wait for a few weeks.

Shri B. S. Murthy 1 This question 
has been awaiting decision for long. May 
I know whether the question will be deci
ded during the course of this yeai ?

Shri Datar 1 That is what I have said 
just  now.

Shri Nambiar : We want to know 
whether it will be in a few weeks or years.

Mr. Speaker : There arc other ques
tions.

Mining College for Rajasthan

*1606. Shri Balwant Sinha Mehta t
Will the  Minister of Education be 
pleased to state:

(a) whether it is a fact that a  Mining 
College is proposed to be opened in  Rajas
than away from the mining arc of the sutc;

(b) if so  the reasons thereof;

(c) where it will be located and when 
it will come into operation; and

(d) what courses will be taught there?

The Deputy  Minister  of Educa
tion (Dr. M. M. Das) t (a) to (d). A 
statement giving the required inforamation 
is laid on the Table of the House. [See 
Appendix X, anncxurc No.  4].

Shri Balwant Sinha  Mehta : In
view of the fact tlm Udaipur is the seat 
of geology and is centrally si tuated i n the 
mining area  of Rajasthan uhcre almost 
all important minerals of the world are 
found and there is provision for practi
cal training along with other essential'
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facilities of  workshop and  laborato
ries of the civil, mcchanical and  electri
cal departments of the Rural Engineering 
CioIlcRc which was opened  there recently 
IX ill Government revise the decision taken 
and provide the degree courscs there ?

Dr. ML M* D«s: No, Sir ; it has been 
decided that the degree courses in  mining 
engineering and metallurgy will be  intro
duced i n the exi sti ng colleges of eni neeri ng. 
M. B. Engineering college, Jodhpur will- 
have one degree course in Mining and me 
tallurgy.

Shri T. B. Vlttal Rao : In the state
ment it i s statedathat the Central Govern
ment will givefinancialassistanceifadegree 
course in mining engineering is  started. 
May I know w hat percentage of the ex
penditure actually incurred by the  State 
Government will be given ?

Dr. M. M. Das : Generally speaking, 
80 tar as non-recurring or capital  expen
diture is oncerned, the Central  Govern
ment contributes two-thirds of it and so 
far as recurring expenditure is concerned, 
the Central  Government  contributes 
one-third of it. Sometimes this is changed 
also.

I. A. S.

Shrl  ChattopMOiayayat  May  I
know if this reorientation will be in the 
direction of the socialist pattern of society.

Shrl Datttrt  That is the underlymg 
poUcy around which all these schemcs 
move

Shrl Shr«e Narayan Dat: May I
know whether any time-limit  has been 
fixed for this officer to submit his report?*

Shri Datart No time-limit need be* 
fixed.  He will submit the report in a few 
months.

Ititesradim of StAte Attoclated Banks

«i609.  ShHH.N. Mnk«r)eft WiU
the Minister of Finance be pleased to 
state:

(a) whether it is a fact that Govern
ment have  deferred  decision  reicm 
ing  integration  of the Bank of Bika 
ner, the Bank of Jaipur and the Banx 
of  Rajasthan with the State  Bank of 
India as reconmiended  in  the All India 
Rural Credit Survey Report; and

(b) if BO, the reasons therefor?

*i6o8. Shri Shlvananlappa i  WUl
the Minister of Home Affairs be pleased 
to state whether Government  propose 
to set up a Committee to reorientate the 
method of recruitment to the I.A.S. and 
the training gi vcn to the personnel ?

The Minister in the Ministry  of 
Home Affairs  (Shri Datar): I would 
invite the attention of the hon. Member 
to Home Minister’s speech in the Lok 
Sabha on the I2th April, 1956.  No 
Committee is being appointed for this 
purpose,  but Government have decided 
to appoint on Officer on Special Duty 
to examine various matters connected with 
it.  This Officer will work in close associa
tion with a group of senior Secretaries. 
The specific terms of reference of the Special 
Officer are still under consideration,  but 
they will include matters like structure of 
the Services, methods of recruitment and 
training of personnel of various grades and 
belonging  to  different  Services.

Shri Shivananjappa:  May I know
whether this officcr will go into the question 
of the disparity in the scales of pay and 
al’o vances between Central Government em
ploycjs and States Gvweniment employees ?

Shri Datar: He would not go into
the question of this alleged disparity in pay 
between Central and  State emplôxes.

The Miniater of Revenue 
Defbnce EsKpcnditure  (Shri A. C. 
Ovha)s (a) and (b).  Yes.  The  integra* 
tion of these banks raises a nimiber of diffi
cult questions to which answers have been 
sought before final decisions are  taken. 
There are considerable differences in re
gard to various matters between these banks 
and the State Bank which is also engaged in 
increasing the number of branches in the 
rural  areas.

Shrl H. N.  Mukur)ee: May I know 
î the attention of Government has been 
drawn to certain rerresentations of the 
em’ loyecs of these banks suggesting that 
the integration with the State Bank would 
be good not only for the regions concern
ed, but also for the administration ? What 
is the Government's response  to that ?

Shri A. C. Guha: It might to be so; 
but, that is not the  main determining 
ftoor.  The main determining factor should 
be the extension of rural credit and banking 
facilities to ruralarê ŝ.

Shri T. B. Vittal Raoi May I know
the spocial consideration that  weighted 
with the  Government in taking over the 
State Bank of Hyderabad while leaving 
these banks in the other States?
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The Prime Minister and Minister of 
External Alfairs and Finance (ShH 
Jawaharlal Neiirn): The question  of
tskinjr over these banks is in a sense under 
consideration,  and  not  decided.  But, 
because of a nixmber of factors, we thought 
we should take over the Hyderabad Bâ ; 
becuase the  State  is  being  split  up 
and also ôher factors, it had to be taken up 
’immediately.  There are two other banks 
in Saurashtra and Patiala which in  effect 
are State  banks—State-owned  banks— 
completely.  The question arose whether 
we should attach them to  the  Reserve 
Bank or to our State Bank.  For the present 
we felt we should go ahead only with the 
Hyderabad bank and not  othert.  The 
others—there are four or five of them, 
whatever be the number ....

Shri A. C. Ouhat Six.

Sliri Jawilltarlal Nehru: They  stand 
on a different footing completely and have to 
be considered on different lines; it is not the 
same thing.  I have no doubt that in course 
of time, steps will be taken about them too.

Sardar Iqbal Singh: 9 banks have
been recommended by the Rural Credit 
Survey Committee for taking  over. May 
I know the nature of the diflaculties in taking 
over these banks ?

Shri A. C. Guha: The main difficulty 
is that it will be difficult for the Reserve 
Bank or the State Bank to take over  the 
small banks in differem parts of the country 
and to find adequate trained personnel to 
run  those banks efficiently.  I'here are 
certain standards for the State Bank of India 
jind 1 think the hon. Member will agree 
that these banks do not conform to that 
standard.

Shri Kamath :  May I know whether 
the new Financc Minister has taken over 
or not yet?

Shri Jawaharlal Nehru: I will func
tion till mid-night today.

Delimitation Conmiission

*1612. Shri Ramachandra Reddy:
Will the Minister of Law be pleased to 
stSLic:

(a) whether it is a fact that a Com
missioner for delimitation of  Consti> 
luencies has been appointed;

(b) if so,  the  terms  of  reference 
under  which  the  appointment  was 
made;

(c) wheti'.er he will make public enquiries 
(before submitting his proposals; and

(d) the time within which he is directed 
to submit his report ?

The Minister of Law and Minority 
Affairs  (Shri  Biswas): (a) No.  As

ioon aft the State Reorganisation Bill as 
pasŝ by Parliament is assented to by the 
President and becomes law, the Govern
ment of India will constitute a Delimitatioo 
Commission as provided therein.  In the 
mên time ̂ d in order that the Commission 
when appointed may proceed with its task 
expediuously,  the  Government  have 
recently appointed the retired Judges who 
were Chairman and Member of the former 
Delimitation Commission as special officers 
to direct the preparatory work which has 
been taken up in the office of the Election 
Commission.

(b) to (d).  Do not arise*

Shri  Ramachandra Reddi: May I
know whether a direction has been issued 
to the Commissioner to take into considera* 
tion the recommendations contained in the 
Backward  Classes  Commission’s  report 
in regard to Scheduled Castes constituen
cies?

Shri Biswas: The procedure is laid
down in section 44 of the States Reorganisa
tion Aa.  If the hon. Member will kindly 
turn to the provision in that Act̂ ht 
find that under section 44....

Shri B* Sb Murthy: The question
is different.  The question is this....

Shri Biswas: 1 think the President’s 
assent will be obtained in a day or two. 
If it has been assented to....

Tiie Prime Minister and  Minister 
of External Affairs and Finance (Shri 
Jawaharlal Nehru): That is an entirely 
separate matter for  Government and for 
this House to decide.  According to the 
decision, action will be taken.  One cannot 
give directions to the Delimitation Commis
sion about something wliich has not b̂ n 
decided  yeu

Short Notice Question and Answer 
Kolar Gold Mines

S.  N.Q. No. 16. Dr. Rama Raot WiU 
the Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether his attention has been drawn 
to the speech of the Chairman of the Kolar 
and allied Gold Mines Companies that tiie 
“Companies have received no communica
tions to this effcct (about  compensation) 
so far from the Government of India or tJie 
Government of Mysore”;

(b) the total  compensation  prcyosed 
to be given by the Government of  India;

(c) the compensation  originally pro
posed by tlie Government  of Mysore; 
and

(d)  whether  Government  have any 
idea of the total profits of the Companies 
from 1925 to 1955?
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The Minister of Natural Reeourcet 
(Shri K. D. Malavlya): (a) Government 
have seen a report of the Chairman’s speech 
cn the Press.  It is not correct that  the 
ompanies have received no communication 
cgardine compensation from the Govern
ment of India or tlie Government of Mysore.

(b)  and (c). As the agreement has not 
been finalised, it would not be in public 
interest to disclose these details.

fd) I place on the Table of the House 
a statement showing the gross profits of the 
Kolar Gold Field Mining Companies from 
1925 to 1953 according to its published 
balancc sheets.  Appendix X, annex-
lire No. 5].

Dr. Rama Rao! The statement shows 
that this Company  has looted more than 
Rs. 23! crores  m the shape of profits. 
Now the Chairman says that Government 
have offered 119 lakhs of rupees as net 
compensation whicĥ I understand,  is in 
addition to assets in the United Kingdom 
amounting to about Rs. 500 lakhs.  So the 
total is about Rs. 169 lakhs or Rs. 170 lakhs

Mr. Speaker! What is the  question ? 
The hon. Member will straightway put the 
question.

and piat is why they referred the enure 
q̂ tion to the Central  Governmeni lor 
advice.  We gave our consideration to the 
various Mpects of the question and thereafter 
specified the quantum of  compensation, 
which is little more than what they have 
suggested.

Shri M. S. Gurujpadaswamy: May
I know whether the Uovemment of India> 
wU come out of this picture and allow the 
J?3jwre Government alone to deal with the 
K G F in the matter of fixation of compen
sation ?

Shri K. D, Malaviyat Surely.

The Prime Minister and Minister of 
External Affairs and Finance  (Shri 
Jawaharlal Nehm)i It is not a question 
ot merely giving compensation.  It is a 
question of working those mines efficiently 
in the future.  It is also a question  of fol
lowing certain principles which the Govern
ment of India follow.

Shri Kirolikar: May I know whether 
the Government propose to appoint a techni
cal committee to go to this part and then* 
fix up the  compensation?

Dr. Rama Raoj May I know whether 
the  Mysore  Government  have  offered 
compensation at the full value of the total 
shares and, if so, what is the reason for the 
Government of'India to give  beyond the 
compensation  at the market value of the 
shares ?

Shri K. D. Malavlya: Certain question̂ 
were referred by the Mysore Government 
to the Government of India  for advice 
because we wanted to ensure the workability 
from the technical point of view  of the Kolar 
Gold Mines.  I'hey wanted us to examine 
this question and give them suitable adWce. 
The Government of India have  appointed 
a certain committee which  gave certain 
advice.  That advice will  be considered 
by the Mysore Government  and I don’t 
consider myself competent to express an 
opinion on the views that they might hold 
about it now.

Shri  Chattopadhyaya: Mav I know 
whether the  hon.  Minister  has  read 
the report of the committee constituted to 
examine the working of the agreement of 19̂ 
between the Government and the K G F 
and allied Gold Mines and, if so, why does 
the Central Government suggest a higher 
rate of compensation than  that  proposed 
by  the  State  Government ?

Shri K. D.  Malaviyat Yes.  It  is 
correct that this report came to our notice. 
There were certain questions  which were 
not considered by the Mysore Government

Shri K. D. Malaviyat No.

Shri T. B. Vittal Rao: The Government 
of India have sent an official  team to exa
mine the matter and they have submitted 
a report.  Will the hon. Minister lay a copy 
of the report on the Table of the House ?

Shri K. D. Malaviya: Certain ofticialfr 
of the Government of India did go and visit 
that place to examine the  conditions for 
making their own assessment.  It is not 
the intention of the Government just now to 
place the report of that committee on the 
Table of the  House.

Shri T. B. Vittal Rao: May I know 
when they will place the report on the Table 
of the House?

Shri Frank Anthony: Is this calcula
tion of compensation going to include the 
payment of benefits to the employees such 
as  retirement benefit  etc. ?  Will  the 
Company be responsible for it or is the 
Government going to assume responsibility 
for it because there is a fear that the employees 
will fall between two stools and the retire
ment benefits will go by default?

Shri K. D. Malaviyat That detail 
has to t>e examined by the Mysore Govern* 
ment and wc cannot express any opinion ̂
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WRITTEN  ANSWERS  TO 
QUESTIONS

Bharat Electronics Ltd.

*1593.  Pandit D. N. Tiwary: WiU
the Minister of Defence be pleased to 
state:

(a) Whether field trials and tests  of 
the wireless  and  equipment  manufac
tured by the Bharat Electronics Ltd . have 
revealed any deficiency  and inferiority;

(b) how  these  equipment  compare 
with those of other makes; and

(c) whether Bharat  Electronics  Ltd., 
produce sufficient quantity of equipment 
to meet the demand in the country?

The Minister of Defence Organisa
tion (Shri Tyagi): (a) The equipment
produced so far by Bharat Electronics Ltd., 
has not yet undergone extensive field trials 
and tests.

(b) Does not arise.

(c) When the factory is in full production 
U will be able to produce sufficient equip
ment of certain types to meet the major 
requirements for electronic equipment in 
the country.

Geologists and Geophysicists

*1̂ 2.  Shri M. Islamuddin: Will
the Minister of Natural  Resources and 
Scientific Research be pleased to refer 
to the replies  given to Starred  Ques
tion No. 1274 on the 9th April,  1956 
and supplementaries  raised  thereon and 
state:

(a) whether Government  have  as
sessed the requirement of trained Geolo
gists and Geophysicists for all explora
tion; and

(b) if so, the steps that are being taken 
to get the requisite number of tiained 
personnel ?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) Yes, Sir.

(b)  Several trained personnel are already 
employed in the Geological Survey of India 
and the Oil and Natural Gas Commission. 
As their number is not sufficient in relation 
to requirements, with a view to makirg up 
the deficiency, the arrangements are being 
made:—

(1) to send Indian personnel to foreign
countries to learn methods of investiga
tion.

(tt) to invite Foreign Experts for-train
ing  Indian  Understudies.

(m) to give intensive theoretical an 
practical training to Indian geologists 
and geophysicist, so that they could 
be entrust̂ with independent work 
within a couple of years.
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Youth Camps in Bihar

/Thakur Jugal KIshore Sinhai 
\Babu Ramnarayan Singhs

Will the Minister of Education be 
pleased to lay a statement on  the Table 
showing the details of the Youth Camps 
that were organised in 19J5 in Bihar with 
particular reference to the follo>̂ing  :

(i)  the  expenditure incurred,

(ii) the personnel who Were incharge 
of management,

(iii) the  attendance  in  each  Camp 
on the first two days and on the 
last two days, and

(iv) the  average  daily  attendance 
for which money was charged ?

The Dmuty Minister of Education 
(Dr. M. iVL Das)t The expenditure  of 
time and labour in preparing a reply to this 
question would not be  justified by  the 
results likely to be achieved.

Library Movement

*1610.  Shri  Lakshmayyat Will 
the Minister of Education be pleased to 
state the steps  Government  have taken 
so fEU* to encourage the library movement 
in rural areas of the country?

The Deputy Minister of Educatloa 
(Dr. Ml M. Das)i A sutement it laid on 
the Table of the House.  [Seg Appendix 
X, annexure No. 6].

Kerosene OU

*1611.  Shri M. D. Joshi: WiU the 
Minister of Natural Resources  and 
Sdentiflc Research be pleased to sute:

(a)  whether it is a fact that a  new 
spring of Kerosene Oil has  recently
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been discovered at Vaghoshi in  Dis
trict  Kolaba,  Bombay;  and

(b) if so, details thereof?

The Minlfter of Natural  Resources 
(Shri K« D. Malaviya): (a) Government 
of India are not aware of the discovery of a 
new spring of Kerosene oil at Vaghoshî 
Kolaba in Bombay.

(b) Does not arise.
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Museum Reviewing Committeet

*1614.  Shri  Ram Kriahant  Will 
the Minister of Bducation be pleased to 
BUte:

(a)  whether the two reviewing Com
mittees—one for  the  Indian  Museimi,

Calcutta and the other for the  Victoria 
Memorial Hall, Calcutta set-up by Govern
ment to recommend measures for improving 
these institutions  have  submitted  their 
reports; and

(b) if so, the main features thereof ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a)  Not yet,  Sir.

(b) Docs not arise ?

Indian Missions  in Bonn and Nairobi

*1615.  Shri Krishnacharya Joshit
Will the Minister of Education be 
pleased to lay a statement on the Table 
showing:

(a) the  main  activities  of the edu
cation sections of the Indian Embassy, 
Bonn, and the Indian Commission, Nairobi; 
and

(b) whether  yearly  reports  arc  sub
mitted to Government?

The Deputy Minister of Education 
(Dr. M. M. Das): (a)  A statement is laid 
on the Table of the House.  [5w Appen
dix X, annexure No. 8].

(b) Yes.

German Oil Experts

*1616.  Shri  D. C. Sharma: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether the German team of oil 
experts  has  left  India;

(b) whether  they  have  submitter 
their report;

(c) the main features thereof;

(d) the manner in which  this repon 
will  influence  Government’s programme 
of oil prospeaing for the current  and 
coming years; and

(c)  whether it will be necessary  to 
invite this team for further advice at a 
future date ?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) No team of oil 
experts from West Germany visited India 
except that the Director of  Geological 
Survey of West Germany who is also an
oil expert visited India last winter as our 
invitee to the 1956 Indian Science Congress 
and we requested him to give his assess
ment of our geology and oil suspected areas. 
He arrived here on 31-12-55 and left rhe 
country on 20-2-56.
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(b) Yes.  Sir.

(c) Dr. Bcnu has recommended certain 
areas for large scale exploration work.

(d) Government of India have  taken 
into consideration the recommendation  of 
Dr. Benrz in preparing the programme 
for oil prospecting during the Second Five 
Year Plan period.

(e) A team of German Oil Experts is 
expccted to come to India in November, 
1956, to give further advice.

Nautical Museum

*1617.  Shrl Jhulan  Sinhat Will 
the Minister of Defence be pleased to state 
whether  the  attention  of  G3vernment 
has been drawn to a  sugĝ ŝtion publish
ed in the Indian  Shipping  of  March
1956 emphasising the need for setting up 
a Nautical Museum in the country.

The Deputy IVtlnlater of Defence 
(Sardar Majlthia) : Yes.

Botanical Survey 

*x6z8  ̂Sardar Iqbal Singh 1
Sardar Akarpurl %

Will the Minister of Natural Reaour- 
ces and Scientific Research  be pleased
to  state :

(a) whether  there  is  any  proposal to 
organise Botanical Survey of  India  on 
new  lines;

(b) if so, in what manner this Survey 
will be organised j  and

(c) the number of new centres  to be 
opened  ?

The Minister of Natural Resources
(Shrl K. D. Malaviya)t (a) to (c). A state
ment containing the information is laid 
on the Table of the House.  Appendix
X,  annexure No. 9],

International  ‘Museum Campaign

*1619. Shrl Shree Narayan Das : Will 
the Minister  of Education be pleased to 
state:

(a) whether it is a fact that an inter
national Museum Campaign is going  to 
be celebrated in India from  October 6 
to October  14,  1956  on  behalt; of the
U.N.E.S.C.O. and International Coimcil of 
Museums;

(b) if so,  whether the  Central  and 
various  State Governments  are  going 
to participate  in it;  and

(c) if so, the nature  and manner of 
such  participation ?

The Deputy Minister of Education 
(Dr. M. M* Das) : (a) to (c), A statement 
is laid on the Table of the  House. 
Appendix X, annexure No. 10].

*1̂20. Shrl Sanganna s Will  the 
Minister of Home  Affairs be pleased to
state:

(a) whether proposals  for promotion 
of  state Officers to I.A.S.  cadre against 
the  State promoted quota have been re
ceived from each  Slate for consideration 
by the Government of  India during 1956; 
and

(b) if so, the resuh thereof ?

The Minister  in the  Ministry of 
Home  Affairs (Shrl Datar): (a) and (b). 
A statement giving the requisite  informa. 
tion is placed on the Table  of the House.

Appendix  X,  annexure No.  ir].

Central Institute of Printing

*1̂ 21. Shri M. Islamuddin : Will the 
Minister of Education be pleased to state 
the progress made so far in regard to  the 
establishment  of the  Central  Institute 
of  Printing ?

The Deputy Minister of  Education 
(Dr. M. M.  Das) :  An expert Committee 
has  been appointed by the Board of Techni
cal  Studies in Applied Art of the All India 
Council  for Technical Education  to pre
pare a’scheme for the  establishment of a 
Central  School  of printing.  Its report is 
awaited.

Teachers of Chantaibari  Schools

*Hi22. ShriDasarathaDeb: Will the 
Minister of Education be  pleased  to 
state :

(a) whether it is a fact that  the ser
vices of teachers serving  in the Chantai
bari schools under Sadar Division (Tri
pura)  have been terminated  during the 
years 1954-55 and 1955-56; and

(b)  if so, the reasons therefor?

The Deputy Minister of Education 
(Dr. M. M. Das) 1  (a)  and (b).  The 
information  is being collected  and will 
be laid on the Table of the House as soon 
as  available.

Forged  Currency  Notes

•wic,. /  Bheekha  Bhal  j
\ Dr. Ram Subhag Sfngh :

Will the Minister of Finance be pleated 
to state :

(a)  Whether the ancn̂lon of Govern
ment has been drawn to the fact that imi
tation notes of various deno.nination  have 
been printed  and are being made available 
for one or two pice in Delhi;

(b)  whether  it is a fact  ..hat  due to 
their similarity in colour and get up with 
the  n̂uine  Government currency  notes, 
the  illiterate  and  credulous  masses ot 
the villages are easily  duped; mod
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(c)  whether  Government  propose to 
take  iteps to check*  the printing  and 
telling  of imitation notes under the Press 
rules?

Th« Minister of Revenue and Defence 
Expenditure (Shri A«C« Guha): (a) Yes, 
Sir.  The matter is  under investigation 
by the Delhi  State Government.

(b) Government have not  received any
•pecilic  complaint  that illiterate persons
or others have actually been duped into 
believing that  these  imitation  notes  are 
genuine  currency  notes. They are how
ever  making  enquiries.

(c) I am not sure whether by the term 
'Tress Rules” the Hon. Member is re
ferring  to the Press and Registration of 
Books  Act,  1867,  as amended  in 1955 
which  provides for the regulation of print
ing presses.  I am afraid no provision of 
this  enactment  would cover the cases in 
Question but under the provision of the 
Indian  Penal Code Amendment Act, 1943 
the production, sale or use of the imitation 
notes  purporting to be a currency or bank 
note or so nearly resembling as to be calcu* 
lated to  deceive  members of the public 
it an  offence.  Government issued a press 
note in August, 1954 drawing" attention to 
this provision of  the law.  It is  proposed 
to give publicity awin to  this press note 
through  State  Uovernment  and  other 
agencies.

Prerentlon of Crime end Trent- 
ment of Offendert Confrett 

at  Geneva

Shri S. C. Samanta : Will the 
Mioister of Home Affairs be pleased  to 
tute  :

(a) whether the delegation sent to parti
cipate in the First United Nations World 
Congress  on the  Prevention  of Crime 
and  Treatment  of Offenders at  Geneva 
in  1955,  has  submitted any  report  to 
Gk)vernment;

(b) if so, the suggestions  put  forward 
in the  Report;  and

(c) the steps that have been taken by 
Government to implement the  reconunen- 
dations  of the  United  Nations  Orga- 
aitation ?

The Minister in the  Ministry of 
Home  Affairs (Shri Datar) t (a) Yes,
Sir.

(b) The delegation submitted a factua
report;  no  special  recommendations
were made.

(c) The resolution  and  recommenda- 
tiont adopted by the Congress have been 
circulated to the  State  Governments for 
oensideration.

Transport  terms Committee

*1625. Shri  Krishnacharya Joshl t
Will the Minister of Education be pleased 
to  state  ;

(a) whether  the  Expert  Committee 
on  Transport Terms has completed  its 
work;  and

(b) if  so, the total number of techni
cal  terms translated?

The Deputy Minister of  Education 
(Dr. M. M. Das) :  (a) No, Sir.

(b)  The Committee have so far done 
nearly  4,000  terms relating  to Highway 
Engineering, Tourism and  Shipping, out 
of which 2,348 terms have been published 
in  the form of 3 provisional lists.

Sanskrit and Pall Manuscripts

*1626. Shri D. C. Sharma : Will the 
Minister of Education be  pleased  to 
state  ;

(a) the amount spent for the collect
ion and preservation of Sanskrit  and  Pali 
manuscripts durig 1955-56; ard

(b) the result of the work done In this 
direction ?

The Deputy Minister of Education 
(Dr. M.M. Das) : (a) and (b).  Rs. 3765/
were spent on the purchase of 123 manu
scripts in the  Sanskrit  during  1955-56. 
No money was spent for the  preservation 
of these  manuscripts.  No  Pali  manus
cript  was purchased.

Study of Foreign Langnagee

rSardar lobal Singh:
*1627. < Sardar Akarpuri:

l̂ Shri D. C. Sharmat

Will the Minister of Education be 
pleased to state:

(a) whether  Government  propose  to 
develc® the study of Chinese, Burmese 
and Nepali languages in India; and

(b) if so,  the  details  of the  pro- 
granune?

The Depû Minister of Educaticm 
(Dr. M. M. iSas): (a) Yes, Sir.

(b) A statement is laid on the Table 
of the House. [See Appendix X, annexure 
No. 12].

Social Tension Project

«  /Shri Shree Narayan Dast
•1628. -(̂ piindit D. N. Tiwaryt

Will the Minister of Education be 
pleased to state:

(a)  whether  any  assessment  of the 
work done under ‘Social Tension Pro
ject, has been made;
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(b) if 90, the result of  tuch assess
ment;

(c) the present position with  regard 
to the Project; and

(d) the total amount spent so far on 
this Projea?

The Deputy Minister of Education 
(Dr. M. M. Dai): (a) No, Sir.

(b) Does not arise.

(c) The  research work is being con
tinued by the various universities.

(d) Rs.  1,87,958.

Electoral Rolls in Tripura

1̂629. Shri Dasaratha Debs Will 
the Minister of Law be pleased  to 
state:

(a) whether it is a fact that in Tripura 
a large number of voters who participated 
in the last General Elections have not been 
enlisted in the voters* list recently publish
ed by the Government of Tripura;

(b) whether it is a fact that in  many 
places  of  Tripura  particularly  tribal 
areas a lar̂e number of villages were 
totally  omitted in the present voters* 
list;

(c) whether it is a fact that many emi
nent persons of public life including the 
sitting Members of  Parliament have not 
been enlisted in the present voters* list;

(d) if so, the reasons therefor;  and

(e) whether  Government propose to 
make an enquiry into the matter?

The Minister of Law and Minority 
Affairs (Shri Biswaŝt (a) to (e). The 
information is being collected and will be 
laid on the Table of the House  when 
received.

U.N.E.S.C.O*  Research Centre  for 
Industrialisation

1175. Shri Ram Krishna t  Will 
the Minister of Education be pleased to 
state the special features of the Plan for 
Research Centre on the social  implica
tions of Industrialisation  in South  Bast 
Asia which has been recently established 
by  U.N.E.S.C.O.  in cooperation with 
the Government of India?

The Deputy Minister of Education 
(Dr. M. M. Das): A statement is laid 
on the Table of the House.  Appendix 
X, aimexure No. 13].

Hostel for Tribal Students

1176. Shri Rishang Keishingt Will 
the Minister of Home Affairs be pleased 
to state;

(a)  whetheritisa fact that the Govern
ment of India  sanctioned a  grant  of

Rs. 65,000 in 1953-54 for the construction 
of a hostel for the tribal students in Shil

long;

(b) whether the hostel has been con

structed ;

(c) if so,  how much has been spent on 

the hostel;

(d) if not, how Government  propose 

to  dispose of the  amount; and

Ce) the reasons for the delay  in con

structing it?

The Minister  in the Minimy of 
Home Affairs (Shri Datar): (a)  No

grants  were given to the Assam Govern
ment  during 1953-54  fof construction 
of a hostel in Shillong for tribal  students, 

but a sum of Rs. 65,000/- was allotted to 
them during 1954-55 for the purpose.

(b) Yes.

(c) Rs. 1,40,000/- including  the 

grant-in-aid  given  by  the  Government 

of  India.

(d) does not arise.

(e) The work was completed last year 

and the hostel was formallv opened on the 

2ist March,  1956-  Land  and buildings 
had to acquire  specially for the purpose 

and the formalities took some time.  The 

buildings  had  also  to be repaired  and 

suitably altered and added to.

PriTate Educational Institutions in 
Travancore-Cochin

1177. Shri V. P.  Nayars Will the 
Minister of Education be pleased to 
state:

(a) whether it is a fact that in some 

Educational  Institutions  under  private 

management in  the  State  of T.C.  ap

pointments  of teachers  are  made  only 
on receipt of a donation  to the Institu

tion  running the school or college;

(b) the  inquiries,  if  any,  that  have 

been  made  by  Government  in  this 

matter  to  know  the  exact  position; 

and

(c) whether  an  enquiry  has  been 
made  into  this  through  the  special 

Police Establishment?

The Deputy Minister of Education 
(Dr. M. M. Das), (a)  and (b): The 

Government has not received any  com

plaint to fieir and no iilquiry has,  therefore, 

been  made.

(c) Does not arise.
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Engineering Diploma Institutes

1178.  Shri Rem Krishna: Will the 
Minister of  Education  be pleased to 
state the number of new diploma insti
tutions to  be opened in  Pepsu  and
Punjab  during the Second  Five Year
Plan out of the total of 62 such institutions 
as  reconunended  by  the  Engineering 
Personnel  Committee ?

The Deputy Minister of Education 
(Dr. M. 2̂ Das)z  The matter is under 
consideration.

Colleges in Travancore*Cochin

1x79.  Shri IMathewi  Will  the
Minister  of  Education be pleased to
state:

(a) the total number of First Grade 
Colleges  and  Second  Grade  Colleges 
for Arts and Sciences in  the Travancore- 
Cochin State showing (i)  the number of 
those  directly  under the  Travancore 
University or the State  Government and 
(ii) the number of those run by private 
agencies;

(b) the total number of students  at 
present in the University or Government 
Colleges  in  the  B.A./B.Sc.  classes 
and in the Intermediate classes;

(c) the total amount of pants (capi
tal and security)  given  to aU the private 
colleges together during the last academic 
year;

(d) the  total  expenditure  on  the 
University  and Government Colleges 
incurred by the State  during the last 
academic year; and

(e) the expenditure incurred by  the 
State per student  in the University  or 
Government  Colleges  and in the private 
colleges,  in the B.A./B.Sc.  classes and 
in the Intermediate classes?

The Deputy Minister of Education 
(Dr. M. M. uas)t (a)to(e). The required 
information is being colleaed and will be 
placed on the Table of the House as early 
as possible.

Institutions of Social Work

xx8o. Shri  Krishnacharya Joshl:
Will the Minister of Education be pleased 
to State: .

(a) the total  amoimt given as grant 
to  the  institutions  imparting  training 
in Social  Work  during 1956-57 bo far; 
and

(b) the names of the  institutions 
ivhî were given assistance?

The Deputy Minister of Education 
(Dr. M. M. Das)t  (a) Nil.

(b) Docs not arise.

Conversion of Primary  Schools into 
Basic Schools

1181. Shri D. C.  Sharma:  Will 
the Minister of Education be pleased to 
state the extent of financial  assistance 
given during the year 1955-56  by the 
Central  Government to the Government 
of Punjab for converting Primary Schools 
into  Basic Schools ?

The Deputy Minister of Education 
(Dr. K. L. Shrimtili):  No assistance
was given  as the Government of Punjab 
did not implement this scheme during 
1955-56.

Central Universities

1182. Shri Krishnacharira  Joshi:
Will the Minister of  Education  be 
pleased  to  state:

(a) the main  activities of the four 
Centrally  administered  Universities 
during 1955-56;  and

(b) the total amount spent by  the 
Universities during 1955-56?

The Deputy Minister of Education 
(Dr* K. L. Shrimali):  (a)  A statement 
is laid on the  Table of the Lok Sabha.

Appendix  X,  annexure  No.  14].

(b) Rs.
Aligarh Muslim University  46,73,807
Banaras Hindu University ,  81,86,560
Delhi University  .  .  52,87,345
Visva-Bharati  .  .  .__26,79,112

2,08,26,824

LaUt KaU Akadami

1x83. Shri D. C. Sharma: Will the 
Minister  of  Education be  pleased to 
stote:

(a) whether  it is a fact that a Com
mittee was formed to draw up  stand
ing rules and sub-rules for the Lalit Kala 
Akiulami;

(b) if 80, when the Committee was 
formed;

(c) the names of the members  of the 
Committee i

(d) whether  any report of the Com
mittee has been received;  and

(e)  if so,  the recommendations made 
by it  about  the re-organisation  of the 
Akadami?

The Deputy Minister of Education 
(Dr. M. M« Das)i (a) No, Sir.

(b) to  (c). Do not arise.
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Indo-Pakittan Financial Ittuet

rSardar Iqbal Singh: 
\Sardar idarpuHt

Will the Minister of Finance be pleased 
to lay a statement on the Table showing 
the number and nature of financial issues 
between India and Pakistan which have 
not been settled so far?

The Prime Minister and Minister 
of External  Affairs  and  Finance 
(Shri Jawaharlal Nehru):  A list of the 
more  important  outstanding issues is 
laid on the Table. [See  Appendix X, 
annexurc No. 15].

Tribal Lanfuages

Will the Minister of  Education be 
pleased to state:

(a) whether  any  amount  is  allotted 

to develop Tribal  languages during the 

year  1956-57;

(b) if so, the amount allotted; and

(c) how this money would be spent?

The Deputy Minister of Education 
(Dr. M. M. Das): (a) Yes, Sir.

(b) Rs.  111,500/-.

(c)  (i) Rs. 75>ooo/- will be spent in 
producing Text Books in major Dialects 
of N.E.K Agency.

(ii) Rs. 36,500/-  are to be spent for 
Philological Research in  the  Agency 
dialects.

Afionuments in Punjab

fSardar  Iqbal  Singh:
**  \Sardar  Akarpurl:

Will thi Minister of  Education  be 
pleased to state:

(a) the names of the ancicnt  d̂ 
historical  monuments of najonal  im
portance in the Punjab  and  P.E.P.S.U. 
which are under  the care of (i)  the 
Central  Government.  and  (ii)  the 
Punjab  and P.E-P-S.U.  Governments on 
bihalf  of the Central  Government;

(b) the  amount  of expenditure  in
curred by th'-* Cin̂ral  Government for 
iheir  upkeep  during i95i-5̂  9̂55-
56;
(c) the amount  of expenditure  in

curred by  th-se Governments on  the 
m̂ num;nrs assigned to  their care during 
the sam! period; and

(d) the names of places where these 
monuments are situated ?

The Deputy Minister of Education
(Dr. M. M. Das2 
The Deputy Minister of Education

(Dr. M. M. Das2 :  (a) (i) A statemem 
is laid on ihe Table of the House. 
Appendix X, annexure No. 16],

(ii) Th?re are no monuments of Na
tional Importance which are under the 
care of the Punjab and Pepsu Government 
on behalf of the Central Government.

(b)  The amount  of expenditure in
curred on these  monuments by Centra] 
Government is as follows:

Year Amount spent 
on monum :nts 
in Punjab.

Amount spent 
on  monu
ments in Pepsu

Rs.  as. P- Rs.  as  p.
1951-52 .  26,137  4 3
1952-53 .  52,690  87 . •
1953-54 . 61,039 II 6 ..

1954-55 . 24,640 14 9 4.596  9  0
1955-56 , 24,264 II 0 14,370 15  6

(c) The question does not arise in view
of (a) (ii) above.

(d) The names of the places where 
these monuments are situated arc given 
in the Statement referred to at (a) (i) 
above.

Synthetic Rice

1187. ShH M, R- Krishna : Will the 
Minister of  Natural  Resources and 
Scientific  Research  be pleased  to
state:

(a) the  total  quantity  of  synthetic 
ricc  that  will  be  produced  «nnu*I|y 
from the synthetic rice plant  »et up in 
the  Central  Food  Technological Re
search  Centre at Mysore;

(b) the regions which  will  be •up- 
plied with the synthetic  rice produced 
in this centre; and

(c) whether  the  food  sîtion  in 
the counti7 would warrant the wvem- 
m;nt to set up more such plants?

The Mlnl»ter of NatiiMlThe Mlnl»ter of NatiiMl 
(Shri K D. M*l«1ly«)i  (a) (Shri K D. M*l«1ly«)i  (a) to (c\
A small experimental-«i»ii;dcmon«tration

wut for ma7in* ma7in* artificial ria has xecemly 
been received and )*  ^
erection at the  Central  Food  Techî 
logical  Research ^
capacity of thi unit is too kg/hr.  '*'» 
cah prtiluce two tons in twcnty-fbur hmira.
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The Council of Scientific & Industrial 
Research propose to produce  a few hun
dred tons of rice for conduaing field 
studies with respect to handling, storage 
and consumer  accepi ability in different 
parts of the country.  The question of 
setting up of more plants can be con
sidered only after studying  the per
formance of the present unit and in the 
light of the prevailing food situation, and 
other  conditions and circumstances also 
being considered.

Foreign  Cultural  Delegadont

vvfifi  rShri D* C* Sliamiftt 
Ishrl Ram Kriahnai

Will the Minister of Education be 
pleased to state:

(a) the total number of foreign cul
tural delegations who visited India during
1955 wiLh separate figure for each coun
try;

(b) the names of the  places  visited 
by them; and

(c) the duration of their stay in India ?

The Deputy IViinitter of Education 
(Dr* M. M. Dat)> (a) Four. One each from 
China, Briiish West  Indies, Uzbekistan, 
U.S.S.R.  &  Nepal.

(b) The delegation from China visited 
Delhi, Agra, Fatehpur Sikri, Ajanta-Ellora, 
Bombay,  Madras,  Puri,  Bhubanes
war,  Calcutta, Shuitiniketan,  Tatanagar 
and Chittaranjan.

The  delegation  from  British  West 
Indies  visited Bombay, Delhi, Bhakra- 
Nangal,  Agra,  Kanpur,  Chittaranjan, 
Shantiniketan, Calcutta, Tatanagar, Madras 
and Bangalore.

The delegation from Uzbekistan visited 
Delhi, Lucknow, Calcutta, Madras, Hydera
bad, Ajanta-Ellora,  Bombay, Agra and 
Fatehpur Sikri.

The  delegation  from  Nepal  visited 
Delhi, Sonepat, Bhakra-Nangal, D 'hradun, 
Hardwar,  Banaras,  Patna,  Mathura, 
Agra, Gaya, Damodar Valley Corporation, 
Sindri and Chittaranjan.

(c) The delegation from China stayed 
for 46 days.

The delegation from British West Indies 
stayed for 30 days.

The delegation from Uzbekistan s a  d 
for 44 day».

The delegation from Nepal stayed 01 
18 days. ^

Primary  Education

Gidwanix Will  the 
Minister of Education be pleased to 
state:

(a) whether  the  Primary  Education 
is free in Kutch State;

(b) if so whether the same benefit 
has been extended to  Gandhidham town
ship; and

(c) if not, reasons therefor ?

The Deputy Minister of Education 
®r. K. L.  Shrimali)t (a)  Primary 
Education in Kutch is free only in Govern
ment  Schools.

(b) TTiere are no Government Primary 
Schools in Gandhicham.

(c) The present policy of Govemmrnt 
is to open new Primary  Schools only in 
villages.

Theft of Cartrldgee

1190. Shri  Jethalal Jothi :  Will
the Minister of  Defence  be pleased to 
state:

(a) whether the attention of Govern
ment has been drawn  to a Press Report 
that a cart load of cartridges stolen  from 
Military Stores were found in possession 
of a person in Jubbalpore in June last;

(b) whether Government have  made 
any enquiries into the affair; and

(c)  if so, the result thereof?

The IViinitter of Defence Organisa
tion (Shri Tyagi): (a) 10 (c).  Govan- 
m̂n *8 atten̂on has been drawn to a Pr as 
Report saying that thousands of fired cartrid
ges were recovered by the police authori ics 
from a copper utensil dealer of Jubbulporc 
on the 27th June 1956.  Enquiries reveal 
that the Press Report is correct and that -he 
local  police authorities are making en
quiries in the matter.  It  has also been 
ascertained that there has been no report 
of any theft of cartridges from any of the 
Ordnance  Factrries  or  Depots.  The 
matter is under further investigation.

Phsrsical Culture Institutions

1191.  Shri Madiah Gowdat Will 
the Minister of Education be pleased to 
state:

(a)  whether any of the existing physics] 
culture institutions are given gunts lor 
reseaxch; and
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(b) if 80, which tre they and the amount 
grant given to them during 1955-56 ?

The Deputy Mlniater of Education 
(Dr. K L. ShrimBU):  (a) Yes, Sir.

(b)  Rs. 63,500 wat paid to KaivaJaya- 
dham Shretman Madhava Yoga Mandir 
Samiti, Lonavala—(Poona) during 1955
56. .

Central Government Libraries

1193.  Shri  Madiah Gowdat Will 
the Minister of Education be pleased to 
state:

(a) the number oflibraries in and around 
the Central Secretaiiat belonging to the 
Central Goveicmcnt;

(b) the number of books in these libraries; 
and

(c) the average number of books issued 
per day ?

The Deraty JViiniater of Education 
(Dr. M. M. Das): (a) to (c). Information 
is being collected and will be placed on the 
Table of the Lok Sabha.

Silver 

/Sardar Iqbal Singhi 
\Sardar Akarpiiri:

Will the Minister of Natural Re
sources and  Scientific Research be
pleased to sute:

(a) whether it is a fact that Geolo
gical Survey is being undertaken with the 
object of prospecting Silver in  difiercnt 
parts of the country; and

(b) if so,  the names of  places  where 
deposits of silver are believed to be in 
existence ?

The Minister of Natural Resources 
(Shri K. D. Malaviya): (a) Iheie is no 
separate plan aimed solely at piospccting 
for silver.  It foims part of a geneial plan 
for the investigation of mineials thioi.il.out 
the country.

(b) Silver is mainly obtained as a by
product from aigentiieicvs Iced and zinc 
ores from Zawar mines in Udaipur, Rajas
than. Silver has also been recovered, in the 
course of refining oFciatiors fiom ihc Gold 
of Kolar and Anantapur.  Occurrenccs of 
silver have been  noted at Uchich, Kulu 
Sub-Division, Kangara District, Punjab.

Tribal Zumlas

II93* Shri Dasaratha Debi Will 
the Minister of Home Affairs be pleased 
to state;

(a) the  number  of  Tribal  Zumias 
rehabilitated in Tripura from ihe ist January 
to the 30th June 1956 tribe-wise;

(b) the number of petitions that have 
been made for rehabilitation during this 
period: and

(c) the steps Government have taken 
to fpeed up the work or rehauilitai.on ?

The Minister In the Ministry of 
Home Affairs (Shri Datar)i (a) The
number of families rehabilitated from ist 
January, 1956 to 30th June, 1956 is 2633. 
The tribe-wise break-up of this number will 
be placed on the tribe Table of the House 
as soon as it is available from the State 
Government.

(b) 5839-

(c) One Deputy Director, Tribal Welfare, 
six Circle Officer̂ ten Tribal Welfare Ins
pectors, one Surveyor and eleven Amins 
have been  appointed and the appointment 
of a Director is under consideration to 
speed up the work. Jhumias who do not 
own any land are resettled wherever suiuble 
Khas land is available, without waiting  fb 
applications.

Primary and Basic Education

rSardar Iqbal Sioghi 
\ Sardar Afcarpuri:

Will the Minister of Education be 
pleased to state:

(a) whether any grants have been given 
to the State  Goverrments  for starting 
new p’ imary and basic schools in rural 
areas in 1956-57 so far; and

(b) if so, the amount given?

The Deputy Minister of Education 
(Dr. M. M. Das)t (a) No, Sir.

(b) Does not arise.

Art and Culture Organisations in 
PnnJab and P.E.P.S.U.

rSardar Iqbal Singi 
\Sardar Akarpiirit

Will the Minister of Education be 
pleased to state:

(a) the number of art  and culture 
organisations in the Punjab and P. E. P. S.U. 
Sutes which received  grants or financial 
assistance from the Centre in the years 
1954-55 *nd 1955-56; and

(b) the names of these organisations 
and the amount in each case ?
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The Deputy Minister of Education 
(Dr. K. L* Shrlnali): (a) One organiaa- 
tion was paid a grant in 1954-55*  No 
grant was given in 1955-56.

(b)  Indian  Acadcmy of Fine Arts, 
Amritsar—Rs. 3,cco/-.

National Volunteer Force

1197.
rSardar Iqbal Singhs 
\Sardar Aksipiiri:

Will the Minster of Defence be pleased 
to state:

(a) whether training centres for  the 
National Voluntecj Force at each Community 
Project area in the Punjab and P.E.P.S.U. 
have been opened during 1955-56.

(b) if so, the strength of the force trained 
at each centre; and

(c) the  expenditure incurred  so far 
for each training centre.

The Minister of Defence Organisa
tion (Shri Tyagi)t (a) Locations of the 
Lok Sahayak  Sena training camps are 
fixed in consultation with the Stale Gover- 
ments.  6 of the camps held in the Punjab 
during 1955-56 were in Community Project 
areas.  Only 2 camps were held in PEPSU 
during this period and they were not in 
Community Project areas.

(b)  and (c). A statement is laid on the 
Table of the House. [See Appendix X, 
annexure No. 17].

Cultural Ties with West Indies

rSardar Iqbal Singh: 
\Sardar Akarpuri:

Will the Minister of Education be 
pleased to state the steps that Governmont 
have taken to strengthen and devel̂ cultural 
ties between India and West Indies ?

The Deputy Minister of Education 
(Dr. M. M. Das)i No Special steps have 
been taken to strengthen and develop cul
tural ties particularly with West Indies. 
Our cultural activities with West Indies 
form part of our normal programme of 
cultural relations with foreign countries in 
general.

The steps taken to strengthen and deve
lop cultural ties with West Indies consist 
of the following activities:—

(1) Awarding scholarships to students 
from British West Indies for 
availing  facilities  for  higher 
education in India;

(2) Sending  eminent  scholars  on 
lecture tours;

(3) Sending cultural lecturers;

(4) presentation of books;

Survey of Backward Areas

1199. Shri Debendra Nath Sarma:
Will the Minister of Natural Resour* 
ces and Scientific Research be tjlease 1 
to state whether Government has drawn 
up any scheme to survey the backward 
and imexplored areas of the country and 
particularly the areas out of these where 
there are possibilities of mineral resources?

The Minister of Natural Resources 
(Shri K. D. Malaviya): In drawing up 
the programme of field survey of the Geo- 
lopcal Survey of India attention is focused 
primarily on  areas which are potentially 
rich in mineral  wealth,  irrespective of 
whether these areas are backwara or other
wise.  The programme of work of the 
Geological Survey of India includes practi
cally all the items requested for by the various 
State Governments and other organisations 
interested in the development of minerals. 
The programme also includes the decisions 
arrived at by the various mineral Conferences 
held in 1954 and 1955.

Government Servants

1200. Shri D. C. Sharma: Will 
the Minister of Home Affairs be pleased 
to state:

(a)  whether it is a fact that a number 
of Central Government Servants in the 
clerical grade who have put in more than 
ten years of total service are now required 
to pass typing test;

(b) if so, the reasons for this test;
and

(c) the number of such persons?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) Yes, 
Sir.

(b) Passing the typing test conducted 
by the Union Public Service Commission 
at 30 words per minute is a pre-requisite 
for confirmation in the clerical grade in 
the Government of India Secretariat and 
Attached Offices.

(c) Approximately 3,300.

Prospecting Licences

1201. Shri Bhagwat na Azad: Will
the Minister of Natural Resources and 
Scientific Research be pleased to state:

(a)  whether the convention of All India 
Mineral Induatry held at Calcutta in June, 
1956 passed any resolution complaining



1977 Written Answers  31 AUGUST 1956 Written Answers 1978

against the inordinate delay in obtaining 
necessary  Government orders regarding 
prospecting licences, mining leases etc; 
and

(b)  if so, whether Government pro
pose to take any action in the matter?

The Minister of Natural Resources 
(Shrl K. D. Malaviya): (a) Yes, Sir.

(b)  The  Mineral  Concession  Rules, 
1949 are being amended to provide for a 
statutory time limit of six months for the 
disposal of an application for the grant of 
a certificate of approval and of nine months 
for the disposal of an application for the 
grant of a prospeaing licence  or a mining 
lease.  In a case where a State Government 
does not pass orders during the period speci
fied the application shall be deemed to have 
been rejected, and the applicant can, if 
he so desires, submit an application for 
review to the Central Government under 
Rule 57 of the Mineral Concession Rules.

Rehabilitation in Tripura

1202. Shrl Dasaratha Deb: Will
the Minister of Home Affairs be pleased 
to state:

(a) whether  Government  have  any 
scheme to rehabi itate those sections of 
landless peasants and agricultural labourers 
who do not come under the  categories 
of tribals and refugees in Tripura;

(b) if so, the steps taken so far;

(c) whether  Government have taken 
records of such persons in Tripura; and

(d) if so, their number ?

The Minister in the Ministry of Home 
Affairs (Shri Datar)s (a) Yes.

(b) Preliminary collection of data has 
been taken in hand.

(c) and (d). Records are \mder prepara
tion.

AU-lndia Services

1203. Shrl  Hem  Ra): Will  the
Minister of Home Affairs be pleased to 
state:

(a) the steps taken by the Central 
Government for the creation of new cadres 
of All-India Services under article 312 
of the Constitution;

(b) whether these services arc inter 
changeable between different States; and

(c)  if so, the steps taken by Govern 
ment to implement the proposals?

The Minister in the Ministry of 
Home Affairs (Shri Datar): (a) Apart
from the Indian Administrative  Service 
and the Indian Police Service, which are 
All-India Services within the meaning of 
article 312 of the Constitution, no other 
such Service has been formed.  The State 
Governments who were consulted on the 
basis of the recommendations of the States 
Reorganisation Commission for the consti
tution of All-India Service cadres have so 
far generally expressed themselves against 
the constitution of such new Services.

(b) The two All-India Services referred 
to have been organised in separate cadres, 
one for each participating State.  Officers 
of these Services are liable to serve in any 
part of the country, but normally they serve 
cither in the States to which they arc ap
pointed or on deputation with the Centre. 
In special circumstances where the public 
interest so requires officers belonging to one 
carde may also be deputed to serve in 
another State.

(c) There is no proposal to make the 
Services any more  interchangeable than 
what has been indicated in reply to part
(b) above.

Appolu t of Managing Direc
tors/Agents

1204.  Shrl Krishnacharya Joshli
Will the Minister of Flnanca be pleased to 
state:

(a) the total number of applications 
received during April—ĴuJy, 1956 for the 
appointment and reappointment of Managing 
Directors and Managing Agents in various 
companies; and

)̂̂the number of applications dis-

The Minister of Revenue and Civil 
Expenditure (Shrl M. C. Shah)t (a)
163.

(b) 74.  Out of the balance of 89, 45 
have been referred back to the companies 
for further particulars and documents and 
44 are under consideration.

Indian Companies Act

1205. Shrl K. K. Basut Will the 
Minister of Finance be pleased to state 
the number of companies which passed 
resolutions under the Indian Companies 
Act in respect of.
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(f) appointment of relatives; and

(i‘0 authorising  the  companies  to 
raise loans or borrow money 
beyond the limits of paid-up 
capital, cash assets etc. ?

Th0 Mlnitter of Reremie and Civil 
Expenditure (Shri M, C* Shah): (i)
Information received by the Registrars of 
Companies upto the 22nd August, 1956 
shows that 2,944 companies have so far 
passed special resolutions approving the 
employment of relatives of their directors 
in offices or places of profit under these 
companies, under section 314 of the Com
panies Act.

(ii)  Under section 293 (i) (d) of the 
Companies Act, 1956, the consent of a com
pany in general meeting by ordinary resolu
tion is required only when the company 
proposes to borrow moneys in excess of the 
limit prescribed therein, namely, an amount 
representing the aggregate of the paid-up 
capital of the company and its free reserves. 
As companies are not re(}uired imder the 
Act to tile copies of ordmary resolutions 
with the Registrars of Companies, the in
formation necessary to answer this part 
of the Question is not available with Govern
ment.

National School of Drama

laô.  Shri  Shree  Narayan Daat
Will the Minister of Education be pleased 
to state: *

(a) whether any, and  if  so,  what 
progress has been made in the  matter 
of  starting  a  National School  of 
Drama;

(b) whether any scheme  has  been 
drawn up; and

(c) if so, the important features there
of?

The Deputy Miniater of Education 
(Dr. M. M. Daa)t (a) and (b).  A scheme 
for the National School of  Drama has 
been approved by the  Sangeet Natak 
Akadami.

(c)  The National School of Drama will 
ultimately be an institution of advanced 
training and research but to start with there 
will be courses of basic training fora small 
number of selected trainees who desire to 
take up the stage as a profession and who 
have evident aptitude and capacity for 
it. '

Indo-German Reciprocal Scholarahip 
Scheme

xao7  Shri S. C. Samantas Will the 
Minister of Education be  pleased to 
state;
(a)  whether there is any  Indo-Ger- 

man  Reciprocal  Scholarship  Scheme;

(b) the  number  of  students  who 
have come to India  from Germany for 
studies up to date and how they have 
been helped;

(c) the  number  of  Indian  students 
who are at present studying in Germany 
and how many with Government Schloar- 
ships;  and

(d) the subjects which the  Govern
ment scholars are studying there ?

The Deputy Miniater of Education 
(Dr. M. M. Daa)t (a) and (b).  No,  Sir. 
However, under the Indo-German Indus
trial Cooperation Scheme of the OoTern- 
ment of India 20 German nationals have 
been awarded fellowships for postgraduate 
study and research in India,  uach Fellow 
gets maintenance allowance atRs. 500/-p.m. 
and cost of passage both ways.

(c) 202 in March, 1956.  Of these, xt 
were  Government  of India scholars,

(d) Humanities, Sciences, Engineering, 
Technology and Medicine.

Hiitory of Indian Independence 
Struggle

zao8.  Shri K. K. Daat Will  the 
Minister of Education be  pleased  to 
state:

(a) whether it is a fact that  arrange
ment is being made for  bringing  out a 
cheap edition of the “History of Indian 
Independence Struggle  1857” written by 
Dr. S. N.  Sen

(b) if so, whether this  edition will 
be available in the market before the cen
tenary celebration next year; and

(c) what will be the price  per copy 
of this cheap edition and how it  com
pares  with the edition  published in 
U.K.?

The Deputy Miniater of Education 
(Dr. M. M. Dae): (a) No, not at present.

(b) and (c). Do not arise.

Electoral Rolla in Tripura

1209.  Shri Daaaratha  Deb: Will
the Minister of Law be pleased to state:

(a) whether any scheduled  date for 
tree enrolment of voters names in the final 
list has been fixed in Tripura.

(b) if so, the exact date upto which 
such enrolment will be allowed;

(c) when the final list of voters  was 
made available to enable voters of Tripura 
to verî their names;
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(d) whether any machinery  has  been 
set up to enable the voters of rural areas 
of Tripura to check up their names in the 
▼oterŝ list; and

(e) whether  any  arrangement  has 
been made to sell the final list of voters 
to such political parties of Tripura as are 
willing to purchase them in t>rder to help 
the voters ?

The Minister of Law and Minority 
Alfairt (Shri Biawat): (a) to (c).  The 
electoral rolls in respect of 20 out of 30 
electoral college constituencies in the State 
of Tripura were published in draft on the 
1st August, 1956. In the Fatikrai constitu
ency it was so published on the i6th August, 
1956, and in the remaining nine consti
tuencies the draft publication of rolls is 
expected to be made on the ist October, 
1956.  The last date for filing claims for 
indusion of names and making objections 
to entries in electoral rolls  under rule
12  of the Representation of  the People 
(Preparation  of  Electoral Rolls)  Rules
1956 in respect of the constituencies where 
draft publication  was made  on the ist 
August, 1956 was the 22nd August, 1956, 
but the Election Commission has extended 
this period upto the 12th September, 1956. 
The last date for filing claims and objections 
in  respect  of Fatikrai  constituency  is 
the 6th September, 1956.  There is, there
fore, still time, in so far as the State of Tri
pura,is concerned for eligible voters who may 
not find their names on the relevant electoral 
rolls to file claims before the revising autho
rities for inclusion of their names therein.

No fee is leviable under the law  for 
filing claims and  objections.

(d)  and (e).  Information is being col
lected and will be laid on the Table of the 
House when received.

Nomadic  THbea

laio.  Shrimati  Kamlendu  Matll
Shahs Will the Minister of Home Affairs* 
be pleased to. state the number of nomadic 
tribes in the Hill Districts of Uttar Pradesh ?

The Minister in the Ministry of 
Home Affairs (Shri  Datar)t At the
1951 Census, there was no detailed enu
meration and tabulation of individual castes 
and tribes in India, As such no information 
about nomadic tribes is available from thia 
Census.  Detailed enumeration and tabula
tion of castes and tribes was, however, done 
in 1931 and earlier censuses.  At the 1931 
Census, the following tribes were enume
rated as wandering tribes (i.e.  nomadic 
tribes) in Uttar Pradesh (Cf. pages 549-571) 
Vol. XVIII, Part II—Imperial and Provin
cial Tables—United Provisions of Agra and 
Oudh):—

1.  Badhik, 2. Barwar  3. Bawariya
4. Beriya 5. Bangali 6. Bhantu 7- Habura 
8. Kanjar 9. Karwal 10. Nat ii.  Saharia 
12. Sansia.  Of these only  Kanjar  and 
Nat were enumerated in the Hill Districts. 
The population of Kanjar and Nat in the 
Hill disctricts was 176 and 10 respectively 
according to the 1931 Census.

2. An account of the nomadic tribet 
in Uttar Pradesh is given in «<The Caste 
System of Northern India*' by E.A.H. 
Blunt in Chapter IX headed  “Gipsy 
Castes*'.  For further details regarcfirg 
nomadic tribes a reference may be made to 
Blunt’s Volume.
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'  LOK  SABHA

Friday, 31st August, 1956

The Lok Sabha met at Eleven of the 

Clock. V

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWEBS

(See Part I)

12-04 P.M.

P^ER LAID ON THE TABLE

Notification under  Central Excises 

AND Salt Act

The Minister of Bevenoe and Defence 

Exp̂ diture (SbH A. C. Gnha): Sir, I 

beg to lay on the Table a copy of the 

Central  Excises  Notification No* 9- 

CER/56, dated the 18th August, 1956, 

under section 38 of the Central Ex

cises  and Salt Act, 1944.  [Placed in 

Library  See No.  S-352/56].

BUSIN|:SS ADVISORY COMMITTEE 

Forty-first  Report

Sftrdar  Hukam Singh  (K̂ purthala- 

Bhatinda):  Sit, I beg  to present the 

Forty-first  Report  of  the  Business 

Advisory Committee.

MESSAGES FROM  RAJYA  SABHA

Secretary: Sir, I have to report the 

following four messages received from 

the secretary of Rajya Sabha:

<i) “In  accordance  with the  pro

visions  of  sub-rule  (6)  of 

rule 162 of Sie Rules of Pro-

5032

cedure  and  Conduct  of Busi

ness in tĥ Raiya Sabha, I am 

directed to  return  herewith 

the  Appropriation  (No. 3) 

Bill, 1956,  which  was  passed 

by the Lok Sabha at its sitting 

held on the 24th August, 1956. 

and transmitted to the Rajya 

Sabha for  its  recommendar- 

tions and  to  state that this 

House  has  no  recommenda

tions  to  make  to the Lok 

Sabha  in  regard  to  the  said 

Bill.”

(ii) “In  accordance with  the pro

visions of sub-rule (6) of rule 

162 of the Rules of Procedure 

and  Conduct  of  Business  in 

the Rajya Sabha, I am direct

ed  to  return  herewith the 

Appropriation  (No. 4)  BiU, 

1956, which was x>assed by the 

Lok Sabha at its sitting held 

on the 24th August, 1956 and 

transmitted  to  the  Rajya 

Sabha  for  its  recommenda

tions and to  state  that this 

House has' no  recommenda

tions  to  make  to  the Lok 

Sabha  in  regard  to  the  said 

Bill.”

(iii) “In accordance with the pro

visions  of  sub-rule  (6)  of

rule 162 of the Rules of Pro

cedure  and  Conduct  of Busi

ness in the Rajya Sabha, I am 

directed  to  return  herewith

the Travancore-Cochin Appro

priation  (Nô 2)  Bill, 195̂6, 

which was passed by the Lok 

Sabha  at  its  sitting  held  on 

the 28th  August, 1956,  and 

transmitted  to  the  Rajya~

&bha  for  its  recommenda

tions  and  to  state  that  ĥis
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tion of Terms)

[Secretary]

House has no  recommenda
tions to make to  the  Lok 

Sabha in regard to the said 

Bill.”

(W) “In accordance with the pro

visions ol rule 97 of the Rules 

of Procedure and Conduct of 
Business in the Rajya Sabha. 
I am directed  to  enclose  a 

copy of the Ancient and His

torical  Monuments  and 

Archaeological '  Sites  and 
Remains  (Declaration  of 
National Importance) Amend

ment Bill,  1956,  by  Dr. 

Raghubir  Sinh,  which  has 

been passed  by  the  Rajya 

Sabha at its  sitting  held on 

the 24th' August, 1956.”

ANCIENT  AND  HISTORICAL 
MONUMENTS  AND  ARCHAEO
LOGICAL SITES AND REMAINS 
(DECLARATION  OF NATIONAL 
IMPORTANCE)  AMENDMENT 

BILL.

Secretary:  Sir, I lay the Ancient 
and  Historical  Monuments  and 

Archaeological  Sites  and  Remains 
(Declaration of National Importance) 

Amendment Bill, 1956, by Dr. Raghu

bir Sinh, as passed by Rajya Sabha. 
on the Table of the House.

BUSINESS OF THE HOUSE

Shri Kamath (Hoshangabad):  Sir,

you and the House will recollect that 
the Minister of Parliamentary Affairs 

announced in the  House  last week 
that the Scheduled Castes and Sche
duled Tribes  (Amendment)  Bill wiil 
be taken up soon after the considera
tion and passing of the Constitution 
(Ninth  Amendment)  Bill.  But  a 
reference to the Statement of Objects 

and Reasons of the Scheduled Castes 

and Scheduled  Tribes (Amendment) 
Bill will show that the Government 
has taken a decision with regard  to 

additions  and  deletions  from  the 
existing lists of scheduled castes and 

scheduled tribes on the basis of the

Backward Classes Commission Report. 

I submit the Backward Classes Com

mission Report has  not been  made 

available to  the  House  so far and 
without that Report, discussion of this 

Bill in this House would be premature 

end even futile and  fatuous.  So, I 
would request  you  to  see that the 
Backward  Classes  Commission’s 

Report is taken up first, and the Bill 

taken up subsequently.

The  Minister  of  Home  Affaiis 

(Pandit G. B. Pant): The report will 

be placed on the Table of the House 
tomorrow.

Shri  Velayvdhan  (Quilon cum 

Mavelikkara —  Reserved  —  Sch. 
Castes): Will we have time to study 

it?

Pandit G. B. Pant:  The  Bill  will

come up about a week later.

RESOLUTION RE DRAFT MINING 
LEASES  (MODIFICATION  OF 

TERMS)—concld.

Mr. Speaker: The House will now 
take up further consideration  of the, 

following Resolution moved by Shn 
K. D. Malaviya on the 30th August 

1956, namely:

“This House approves the draft 

Mining  Leases  (Modification of 
Terms) Rules, 1956, framed under 

sub-section (1)  of  Section 7 of 
the Mines and Minerals (Regula
tion and Development) Act, 1948, 
and laid on the Table of the House 

on the 22nd August, 1956.”

Out of thtf two hours allotted for this 
Bill, we have already taken one hour 

and thirty  minutes.  The  balance is 

thirty minutes.

The Minister of Natural Resources 

(Shri K. D. Malaviya): I am thankful 

to the House for a number of suggê 

tions that the Government received 
yesterday in connection with the Rules 

that were laid a number of days back 
for the adoption by the House, But
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it will be, perhaps, better lor me to 

briefly state some of the facts which 

were ignored by certain sections of 

the House.

12-09 P.M.

[Mr. Deputy-Speaker in the Chair]

As you are aware, Sir, these have 
been made under \ section  7 of the 

mines and Minerals  (Regulation  and 

Development)  Act,  1948.  The rele

vant  clause,  which  authorises the 

Ministry to make those rules, reads as 
follows—I will read it bri-afly for the 

information of some hon. Members of, 

the House who have, perhaps, ignored 
this section:— «

“Poiper to  make rules  for 
modification of existing  leases.— 

The Central Government may, by, 

notification in the Official Gazette, 

make rules  for  the  purpose of 

modifying or altering the terms 

and conditions  of  apy  mining 

lease granted prior to the com

mencement of this Act so as to 
brmg such leases into conformity 

with the rules made under sec

tions 5 and Ci”

There is also a proviso which says 

that the rules so made shall come into 
force only  after  they  have  been 

approved by both the Houses.  Now, 
the rules made under this section pro
vide for all these things; for ginving 

previous  nojtice  of  modification,  for 
payment  of  compensation  and for 

laying doWn the principles on which, 
the manner In which and the authori

ty by which the  compensation shall 
be determined.  It will be seen that 

We were perfectly justified and with

in our limits to place these rules and 
make the rules under the Act which I 
have just now mentioned.  This Act 

clearly  provides  for  and  autSiorises 

the Government  to  lay  down the 

principles, the manner in which and 
the authority by which the compen
sation shall be determined. We have 

taken elaborate care to comply with 
the spirit and letter of the Consti
tution.

I shall very briefly refer to certain 

points which were made here by some 
of the hon. Members.  Shri Bansal’s 

objection was primarily that the rules 

specihcally lay down 10 square miles 

as the limit beyond which a private 

leaseholder is not expected to go. The 

rules do not  contemplate  any rigid 
enforcement ot the  ten  square mile 
limit. The idea is that the cases of 

large leases will be considered  on 

merits with reference to the potentia

lity of the area and  the technical 

workability of , the  mines.  The re

quirements are based on the economy 

of the State and other relevant con

siderations.  All  these  factors have 
got to be taken into  consideration

while assessing the area  which  has 
to be set apart to  the lessee  for 

working.  But,  I might  remind  that 
the background will remind that large 

areas  remaining  unnecessarily  and 

undesirably with  the parties  should 

be curtailed to the standard limit of 

ten square miles.  Those cases where 
the larger areas in the leased are to 

be accepted, will be referred to the 

Central Government which will regu
larise the continuance of such leases 

in relaxation of the provisions of the 
Mineral  Concession  Rules  which  I 

have laid on the Table of the House 
for the adoption of the House.

Then, Shri Bansal referred to cer

tain complaints made  by  a certain 
section of the industry that  these 
rules were not sent to them and they 
were not consulted.  I wish to make 
reference to the  Srinagar Conference 
where these rules were  considered 
in some detail. Fpr his  information
I wish to quote from the proceedings 

of the Srinagar Conference which will 
clarify the matter.  Item 4  was with 
regard to the consideration of  the 
rules drafted by  the  Ministry  of 
Natural Resources and Scientific Re
search and by the Ministry of Pro
duction under section 7 of the Mines 
and Minerals  (Regulation and Deve
lopment) Act, 1948:

"Here, the Chairman” (that is, 
myself) “explained that  it  was 
important to enact these rules as



[Shri K. P.

early as possible as mucb depend
ed upon them for the implemen
tation of the Second Five  Year
Plan.”

Shri N. C.  Chatterjee  (Hooghly): .

May I know what is the date of that 

conference?

Shri K. D. Malaviya; The Srinagar 

conference was held, to be precise, at
11 A.M. on 6th July, Thursday, and 

7th July 1955, Friday.

Thereafter at Bangalore,—I  need 

not read all this and take the time of 
the House,—some of the details were 

discussed with  regard  to particular 

items of the  rules.  What  happened 

later on was that some of the sugges

tions relevantly made by the confer

ence were considered and these rules • 
were modified. As a matter of fact, 

these rules  were  more  drafted to 

accommodate the suggestions made by 

the private  sector.  Otherwise,  they 

would have been more rigid.  The 

draft rules that were submitted in the 

Srinagar conference were more rigid.

They were subsequently modified and 

the result that is before the House for 
its adoption is  more  accommodating 

from the point of view of the private 
sector.  Personally, in certain respects,

I would like  to  make  them more 

rigorous.

Shri Bansal has made a suggestion.
His first amendment was with regard 
to the wording maximum term pres

cribed in sub-rule 6. Maximum term 
obviously includes the term for which 
extension also is envisaged.  But, to 

remove any misunderstanding. I would 

not mind accepting the amendment to 
say including the term for which the 
lease would have been renewed under 

these rules, after maximum term.  I 

accept amendment No.  1  moved by 

Shri Bansal.

Another very important point which 
was raised by Shri Bansal and also the 

hon. Member from Hooghly, the leader 

of the Hindu Mahasabha is with re

gard to the question of not paying any 
compensation for modification in the
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royalty.  If the  hon.  Members see 

ruies i, 5, 6, 7 and 8 of the draft rules, 

they will realise that  the  provisions 

regarding reduction of period are very 
liberal. The lessee is afforded a period 
of grace of 15 years from the date of 

the commencement of the rules not
withstanding the fact that the maxi

mum period  pen̂issible  under the 

Mineral Concessions Rules has elapsed. 

We have taken this fact into considera

tion that he may  not  have to close 
down his shop, and certainly further, 

that any untoward loss may not occur 

to him from the point of any apijre- 

ciable revision in the royalty.  There 

is anotljer point which has to be borne 

in  mind.  Irrespective  of  the fact 

whether We modify the  rules or not, 

the Mineral Concessions Rules give the 

inherent  right to  the  Government 
periodically to revise  the  rate  of 

royalty.  Even if these rules were not 

laid before the House, I was perfectly 
justified  in doubling  the  rate  of 
royalty and I  would  have  taken 
shelfer under the basic rules which 
authorise the Government  periodi
cally to revise the rata of  royalty. 

The quantum of royalty  and  the 
money involved in the reduction is 
so big that  any party  would  not 
agree  to go and spend all the mon̂ 
in legal proceedings and technicalities 
to  claim for compensation of  say 
Rs. 1,000 or Rs. 2,000 which  might 
accure to the party in lieu of  the 
reduction of a very small  amount 

of royalty proposed here.  There are 

rules 7, 8 and 9 which provide for a 

gradual iiycrease of the level of the 
standard  rate of royalty,  a  perioa 

of 5 years, is given to the lessee in 

his favour.  Five years is the period 
that we have given for revision. Theie 
seems to be nothing wrong or uncon

stitutional, illegal, improper or unde

sirable in revising  or  reducing the 

royalty which was imposed by the Act 
of 194$.

The status of the Controller was also 
raised by Shri  Bansal  and certain 
othei..........



Shri N. C. Chailcrjee: Belore  the 
hon. Minister takes uj5 the questibti, 

inay 1 put one question? Was this done 
in consultation with the Indian Min
ing Federation Or their  representa

tives or the Indian Mine  Owners’ 

Association? Did they accept the sug- 
gestioh?  Were tihie rules  modified 

agreed through representation?

Shri K. D. MalaTiya: We  are not

bound to consider any particular miner 

or particular company in which the 

hon. Member might be interested.

ShH N. C. ChatVlM̂e; I am not in
terested  in  any particular  company. 
I am sorry.......... -

Mr. lleputy-Speaker: Only a ques

tion of tact: whether they have been 

consulted.

Shri K. ©. Malayiya: I  submitted

just now that the Mineral Advisory 

Board took up this question in Srina
gar.  ’J'ne Mineral  Advisory Board 

consists of representatives of impor

tant mining parties, representatives of 

State Governments and representatives 
of  various  Ministries  of  the 
Central  Government .  Then  these 

rules  are  circulated  to  the 

State  Grovemments  and  it  is 

for the State  Govemmerts  then to 
consult any particular party if ihey so 

wish.  So far as we are concerned, we 

selected a large number o: representa
tive people  whom  we  keep on the 
Mineral Advisory Board anri consult 

them.  If any  particular  party was 
interested, surely it was up to them to 

come forward and ask for a c<̂y  of 

the draft rules that  we  'ŵiiled to 

introduce in the  House.  I  r’.o not 
consider therefore it was an obliga
tion on the part of the  Government 
to consult any party which any Mem
ber of the House might be interest
ed in.

ShH N. C. Ohalterjee: This is not 
fair. This is an innuendo and is most 
unfair.  I  am not  thinkhig of any 

particular party.  I  only  v.unted to 
know whether  the  Indian  Mining 

Association  and  the  Indi-'n  Min*̂ 
Oivni&rs’ Federation  had  any chance 

of making  submissions  arid whethip»*
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they did so, smd if so whether the hOn. 

Minister took them into account be
fore finalising  these rules. That  is 

all I wanted,

Shri K. D. Bfalaviya: I did not meair 

any insinuation.  What I meant was 

that 1 am not particularly ii*terested 
in  any party  in  expressing  my 

point of VI3W, and t hope no other 

Member was also interested in any 
party.

Now, I would like to iiTake a refer

ence to the observation made by my 
friend from Hooghly,  the leader  of 

the Hindu Sabha who, if I may say 
so, advocated the cause of  what he 
called the biggest coal mine  of  the 

world, namely that of Bir*l a- a Com 
pany. I am  sure  his  professional 
achievement is not particularly sym

bolic of the impression, I got yester
day. His enthusiasm and perhaps his 
conviction  that  the  Government’s 
cause was wrong and the eloquence 

by him in support of Bird and Com
pany as the greatest coal mine..........

Sfcri N. C. Chatterlce:  I  did noi
<̂upport anybody.

Shri K. D. Malaviya:-----Just made

him forget that the queation of tfce 

txploitation of coal or the subject of 
coal and not lie within the purview 
of th3se Mineral Concession  Rules 
which  I have  placed  before  the 
House.  He perhaps did not read the 
first page of this draft which  was 
obviously a very necessary thing for 
any one of us to do. Rule 2(c) pro
vides:

“ ‘existing mining  lease’ means 

a mining leas?  granted  prior to 

the comm£ncement  of  the  Act 
and Subsisting at the commence

ment of these rules, but does not 

include any such lease in respect 
of—

(i)  natural gas,

(ii> petroleum;

(iii) coal...........” /

About which my  hon.  friend was 
Very particular because as I under

stated it Karanpura Coal Mines belong 

to Bird ?nd Company.  This is what



5 041 Resolution re 31 AUGUST 1956 Draft Mining Leases 5042
(Modification of Terms)

[Shri K. D. Malaviya] 

he referred to yesterday.  The entire 
reference of my hon. friend was con

centrated in support of the Karanpura 

coal mine which  has  absôtely no 
reference to  it  and  which is most 
irrelevantly put before us.  So, I have 

to submit that there  is  nothing to 
answer so far as the question of coal 

raised by my friend yesterday is con

cerned.  In a general way he made an 
impassioned appeal to enforce the law 

of equity and then he said: “Are you 

going to nationalise mines? Do it. If 

you want to nationalise the mines, do 
it.”  I myself do not see any harm in 

nationalising mines, and surely if the 
national interests demand, they will 

be nationalised.  I personally, left to 

me,  would  have  nationalised more 
mines in a more expeditious way than 

what we are able to  do  at  present 
because We  recognise  the  private 

sector, we want  the  private sector 
also to flourish side by side with the 
public sector. Left to me, I would not 

accept even  these  propositions that 
this subject be omitted, that subject ‘ 

be omitted from the purview of the 

public sector.  JJut that is my view. 

And when the national trend is visi
ble, the impact of It cannot be resist

ed by either a body of hon. Members 

or even by Government.

Shii  Velayndfaaii  (Quilon—cum

Mavelikkara—Reserved—Sch. Castes): 

He said it is “my view”.  “My view” 

is different from the Minister's view?

Shri K. D. Malaviya: It is my view. 

As a Government I cannot do It and 

1 have to admit I cannot do it because 
there are  so  many  considerations 

before the Government.  I personally 
wish so many things.

I hope that this question of coal is 

now quite clear io my friend and he 
will not be particularly worried about 

Bird and Company  which  company 
was  specifically  mentioned  by him 
yesterday.

Then, another important pomt was 
raised regarding a three-man tribunal 

instead of a one-man tribunal I am

afraid it is not possible for Govern
ment to accept a three-man tribunal, 

because very lew cases are likely to 

go  up to the  tribunal.  Firstly,  the 

whole thing will be done oy private 
negotiation and secondly  Control

ler will have his own voice, and most 
probably 9U per  cent,  ol the cases 

will be settled at his level.  Only very 

few cases will go up to the level of 

the tribunal.  If  this  were a tnree- 
nian. tribunal, it would surely mean 
umiecessary  cost  and  unnecessary 

appointment of people and assignmg 

of  work  where  there  is  practi
cally  no  wOrk.j  Besides, a  three- 
man  tribunal  is  also  likely  to 
cause delay and certain difticulties in 
the way ol  expeditious  handling of 

cases  ana  a proper negotiation bet

ween  me  parties.  Therefore,  the 

most appiopriate thing is to appoint 

a singie-man tribunal and leave him 
to decide, but, as I  said,  if at any 

stage we consider that the pattern of 

work before the tribunal expands and 
that it is necessary  to  increase the 
number on the tribunal, nothing pre
vents us from amending the rules and 

again coming to the House and say

ing:  “We now require a tribunal of 
/two or  more  members.”  Therefore, 

under present  circumstances  it will 

not be proper to add to the number 

and add to the status, because with 

regard to status I am convinced per
sonally, and  Government  have also 
given their consideration to the ques

tion, that the present status, assigned 

to the Controller  is  sufficient both 
from the point of view of his personal 

handling of the  matter  and also of 

technicality, and he can dispose of the 
matters in a satisfactory manner.

There is only one important point 
which is now left for me to dispose 

of which was raised  by my friend 
Shri Tek Chand. He doubted whether 

under rule 4(2) the party or parties 
could be represented by legal repre

sentatives on  their  behalf.  Surely 

nothing prevents the Controller from 

issuing notices  and  permitting the 

parties to be  represented  by advo
cates, and if any party so wishes they
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are most welcome to be represented, 

but specific mention seems not to be 

so necessary and we do not see that 

the wording also is defective in this 

respect.  As he  said,  it  should be 

read along with  rule  12  where so 
many legalistic procedures have to be 

adopted in regard to summoning, re

quiring the discovery and production 
of any documents, receiving of evi

dence on affidavit etc.  All this could 

be dope by the party or parties, and 
wherever a party  or  parties  are 

unable to represent, they can by their 
own resolution or decision nominate 

any man, whether he is an advocate 
or a commercial man or a techmcal 

man, one or two men for being heard 
by the Controller.  Thereifore,  there 

is nothing for me to accept as modi

fication in this connection also.

Shfi Ramachandra Reddi suggested 

that the Controller should be a techni

cal man.  We have taken into con

sideration that aspect of the matter, 
and there will  be  no  difficulty in 
dealing with the technical questions 

that would be raised before the Con

troller.

Shri Keshavaiengar, who supported 

the resolution, and also Shri Balwant 

Sinha Mehta were afraid of the exer
cise of  controls.  Now,  there is no 

way out but to exercise controls, not 
only with a view to seeing that the 

' areas do not expand in an undesir

able way and that  the  term of the 
lease is not in any  way  contrary to 

the interests of Government, but also 
from  the  very  important point  of 

view that we  have  to  ensure the 
technical working and the conserva

tion of the mines that are today in 
large numbers not being worked in a 
satisfactory  way.  Therefore,  a cer

tain amount of controls is very neces

sary.

I hope the points  that  had been 
raised  by  certain  sections of the 
House, and  especially  by  my hon. 
friend Shri Bansal and by my hon. 

friend opposite have been answered, 
and there is nothing more to be said 
about them,  I  hope  the resolution 

will now be accepted by the House.

Shri  Bansal  (Jhajjar-Rewari): 

When  the  Minister  was  speeking 
about the status of the controller, he 

was  mterrupted.  May  I  know 
whether he has ansrthing to say about 

It?  -

Shri K. D. Malaviya: It is a  fact 

that the status of the Controller will 
be of the level of a deputy secretary, 
a senior d̂ uty  secretary,  perhaps 

But We have given full consideration 

to the matter, and  we are satisfied 
that the status of the controller will 
be such that he will be able to tackle 

all questions that may be raised before 

him. '

Mr. Depaty-Sp̂ er:  I  shall now
put the amendments to vote. I be
lieve  the  Minister  is accepting

amendment No. 1.

Shri K. D. Malaviya: Yes.

Mr. Depaty-Speaker: The question

31 AUGUST ld56 .Draft Mining Leases
(Modification of Terms)

is:

“That at the end of the Reso
lution, the following  be  added, 

namely: '

“subject  to  the  modification 

that in sub-rule (6) of rule 6— 

after *Mineral  Concession  Rules’ 

the following be inserted:

‘including the term for which 
the lease would have  been  re
newed imder these rules’.”  '

The motion was negatived.

Mr. Deputy-Speaker:  I  shall now
put the other amendments  to  vote, 
namely amendments Nos. 2, 3, and 4,

The question is:

“That at the end of the Reso
lution the following be  added, 

namely:

“subject  to  the  modification 

that in sub-rule (1) of ruie 10—

in clause  (b) for ‘a single mem~ 
ber who is, or has been, or is’  sub

stitutes.

*three members who are, or  have 

been, or âê”

The motion was negatived.
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dent’s Proclamation re
' Travancore-Cochin

Mr. Deputy-Speakw:  The question

is:

T̂ at at the end of the Eesolutioii 

the following be added namely:—

“subject  to  the  modification 

that—

(1) in sub-rule (2) of rule 10, (i) 
omit ‘(i)* occiirring for  the  first 

tims;

(ii) omit sub-clause (ii)

(2) in sub-rule (3)  of  rule  10, 

omit ‘sub-clause (i) of’.”

The motion wâ negatived.

Mr. Deputy-Speaker: The qtiestion

That at the end of the  Resolu

tion the following be added, namely:

“subject to the  modification 

that in Tule 10—

after sub-rule (3), insert:

‘ (3A)  In addition to the amount 

of compensation referred  to  in 

sub-rules  (2)  and  (3),  there 

shall in every cass be paid a s\im 
determined  with  reference  to 
the reduction in the term of the 
lecise and any modification  in 
the  airiount  of  royalty.  The 

amount of compensation payable 
in these resi>ects shall be deter
mined by the. Controller through 
negotiation with the parties’.”

The motion was negatived.

Mr. Depnty-Speaker:  Now  I will
put the Resolution as amended:

The question is:

“This House approves the draft 
Mining l.eases  (Modification  of 
Terms)  Rules,  1956,  framed 
imder sub-section (1) of Section 

7 of the  Mines  and  Minerals 
(Regulation  and  Development) 

Act, 1948 and laid on the Tiable 

of the Hmjae on the 22nd August

1956, subject to tile modification 
that in sub-rule (6) of nile 6—

after ‘Mineral conceKion Rules’ the 
following be inserted:

‘including the term for which the 

lease would  have  been  renewed 
under these rules’,”

The motion was adopted.

m:solution re . presidents
PROCLAMATION RE  TRAVAN

CORE-COCHIN

iiie  Minister  of  Heme  AITalis 
(t̂aiiidit G. B. Pant): I beg to move: 

“That this House approves the 
continuance in force of the Pro
clamation issued by  the  Presi

dent on the 23rd  March,  1956, 
under Article 356 of the Consti
tution, in relation to the  State 
of Travancore-Cochin  and  ap
proved by the resolutions passed 
by liok Sabha and Rajya  Sabha 
on the 29th March, 1956, and the 
,24th April, 1956, respectively.”

The 'resolution that I have moved 
is a simple and plain one. It does not 
really call for any elaborate speech. I 
shall just make a few remarks.  As 
the resolution points out, the Procla
mation regarding taking over the ad- 
niinistration of the Travaricore-Cochin 
State in his own hands was issued by 
the President on March *23, 1956. It 
was approved by this House a week 
latter, on March 29, and by the Rajya 
Sabha on April 24. In the ordinary 
course, this Proclamation would re
main in force till O(̂tober 24. But we 
have considered it advisable to place 
this matter again before the  House, 

so that there may be no interval be
tween the termination of the  period 
of  the  existing  Proclamation  and 

the launching of the  new  Kerala 
State on November 1. On the 1st, we 
may have perhaps to take some simi
lar step again.

But so far as this inevitable ’ st̂, 
this Proclamation  or  the  present 
resolution for the extension  of  the 

period is concerned, there can be, I 
hope, no two opinions in this Houses
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It is an inevitable and  inescapable 
step. The general elections  will he 
taking place early next  year.  The 

new Kerala State will come into ex
istence, I hdpe, on November 1. In 
the circumstances, it is neither feasi
ble nor desirable to make  arrange
ments for an election during  the in
terval between October 24 and  the 
next date that may be fixed for gen

eral elections.

So, if the elections in Kerala are to 
synchronise with the  elections  for 
Parliament, it is necessary  that the 

period of the existing  Proclamation 
should be extended. I think all will 
agree that it is desirable that the elec
tions to the local legislature as well 
as to Parliament should be held sim
ultaneously. As hon. Members  are 
aware, we have had already to face 
one intervening election since  the 
last general elections in Kerala, So, 
flie people of Kerala  have  already 
undergone the labour, worry and' ex
pense associated with a general elec
tion in their oWn State, within  the 
last four years, more than once.  In 
the circumstances, it is necessary to 
extend the period of the Proclama
tion. We cannot hold a fresh election 

till the electoral rolls have been fina
lised, Malabar has been merged  in 
Kerala, and other arrangements  that 
are inevitably  associated  with  the 
reorganisation of States have  been 
finalised. So, this resolution has been 

placed before the House.

On the taking over of the adminis
tration of the State,  the  President 
appointed  an  Administrator.  The 
report  of  the  Administrator was I 

think, circulated yesterday or the day 
before. Hon.  Members  must  have 
seen the record of the work that he 
has done during the short period that 
he has been in charge of the admin
istration.  Tlie House would perhaps 

like to express its appreciation  cif 
the good work that he has been able 
to do since he took over charge of 
the administration  of  Travancore- 
Cochin.

Besides reorganising the  adminis
trative machinery arid introducing the 
element of recruitilifent lyy the direct

method, he has also  introduced  a 
number of other reforms in adminis
tration. I will not refer to them, as 
they are indicated in the report, tĈ 
which I referred just a minute ago.

Apart  from  that,  he  has  made 

efforts to provide employment for the 
educated and also for the uneducated 
in Travancore-Cochin State. In -fact, 
he was specially charged at the time 
he was deputed for this task to see 
that special attention was given  to 
the problem  of  unemployment  in 
Travancore-Cochin State. The  State 

has the highest average of literates 
in its borders and it has also other 
difficulties. The density of population 
is very high and the number of un
employed is also perhiips relatively 
higher than in other States. So  thfe 
probl̂  is of urgent importance, and 
it Was suĝ sted to him that he should: 
pay special attention to it.

As hon. Members may have notic
ed, he has devised a scheme  for em
ployment of a latge number, perhaps 
3,000, of  matriculates  and  various 
works have been started which will 
tend to combat unemployment and to 
relieve it at least to some extent.

The Admiinistrator has also takem 
up building schemes on a large scale. 
A number of buildings are being con
structed for official puî ses and also 
for the residence of officers. At pfre- 
sent, the State is paying, I  under
stand, more than Rs. 3 lakhs by way 
of rent every year. It will, after these 
buildings have been constructed,  be 
relieved of this recurring liability and 
the money, having been provided  at 
least to the extent of Rfe. 40 lakhs out 
of the funds that have been earmark
ed for this purpose  by  Parliament, 
can be easily applied to this whole
some activity.

The Administrator has also devot
ed his attention to other projects  of 
a national and beneficial character. A 
number of industrial colonies are  to 
be started with the promises of cer
tain industrialists to start new  in
dustries. Colonisation' schemes  have 
also been framed and provisions has 
also been made for new hbises for the 

poor people.  There is some provision̂
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also for the relief of landless labour
ers.

Besides these, five Bills, I  think, 
have bê  approved for land reform 
and other allied purposes. These are 
urgent needs which have to be met 
without delay. Besides these, a num
ber of extension blocks are going to 
be set up___

Shri A./M. Thomas  (Emakulum): 

These Bills were approved more than 
 ̂a month ago. Why is there so much 
delay?

Pandit G. B. Pant:  They  will,  I
think, come into force soon.  There 
has not been much delay. A month in 
Parliament does appear to be long, 
but considering the speed in  which 
ihe administrative machine ordinarily 
moves, it is not so shocking. I do not 
think it is just a month yet.

Shri A. M. Thomas: We met on the 
24th of July, last.

Pandit G. B. Pant: I will see that 
jhey are enforced without delay.

Then,  basic  agricultural  schools 
Tiave  also been started, post-gradu
ate classes have  been  opened  and 
various other steps have been taken. 

I need not refer to them  in  detail; 
they are mentioned in the pamphlet 
that was circulated to hon. Members 
yê rĉ y. I hope the Administrator 
will have assistance of all hon. Mem
bers and the leaders and public men 
in Travancore-Cochin so that he may 

be able to leave  State in a better 
condition when he hands over charge 
to the new, elected ministerial set-up 

in the new State of  Kerala after  a 

few months.

Mr.  Deputy-Speaker:  Resolution

ôved:
“That this House approves the 

continuEince in force of the Pro
clamation issued by the President 
on the 23rd March, 1956,  under 
article 356 of the Constitution, in 

relation to the State of Travan
core-Cochin and approved by the 
resolutions passed by Lok Sabha 
and Rajya Sabha on  the  29th 
March, 1956, and the 24th April, 

1956, respectively.*’

There are two amendments tatoiea 
to this Resolution by Shri Velayu- 
dhan. I am afraid both are  out  of 
order. I would like to know how he 
thinks them to be in order.

Shri  Velayudhan (Quilon cum 
Mavelikkara-Reserved-Sch.  Castes): 

How are they out of order?

Mr.  Depaty-Speaker: I  wiU  tell

him if he wants.  I  will  take  the 
second first. It says:

“add at the end—‘but is con
strained  to  disapprove  of  the 
manner in which the President’s 
rule has been carried on in  the 

State’.”

This amouîts to placing our appro
val, and simultaneously disapproval, 
of the Resolution. Both would be con

tradictory.  So far as the President’s 
rule which has been carried on is con
cerned,' according to the amendment, 

Parliament disapproves of that,  and 
then gives approval for another six 

months. What is this except a con
tradiction in terms?

Shri Velayadhan: May I clarify?

Mr. Deputy-Speaker; Let me finish. 
As regards the first  amendment,  it 

says:

•  “and at the end—*but  recom
mends to the President that the 
Proclamation issued by him  on 
the 23rd March, 1956, be revok
ed before the date of the forma
tion of the Kerala State’.”

We have accorded approval to the 

President’s Proclamation. That would 
be for six months. We can say that 
that would expire about the 23rd or 
24th October 1956. Under article 356, 
every approval by Parliament would 
extend that  Proclamation  by  six 

months. There is no prwlsion to cut- 
it ̂ ort. iris lor the President, when-, 
ever helis adtrtsed to do so, to revoke 
it. That would be a different thing 

aitogt̂tĥ, Jtt  ̂given  by
Parlî ent, it cannot be cqnditionrflj 

that it should for  six I
mon̂ s. May I know how ithe  hon.
Member thinks that it is in order?
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Even after hearing the hon. Mem
ber I am of the s£ime view.

Shri Velayudliaii; As  regards  the 
second amendment  which  I  have 

tabled, I would submit to you that it 
is not in any way  a  contradiction. 

What I have mentioned very** clear
ly is this; to disapprove of the man
ner in which the President’s rule has 

 ̂been carried on in the State. I did not 
mention about the  Prewdent’s  rule 
as such, but I only referred  tp  the 

manner in which that rule has been 
carried on in the State. I was very 

careful when I drafted this  amend
ment to make it clear because I knew 
that by some way or other it might 
be declared as not in order. I never 
wanted to mention that it should be 
disapproval of the President’s  rule 
for fear that the amendment  would 
be axed by the hon. Chair itself. 3o 
I made it clear that the disapproval 
related to the manner in which  the 

administration is carried on. There
fore, I think it is perfectly in  order 
to accept this amendment.

With regard to the first amendment, 
it says:  “but  recommends  to  the 
President-----It is only a recom
mendation by the Parliament as re
gards the Proclamation.  It is not a 
negation of the Presidential order.

Mr. Deputy-Speaker:  Under what ̂
article can this recommendation  be 
made?  Under article 356,  the  ap
proval runs for six months,

Shri Punnoose  (AUeK>ey):  Is  it
your point of view. Sir,  that  this 
House cannot approve of the Presi
dent’s rule for another 3 months or
4 months if it so chooses?  Is it your 
point of view that it can  give  its 
approval only for six  months  and 
nothing Ipss?

A  Mr. Depnty-Speaker: Under article

f
i6, as I have read it, w  ̂can only 

ye an approval 
r 6 mpnt̂, .

Shri A. M. Thomas: Unless termi
nated earlier.

Mr. Deinity-Speaker: That revoca

tion is a different  thing.  But  the 
approval is for six mont̂.  That is 
what the Constitution lays down.

Shri Velayudhan: About the second 
amendment, Sir?

Mr.  Deputy-Speaker:  The  hon. |
Member has mentioned his view.  I ; 
am now giving my view.  I am of 

the same view as before.  The hon. 

Member wants  disapproval  of  the 
manner in which the President’s rule 
has been carried on so far and ap
proval of the proclamation for another 
six months,  I am afraid this would 

be a contradiction so far as I can 
make it out.  This is not the time to 
consider how it had been carried on. 

We can certainly make speeches and 
criticise the manner in which it has 
been carried on but that would be to 
negative the resolution that is before 
us.  We can negative it.  But we can

not disapprove the manner in which 
it has been carried  on so far and, 
at the same time, give approval for 
another six months.

Shri Velayudhan rose—

Mr. Deputy-Speaker: I have heard 
the hon. Member and he should hear 
me now.

So far as the first amendment  is 
concerned, that also is out of order 
because every approval under article 
356 would be for six months.  If 
revocation his to be made earlier that 
would be a different  matter  alto
gether.  We cannot combine the two 

and say that this extension that we 
are giving today would be from the 
24th October, 1956 to 1st November, 
1956; that is, for seven days.  That 
is not in conformity with the article 
of  the  Constitution.  Both  these 

amendments are out of order.

Now, we will take up the Resolu
tion.

Shri Punnoose: Mr. Deputy-Speaker» 
Sir, I rise to oppose  this  motion. 
The hon. Home Minister  said  that 
it is a very simple and almost a non- 
controversial matter and hoped that 
no big controvery will arise over it 
But it is neither simple nor easy u> 
be aiqn̂ ved of by this House.  You
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were good enough to say that we can- 

hot extend the President’s  rule  for 
any term less than 6 months as the 

article stands.  I oppose this motion 

on two grounds.

I believe the Government of India 
had not given the proper advice to 

the President when he ordered that 
the State Legislature should be dis
solved.  Under the Constitution two 

eoutses were possible.  One was the 
suspension of the Constitution and an
other  was  the  dissolution  of  the 
House and taking up responsibilities.

There may be difference of  opinion 
with regard to the need for the sus

pension of the Constitution.  It was 

true that the Congress Party in power 
Jn that State at that time could not 
continue becaifee there were  defec
tions from their side, and, naturally, 

they had to resign.

Shri A. M. Thomas rose—

Mr. Deputy-Speaker: I want to say 

one thing and it is, perhaps, the same 
thing which is in the mind of the hon.
Member.  Once we have given the 
approval to  the  original  proclama
tion, it is at least decided that it was 
justified and the Parliament put its 
seal on that.  We can certainly dis- 

cu'̂s how the President’s rule or the 
administration has been, carried  on 

and bring out reasons for not extend

ing it or giving  further  approval.
This we can discuss but not the justi
fication for the original proclamation.
On that the Parliament has already 

put its seal of approval.

Shii PuniMHise: I want to submit
before the House which gave the ap
proval that we should not give ex
tension,  I want to place  my  case 
giving some of the background.

Mr. Deputy-Speaker: That  back
ground should be, so far as  I  can 
make it out, on the ground that it has 
not worked well or that there is no 
need for it just at present.  But, we 
cannot discuss it just from the very 
beginning that there was no justifica

tion and it ought not to have been 
imposed at that time.  That we shoiild
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not take up because the Parliament 
has already given its decision which 
the hon. Member should accept aaa# 
proceed further.

Shri Velayiidhan:  Even if Parlia
ment has given its seal of approval 
to that  particular resolution in 

earlier stages,  can we, w*Ko opposed 
it even at that stage, not express our 

view about that  particular  resolu
tion?  Can we not  refer to that at 
least as background?

Mr. Deputy-Speaker: I do not think
so unless there is any resolution for 
annulling  that decision  â  bein̂
wrong.  We have accepted  it  for  a
particular period and that period is 
still going on.  After that the grounds 
should be  whether  an  extension 

should be given or not. ^

Shri FoiuiMse: My only submission 
is that if the decision to dissolve the 
House was not taken at that  time, 
there would have been no necessity 
for the hon. Home Minister to come 
forward with this  motion  at  this 
juncture.  At the time the question 
of the reorganisation of the  States 
was  being  actively  pursued  here, 
everybody knew that by October or 
November the new Kerala State will 
be coming into being.  At that time 
the Government  should not have
taken any step that would bind the 
hands f̂ this  House from giving a 
democratic set-up to the new Kerala 
State.  I am asking the House to take 
immediate steps to see that thfe people 
of the hew Kerala State get the ad
vantages of a democratic set-i:o

Shri Matthen  (Thiruvellah);  The 
present rule is democratic.

Shri punnoo«: People  who  have

acclimatised themselves  to  bureau
cracy and bureaucratic set-up  . may 

feel so....  .

Mr. Deputy-Speaker: There can be 

an honest difference of opinion.

Shri iPunnoiOBfe: I never questional 
the honesty  of  the  hon. Member. 
There are  hon  ̂ bureaucrats  and
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honest supporters of bureaucrats.  I 
also honestly differ from them.

Mr. I  gave  tĥ
<acBdit  of  honesty'  to  both  sides, 
.(Interruption).

SW Pnmioose: In October or  by 
tlie beginning o£ November, the new 
'̂ rala State is going to be formed. 
What will happen at that time.  The 
members  of  the Madras Assembly 
elected from Malabar will cease to be 
Hiiembers of that Assembly  and the 
Malabar part of Kerala and Travan
core-Cochin  will  together  form 

Kerala.  When the question oC the 
Andhra election  was  discussed  in 
Rajya Sabha it âs urged by some 
hon. Members that there should be a 
general election immediately after the 
formation of Andhra Pradesh.  But 
the hon. Honi'e Minister replied that 
that could not be done because the 
elections in the Andhra State were 
-conducted  only  two  years  back. 
Therefore he said it would be unjust 
:tp ask those members to  face  the 
r̂iectorate immediately.  I think the 
same argument should apply to the 
members elected to the Madras Legis
lature from Malabar.  They are im- 

inediately asked for no fault of theirs 
to forego their seats and to stand for 
dection along with others.

1 P.M.

The whole thing would have been 
l̂voided if Government  had taken 
certain steps at this juncture.  Par
liament has got the power to make 
ceirtain arrangements with regard to 
the legislature of a State when a new 
State is formed, and the Constitution 

provides for it.  Kerala State is a new 
Ŝate.  When that State is being form
ed, it is open to this House to make 
certain provisions for  carrying  on 
the legislative functions  there.  If 
only the Goverrmient of India  had 
taken steps—it is  open to them to 
talfe those steps even now—so that 
an interim Assembly is formed, which 
“Will  include  the  members  of  the 
Travancore-Cochin Assembly and also 
tl̂e members who have ceased to be 

TOmbers of the Madras Legislature, 
M provision is made for them to func

tion as an interim Assembly till the 
general elections take place, this Ad
ministrator’s rule can be terminated 
and the extension of the President’s 
rule need not be  there.  You  wiH 

agree that the President’s rule should 
be avoided if there is any possibility 
of doing it, and the Goverrunent of 

India should be anxious to avoid this. 
I would expect that the Central Gov

ernment, being an exclusive Congress 
Government,  should  be  prudent 
enough to put on an appearance of 
anxiety in giving democracy to States 
where the people do not accept that 
Party.  But that would  have  been 
possible if the Goverrmient of India 
had, as I said, accepted the idea of 

an interim legislature.  In the legis
lature the question will be asked— 
nobody can say that it is a constitu
tional impossibility, because  in  the 
States Reorganisation Bill  we  have 

taken several steps which would have 
been considered constitutional impos
sibility before that time,  but when 

the new States are formed, we can 
take such steps—whether it  is  for 
safeguarding the  interests  of  the 
people and of democracy.  If such 
an interim Assembly comes into exist
ence, it will have 137  members,  in 
which 36 or 37—Shri Thomas will be 
able to say this—̂ will be members be
longing to the Congress Party.  I do 
not say that the other parties will im
mediately join and take up responsi
bility.  I am not anxious even to keep 
the Congress out of power by forging 
some sort of unity amongst all sorts 
of opposition parties.  The point is 
that the Goverrunent of India should 
have made it clear that they are giv

ing ample chances to the other parties 
and to the Congress Party  if  it  so 
chooses, to come into power in coali
tion with other parties in the Legis

lature.

Here by the extension of the Presi
dent’s rule, the new State of Kerala 
is goir̂ to be ruled by an Adminis
trator for another six months.  Apart 
from the question of democracy, this 
is a very important questi(m with re

gard to the interests of Kerala.  In 
this formative period, there are ques- 
tiojQs in which every section of the
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people is interested.  There  is  the 
question  of  bifurcation  between 

Madras and Keralâ the question of 
assets and liabilities comes  £n,  the 
question of the integration of services 
comes in, and various other questions 
which are going to be of lasting im
portance or of a  permanent  nature 
have to be settled here  and now.  I 

do not question the motives of those 
officers who handle the problems now.
I am an incorrigible democrat and 1 
do not believe that these officers can 
handle the problem in a way satisfac
tory to the interests of the people of 
Kerala. *

Therefore, in my humble  opinion, 
the Government of India should have 

tried ways and means by  which  a 
pibpular government would have come 
into existence in that State.  They 
might say, as the hon. Home Minister 
told on a previous occasion, that at 
least in the next election the people 
of Kerala will be prudent  enough 

and wise enough to have a majority 
party,  a party Qoihmanding a deci
sive majority in the State.  I submit 
that this is not a question to be view
ed in  that manner.  A party com

mands a majority in a representaMve 
House, not by an accident.  There 
was a majority party in Travancore- 
Cochin also.  The Congress Party had 
a big majority of about 90 per cent., 
but it gradually declined.  So, it  is 
not by accident  l̂at  there  is  no 
majority party now as such in Kerala 
at present; it is due  to  a  certain 

change in the wishes and aspirations 
of the people, their views on politics 

and on every other subject.  These 
are so divided there today that there 
has been no majority.  That has been 
the case for the last five years or so. 
We had not only two general elections 
after 1952, but we had also the muni
cipal elections  and  the  panchayat 
elections.  In all these elections we 
found that not one party had a deci
sive majority.  This is not an acci
dent.  It IS because the people are 
divided not in a casual way but deli
berately, and they differ from  each 

other in their views.  That  is  why

various parties have come into being. 
In that context it would be extreme
ly Wrong to impose the President’s 
rule there, because there are stains in 
that rule.  Because one party has not 
got a decisive majority in  a  State, 

democratic machinery is not  to  be 
thrown overboard.  It is the duty of 
statesmanship  and  the  duty ot 

patriotism to find out ways and means 
of evolving a method by which demo- 
crocy can be worked in a State where 
one party does  not  comhfiand  the 
majority.  If this is  the  stand  bŷ 
which the Government of India conti
nues to measure the States, then for 
a long* time Kerala «State  may  not 
have a  democratic government, and 
it is quite possible that in a democra
tic community like the n̂dian society, 
this little story will be increasingly 
repeated in other States also.  There
fore, it is up to this House to find 
out ways and means by which we 
can have a  democratic  set-up  in 
Kerala State.  I do not say that if 
the interim Assembly, as I have sug
gested, is formed, there will  imme
diately be a stable government. But if 

that is tried, it is not open even for 
me to stand up and  complain  that 
steps have not been taken to facilitate 
the establishment of a popular govern

ment for Kerala.

It is for this reason that I mainly 
oppose this motion.  Suggestions were 
made from this side  both  in  this 
House and the other House but no 
steps have been taken.  It would ap
pear that the Government of India is 
of the view that wherever democracy 
does not suit the Congress Party, it 
is not worth striving for.  In Andhra, 
they will not have any election even 
though the members there will sit for 
more than five years,  because,  un
fortunately or fortunately, they are 
in a majority and so, they do not want 
an immediate election at the termina
tion of five * years.  But, ip Travan- 
core-Cochin, even without exploring 
the possibilities or  without  giving 

some  time  for  the  opposition 
parties to find out whether they could 
form a Government, not only was the
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brushed aside in a cavalier  fashion. 
It will go to the credit of the Central 

Government and also the  Congress 
Party if it so chooses to make such 

an effort.  The Congress Members 
may get up and say that the Presi
dent’s rule -is democratic.  I  dare 
say that they will not say it outside 
in the State of  Travancore-Cochin. 
Such statements made here are  not 
approved by the people.

Constitution suspended but with un
due haste, the assembly itself -̂as dis

solved.  Skies would not have fallen 
if the Travancore-Cochin Legislative 
Assembly was not dissolved.  I do 
not think that these were merely Ac
cidental; they were part of a deliberate 
policy followed by the Congress Party. 
They did the same thing in PEPSU; 
they did it in Andlura and they i>er- 
sist  in  doing  the  same  thing  in 
Travancore-Cochin.

It  is  not  insignificant  that  the 
Kerala State starts with an undemo
cratic set-up.  Every body knows that 
the Kerala State is coming into exist
ence without creating much  of  the 

joy on this side. The Congress Party 
spoke loudly about linguistic  States 

for a long time.  Of late,  however, 

the views have changed.  It has now 
been declared openly by  the  Prime 
Minister that the Congress Party does 
not stand for linguistic States at all. 
I am told that he has given his bles
sings to the formation  of  what  is 
called Dakshina Prant  or  Dakshina 
Bhrant.  In  our  language,  Bhrant 
means madness.  The sanskrit mean
ing also 'is madness.  I am told that 
he is blessing such madness.  There 
are hon. Members on that side who g9 
about collecting signatures,  on each 
occasion,  for  merging  Kerala, 
Karnataka and Tamil  Nad  and  if 
both of them are not  available, tor 
merging Kerala with Andhra State. 
I believe that there will come some 

Mentibers with request for signatures 
to merge Kerala with Uttar Pradesh. 

I do not know what sort of promis
cuity is this.  The Congress Party is 
very much in favour of  bi-linguism 
or multi-linguism now-a-days.

Shri B, S. Murtby (Eluru):  Is  it 
linguism or lingoism?

Shri Punnoose: In fact, it is egoism. 

That sort of thing is going on.  The 
people of Kerala are anxious to have 
their popular Government.  The best 
way of doing it is to terminate  the 
President’s rule immediately and cal
ling an interim assembly and explor
ing the possibilities of a Government 
till the general elections take place. I 
believe that my request will not be

The Home Minister said that Ad

ministrator’s regime in  Travancore- 
Cochm has done some benefit to the 
State and  the  people.  When  the 
Budget of that State was discussed 
here I remember to have said  that, 
though I differed with the  imposi

tion of the Administrator’s regime in 
principle, strU,  I  wished  Mr. Rau 
every success in his effort, becausê 
if he could register any success, ulti
mately it goes to the •, benefit of the 
people.  There are certain grave pro
blems there which could not wait for 
a long time for solution.  They have 
to be tackled, here and now.  I was 

very much interested when the Home 
Minister said that the State would be 
benefited.  When I look into the re
cords of what had been done in these 
few months, I do  not  share  that 
optimism.  I am sorry to say that 
very little could  be  done  by  the 
regime and 1 may inform the Home 
Minister that the initial  enthusiasm 
shown by the newspapers and certain 
politicians in the State for the Ad

ministrator's regime  is  not  there. 
Even the most  conservative  papers 
are now criticising the  Administra
tor’s regime because  it  could  not 
achieve anything.  I did not expect 
big things to be done but I thought 
that at least some small things would 
be done.  Apart from  politics  and 
political considerations, I thought that 
the Administrator’s regime would do 
certain things.

Mention has been made about the 
modification of the public  services, 
and that Travancore-Cochin is going 
to be a Part A State very soon and 
so the administration has to be gear
ed up to the level of Part A State. 
I would like to get  a  clarification
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fcozn the Home Minister about this. 
What is this gearing up  alluded  to 
always?  Travancore and Cochin were 
two  separate  States  before  1947. 
When there was  the  integration  of 
these two States, Shri K. G. Menon 

was appointed Chief Secretary  and 
we were told that he was gearing up 

the  administration  and that  the
Tottenham’s system was going to be 
adppted there as the system then pre- 
"valent there was backward.  There 

was a lot of fuss for some time and 
some officers lost their jobs.  There 
were other complaints but we thought 
that big things were going to happen 
and so when some big change was to 
come, there were to be some diffi
culties; even in non-violent changes, 

there are casualties.  Therefwe, we 
thought that something would happen. 
There is a saying in  our language:

“̂Sankaran remained  on the coconut 
tree.”  The same position  is  there. 
The administration was still as rotten 
and as incompetent and as bureau
cratic and hostile to the interests of 
the people as it used to be.  There 
is going to be "a discussion here on 
Dr. Appleby’s report.  We  are  told
that everything that  was  practised

hitherto has been  out-of-date  ahd 
against the interest of planning  and 
progress.  If that is so, then what is 
this Administrator for?  Do not make 
our State and our people the guinea- 
pig of your experiments and all these 
things.  Yesterday we were told that 
so much money was spent  and  so 

many changes were  brought  about. 
But nothing happened.  Here we are 
told that most modern changes are 

being brought in but, at  the  same 
time, reports have  come  that  the 
€3tisting system i-s rotten enough.  So, 

is it all worthwhile doing so.  That 
is why I said we would like to get a 
clarification from the Home Minister 
as to what exactly is going  to  be 
done.

I believe that a change here or a 
change there can make no good im
provement.  There must be changes 
throughout and those changes must 
be thought out in sudi a  way  that
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they would brin$ the ĵ?le ^d the 
administration together’  The chang
es  should  translate  the  people’s 

ŝires and aspirations  immediately 
mto action.  Such changes cannot be 
effected in the present set-up.

What is happening is, the Adminis
trator  has brought  in  some  big 

officers from outside.  As I said  on 
a previous occasion, I am  not,  on 
principle, against bringing  any offi
cers from outside the State whenever 
they are needed; certainly they must 
be brought in.  But what is  being 
done now is this.  There is an Inspec
tor-General of Police  about  whom 
you must have heard, Sir, from this 

House itself on a previous occasion. 
Now there is a  Special  Inspector- 
General.  I am told there is a Director 
of Transport and there  is  another 
officer doing part of  the  transport 
work and designated as Special Direc
tor of Transport.  In many  depart
ments this sort of  thing  is  being 
done.  I would ask in all  humble-

Mr,  Deputy-Speaker:  The  hon.

Member should conclude.

Shri Punnoose: I will just now con
clude, Sir.  If in the opinion of the 
Government, a particular officer  or 
head of a department is not up to the 
mark, it is open to them to  either 
transfer that officer from there and 
put him in another  department,  or 
even demote him if he is considered 
incompetent.  I am afraid something 
is standing in the way of  the  Ad
ministrator in doing so.  He says that 
communal  parties . and  communal 
factions are there who would  raise 
alarms if a particular officer belong
ing to a particular community is re
moved.  He says, if a Christian offi
cer is removed the Christians would 

raise a hue and cry. and if a Hindu 
officer is removed  immediately  the 
Hindus will pick up a fight.

N. lUchUh (Mysore—Reserved 
—Sch  Castes): That is the tradition.

Sbri Fmmoose: But there  is  one 
party in that  State—Shri  A.  M. 
Thomas knows that—̂ ho would have



5063 Resolution re 31 AUGUST 1956 Presidents Proclamation

re Travancorê Cochin
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nothing to do with that tradition and 
who would, I say with full sense of 
responsibility, suppoirt the Adminis
trator if he takes action against the 

man who really deserves it, no matter 
whether he is a Christian̂ Hindu or 
Muslim.  Action  must  be  taken 

against oflBcers who  are  guilty  of 
serious charges.

Therefore, I will appeal to the hon. 
Home Minister to handle matters in 
such a way so that there may not be 
any duplication of expenditure.  Why 
should  there  be  two  Inspector- 
Generals of Police?  If the Inspector- 
General who is in charge of the State 
is  not  considered  good  enough, 
please put him in a place where he is 

good enough and ask the other man 
to be in charge of the affairs.  Do not 
spend money like this.  Tliis is what 
you are doing in respect of other de
partments also.  I  know  what  is 
happening in those departments; it is 
not a secret.  One officer who is in 
charge of the machinery, if he finds 

that another officer is being put as a 
corrective, he can very well mano
euvre the department in such a way 
that the other man becomes useless 

and his position becomes very bad.

There was a big promise given by 
Mr. Rau that corrupt officers will be 
booked.  So many complaints  came • 
in and many suggestions were made. 
Government timber was cut and sold 
in lots involving  crores  of  rupees. 
All sorts of documents were produc
ed but the Officer in charge of this 

anti-corruption work  is  today  per
fectly silent because there are forces, 
official and non-official, including ex

Ministers of the Congress Party who 
will not allow this gentleman to move. 
The reason is that if corruption  is 
un-earthed some of our old honour
able friends will find themselves in 
a very dishonourable position.

Shri  Achuthan  (Crangannur): 
These are all conjectures.

Shri Punnoose: I must congratulate 
Shri Thomas, because he  says  that 
these are all conjectures.  Leading 
members of his  party,  who  were 
Congressmen even before Shri Thomas

ever thought of joining the Congress, 
who were founder members  of  the 

party,  have  come  forward  with 
charges of corruption, bribery  and 
all sorts of things against the Cong

ress Ministers and still Shri Thomas 
says that these are all conjectures.

Shri A.  Thomas; Which Thomas 
do you mean?

I mean Shri A. M.Shri Pi
Thomas.

Shri A. M. Thomas: I did not men
tion anything.

Shri Paniioose: I want the Govern
ment to take effective steps to investi
gate these cases and to book the cul
prits.

Then, Sir,-----

Mr. Deputy-Speaker:  Now, no new 
thing is to be taken up.  I am going 
to conclude if the hon. Member does 
not.  I have asked him three times 
to conclude his speech.

Shri Punnoose: I am sorry, Sir.  It 
was not  purposefully  done,  some
how it happened.

Mr. Deputy-Speaker: If he is help
less, I can help him.

Shri Puimoose: No, Sir; I will try 

to conclude now.

I am sorry I cannot deal at length 
about this report, but about one mat
ter I want to say a few words.  The 
Administrator has given a short note 
on the work of the  labour  depart
ment.  It seems to me that Shri Rau 
has given a message on the Independ
ence Day in which he has advised the 
workers  not  to  have  continuous 

hoisting of flags,  hand-shakes  and 
shouting of slogans.  But he does not 
object to occasional flag hoisting etc. 
Well, the senior officers of our bureau
cracy are yet to learn  that  in  a 
democratic State they have to put up 
with flags and slogans, because the 
very President who has sent Shri Rau 
there is there as a result of so many 
flag hoistings, slogans, demonstrations 
and struggle.  He cannot,  therefore, 
resent  that  very  much.  But  I 

am  perfectly  one with  him  when
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he says that there should be a great 
national effort for our national  re- 
constructipn.  I am prepared to accept 

his advice and also advise the workers 
not to strike work and  avoid  that 
eventuality as tar  as  possible,  if 

there is earnestness on the ether side 
to negotiate matters.

Sir, at  the  moment,  when  this 
motion is being discussed here, big 
things are taking place there.  The 
rashew-nut industry with about 50,000 
workers is now in a turmoil.  The 

factories are closed and the workers 
are starving without employment.  I 
would like to know what the Advi
ser’s regime has done about it  In 
the same way there is the coir indus*- 

try.  In this report they say  ^me- 
thing about coir co-operatives.  The 
roir industry has two  aspects:  the

work done  in  villages  ^d  the 
industrial side of  it.  That  side  is 
completely neglected and in spite  of 

various suggestions nothing has been 
done to put this industry on a sound 

basis.  I have before me the copy of 
H memorandum signed by about 2i 
lakhs of people asking for immediate 

amelioration of conditions in this in
dustry and for the  establishment  of 
new industries in the coastal areas of 
Ambalapuzha and Chertala.  I would 
like to know what the Administra
tor’s regime is doing towards that.

Then there is the aluminium factory 
at Alwaye, one of the few aluminium 
factories we have in India, run by a 
big Canadian company.  That factory 
was running at a loss for  the  last 
♦wo years.  This year they have got 
a big profit of more than Rs. 27 lakhŝ 

but the management insists that they 
wiU not give a  reasonable bonus to 
♦he workers.  That is quite natural 
n̂d that is an everyday event.  The 
management and the workers have a 
dispute among them very often.  But 

my point is, what have the Adminis
trator and his regime, which always 
advise the workers not to hoist flags 
and shout slogans, done to  see  that 
♦he workers get a reasonable bonus?

The Assistant Labour Commissioner 

in that State called for a conference 
for some sort of conciliation and he 
failed.  Even the  Labour  Commis<* 
sioner did not call a high-level con
ference.  Immediately, the whole dis
pute was referred  to  adjudication* 

When a dispute is referred to adjudi
cation, it means that the workers will 
have to wait for years to  get  what 
they want.  But they are not people 
who can wait for two or three years. 
They want the remuneration imme
diately. The result of all this delay 
is that there is now a strike  in the 
Alimiiniimi Factory.  There is trouble 
in the Jumna Thread Mills.  There is 
total unemployment in the cashew- 

nut industry.  The coir industry is in 
ruins.  So, the  continuation  of  the 
Administrator's regime, which is not 
responsible to the people,  is vitally 
harmful to the people.  lYom a long- 
range point of view also, it is definite
ly harmful to the interests of Kerala. 
For people who do not want a united: 
Kerala,  for  people  who  equate 
bureaucracy with democracy, it may 
not be harmful and  they  may  not 
suffer.  But in an honest democracy,, 
the people will suffer and the honest 
citizen will suffer if the Administra
tor’s regime is allowed to continue.

Shri A. M. Thomas:  The necessity 

for the adoption  by this  House  of 
the resolution  moved by  the hon. 
Minister of Home Affairs is obviousf. 
It is not possible to have a democra
tic set-up at State level in that part 
of the country to which this resolu
tion refers, in the very near future. 
If President’s rule was  inevitable, 

when the Assembly was dissolved in 
March last, an extension of the Presi
dent’s rule at this juncture is inescap
able.

My hon.  friend,  Shri  Punnoose, 
when he opposed the resolution, made 
a point that what the  Qovemment 
ought to have done is to revive the 
old Assembly so that when the new 
States come into force,  the Kerala 
State also may have an  Assembly. 
However much I desire a democratic 
set-up at State level, as far as Kerala
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State is concerned, under the present 
circumstances  it is  impossible  of 
realisation.  Though  Shri  Punnoose 
said that he is an incorrigible denio- 
crat, how can tjie notion  of demo
cracy  agree  with  the  suggestion 
that my hon. friend has put forward? 
When the States Reorganisation Bill 
was discussed on the floor  of  this 
House, a suggestion was put forward 

by Shri V. P. Nayar to the  effect 
that the Members of the  Assembly 
at the time of dissolution along with 
the members of the Madras Assembly 
who come from the Malabar District 
could together form a new Assembly 
and thus a  new  Legislature  could 
come into existence.  But, under the 
Constitution,  that  is  not  possible. 
We know that with the dissolution of 
the Assembly, all the members of the 
Travancore-Cochin  Legislative
Assembly have ceased  to be mem
bers.  They are just  like  ordinary 
citizens now and some of them have 
also printed letter-heads  with  the 
designation “Ex-M.L.A.”  My  friend 
Shri Punnoose wants them to conti
nue as M.L.As.

Shri Punnoose: No, no.  I  want an 
interim Assembly.

Mr. Deputy-Speaker: Then, another 
^x’ can be put before ‘Ex-M.L.A.’

Shri A. M. Thomas; Under article 
170 of the Constitution, it is not pos
sible.  If that was possible, I would 
also have agreed with the suggestion 
of Shri Punnoose.  Article 170 of the 
Constitution says as follows;

“Subject to the  provisions  of 
article  333,  the  Legislative 
Assembly of each State shall be 
composed of members chosen by 
direct election”.

Article .333 provides  only for the 
nomination of Anglo-Indians.

Shri S, S. More  (Sholapur):  Bît
they do not speak of nomination; they 
speak only of revocation.

•  Shri A.  M,  Thomas;  When  the 
Assembly  has  been dissolved,  the 
members have ceased to be members, 
and there is no question of revival. 
The question of revival does not arise.

So, if the Assembly can be constitut
ed only by directly elected members, 
I fail to see how the suggestion of 
Shri  Punnoose  can  be  accepted. 
Perhaps he  wants to  invoke  the 
powers granted under article 4 of the 
ConstkuticHi, which lays down  that 
in  reorganisation  such  provisions 

as are “supplemental, incidental and 
consequential” can  be made.  I  do 
not think that  the revival  of  an 
Assembly which has been  dissolved 
can come imder a provision which is 
“supplemental, incidental and conse
quential”.

I stated at the outset that the reso
lution  is  of  a  non-controversial 
nature.  But there  is  considerable 
scope for discussion of the President’s 
rule for the last five months.  We can 
have a review of the administration 
and we can also look to the future. 
To guide the discussion and to help 
the hon. Members of this House, it is 
very good that a  pamphlet  on the 
President’s  rule  in  Travancore- 
Cochin covering the period tram 25th 
March. 1956 to 31st August, 1956, has 
been circulated among the Members. 
Though the report covers the period 
up to 31st August, 1956, the pamphlet 
has been  distributed early  enough, 
and so, 1 am glad that the Adminis
trator is very much in advance of the 
times.  It is good that we have been 
given the benefit of a report  like 
this.  I  do not know  whether  the 
Home Ministry is aware of the fact 
that we were deprived of such reports 
when the general  budget  was dis

cussed and when the various dansinds 
for  grants  were  considered.  The 
latest administration  report of Tra
vancore-Cochin that has been circu
lated among the Members is for the 
year 1953-54!  I am sorry to say that 
without proper and current adminis
tration reports in the hands of the 
Members who are concerned with the 
State, a useful discussion about the 
administration  is  not  possible.  I 
would like the Home  Ministry  to 
give directions that at least  before 
the new State comes into existence 
the administration reports of the old 
State  should ’ be  made up-to-date 
and circulated promptly.
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The importance of  administration 
reports has been emphasised by Mr. 
Appleby a reference to whose report 
was made by my hon. friend  Shri 
Pimnoose.  What Mr,  Appleby  has 
said is this:

“Admittedly,  the  care  and 
zealous interest in what is being 
done, which characterises  Mem
bers of Parliament,  should  be 
better met spontaneously  by the 
Government through the frequent 
submission of administration re
ports.  The Parliamentarians,  as 
a primary means of commimicat- 
ing with the public  and inter
preting to the  public  what  is 
going on in Government, should 
be much better informed, apart 
from the discussions confined to 
the floor of the House.”

I believe that when the next reso
lution comes to be discussed—̂the hon. 
Home Minister just hinted at it and 
said that it  might  take  place  in 
November—the administration reports 
would be made current.

I intend to confine  my  remarks 
mainly to the points contained in the 
report that has been circulated among 
ttie Members.  In the course of the 
discussion  on  the  supplementary 
demands the other day, I sought an 
assurance from the hon. Home Minis
ter as well as from the hon. Finance 
Minister.  Substantial  amounts  are 

now sought to be spent on the build
ing schemes, and it has been said in 
the Explanatory Memorandum  that 

the savings effected out of the other 
schemes will be utilised for expendi
ture on the building schemes.  It has 
been said by the Adviser to the Raj- 
pramukh—there was a report in the 
newspapers  also—̂in  his  broadcast 
speech on Independence Day that not 
a single scheme  in the secojid Five 
Year Plan will suffer,  I wanted an 
assurance frwn the Finance Minister 
whether the  Finance Ministry  and 
the Home Ministry endorse tiiat state
ment of the Adviser.  But I am sorry 
to say that that assurance was not 
forthcoming.  I do not know how the

statement made in the  Explanatory 
Memorandum and the observation of 
the Adviser can agree.  If we find so 
much amount for these building acti

vities out of the savings, how can the 
other schemes under the second Five 
Year Plan be implemented?  In the 
report submitted to us, it has been 

stated:

“At the same time all the first 
year schemes of the Second Five 
Year Plan were examined, plans 
and estimates prep£ired and sanc
tions for their execution issued. 
Work has now been in progress 
on most of the schemes,”

Although there is this vague state
ment, I do not think  it will  stand 
scrutiny.  Under  item 81,  “Capital 
Schemes”  there are urban  water- 

supply schemes,  rural water-supply 
schemes, drainage schemes etc. and I 
do not think if those  schemes  are 
taken up and implemented, we can 
have any savings.  At least when the 
Home Minister repUes to the debate, 
I hope an assurance will be forth
coming with regard to this  matter. 
It has been stated in the very front 
page of this report that it would be 
the adviser’s  special  endeavour  to 
implement the  schemes included in 
the second Five Year Plan and create 
employment for some at least of our 
educated  unemployed.  He has  also 
stated, “these objectives  have  been 
kept steadily in view during the last 
five months”.  I  "want to  scrutinise 
some of the statements contained in 

the subsequent paragraphs and this 
broad statement that has been made 
by the Adviser in this report.

I have already invited the attention 
of this House that  under the  head 
“Capital Schemes” there are drainage 
schemes, water-supply schemes  and 
other things.  This morning, when I 
went through the  Detailed  Budget 
Estimates, I have been able to find 
that on  page 68  under  “Drainage 
Schemes”, Rs. 2 lakhs have been pro7 
vided for the construction of a Drain
age Canal from Trippunithura, but I 
do not  think that  work has  been 
taken up at a)l; no preliminary steps
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have been taken.  There is another 
scheme, Emakulam  and Mattahcheri 

Drainage Scheme,  for which Rs. 19 
lakhs have been provided.  I do not 
know whether the work has started 
with regard to this thing also.  On 
page 85 of this book on the Detailed 
Budget Estimates, I find certain other 
schemes under “Capital  Accounts— 
Water-supply  Schemes”,  namely, 
Urban Water-Supply Scheme, Exten
sion  of  Alleppey  Water-Supply 
Scheme, Rural Water-Supply Scheme, 

Water-Supply  to  KarunagapaUy 
Coastal area, Alwaye  Water-Supply 
Scheme, Parur Water-Supply Scheme, 
Trippunithura Water-Supply Scheme, 
Improvements to Nemmara,  Ayiloor 

and Thiruvilwamala  Water  Works, 
Drainage Scheme etc.  I do not know 
what is actually going on, but from 
the information in my possession and 
from the knowledge that I have got 
about the State, I do not think these 
works have been started.  There  is 
intrinsic evidence furnished by  this 
report that many of these schemes 
have ̂ ot been started at all.  At page 
25—para 27—of this report, it is said:

**Water~supply  schemcs,—Work 
on  the  major  water-supply 
schemes for Trichur,  Kottayam 
and Quilon, the foundation-stones 
for which were laid in the previ
ous year, has started-  It has been 
decided  to speed up  the  pro
gramme for the  completion  of 
these projects  from 5 years  as 
originally planned to less than 3 
years.  Work is now  proceeding 
on this new basis.”

It is all right; but, there is not a 
word mentioned about the schemes I 
have mentioned just now.  If, as a 
matter of fact, these major schemes 
have been taken up by the present 
Government, they would necessarily 
have been mentioned in this report, 
because schemes of minor importance 
are made mention of.  This is a seri
ous matter.

With regard to the building  pro
grammes, when  the  supplementary 
demands came up for discussion, I 
gave my enthusiastic support to the 
sthemes put forward by the present

T.C. Government.  At the same time, 
I mentioned  that  no  development 
scheme should suffer on account of 
that.  I find from  this report  that 
there are  other  building  schemes 

which are intended to be taken up. 

At page 29 it is said:

“For making available addition
al accommodation for housing 
the various offices of the Electri
city Department at Trivandnmi, 
which  are  now  distributed  in 
several rented buildings, sanction 
has been accorded for the cons
truction of a new administrative 
block costing Rs. 4*59 lakhs and 
contract for this work has been 
arranged for  and work  will be 

commenced at once.”

[Shrimati Renu Chakravartty in the 
Chair'\

I do not understand why top prio
rity should be given to these build
ings in  Trivandrum.  In the  new 
reô anised set-up, we do not know 
where we are  going to locate  the 
capital and have major offices.  I do 
not know why such major building 
programmes are being  contemplated 
in Trivandrum.  From the point  of 
view of electricity schemes also, Tri
vandrum is not the proper place for 
locating all these offices.  I do  not 
know why out of all places, Trivan
drum should  be chosen  for  these 
major building  schemes.  We  have 
already  started  certain  building 
schemes; it is all right.  But, addi
tional major building programmes, I 
again and again plead, should not at 
all be taken up unless we definitely 
know what exactly is going to be the 
position after the reorganisation  of 
the new State.

I now come to a  very  important 
aspect.  The  chapter on  industrial 
expansion was the chapter to which 
I devoted my attention first after get
ting this book.  But, I am sorry to 
state that Chapter V on  industrial 
schemes provides,  according to me, 
a very  d̂ ressing  reading.  While 
moving the resolution, the hon. Home 
Minister referred to the unemplĉ- 
ment problem and said that it has
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been possible for the Adviser to take 
up several schemes to provide em
ployment for educated as well as un
educated people.  He mentioned one 
scheme in particular.  At page 11, it 

has been stated:

*‘Pilot schemes for the educat

ed unemployed.—The State Gov
ernment  have  formulated  a 
scheme for imparting training to 
3000 matriculates as a  measure 
for the solution of the problem 

of  unemployment  among  the 
educated.”

These schemes,  inclusive  of this 
sdieme for providing employment to 

3000 matriculates, do not touch the 
fringe of the problem in Travancore- 
Cochin.  When  the  supplementary 

demand was discussed, there was  a 
demand for allottipg some money for 
conducting  examinations  by  the 
Public  Service Commission.  During 
a casual talk with the Home Minister 
I leamt that for the posts of a small 
number of clerks, there were more 
than 46,000 applications.  When such 

is the nature of educated unemploy
ment in that State, what is the use 
of sucli pilot schemes?  I do not say 
that these schemes  should  not  be 
adopted, but I would submit in all 
seriousness that these pilo+ Khemes 
will not solve the problem there.  We 
must be out to do something big.  A1 
the time of the  discussion of  the 
budget in last May,  every Member 
who spoke emphasised the fact that 
what is necessary  for  Travancore- 
Cochin is industrialisation and  for 

that the  education  to be imparted 
should be reoriented  and more  of 
technological  education  should  be 
imparted.  It was even suggested by 
my friend Shri lyyimni that some of 
the art  institutions  in that  State 
should be scrapped and every Mem
ber pleaded for the establishment of 
technological  institutions.  In  the 
light of the statement made by Mr. 

Rao when he set his foot on Travan- 
<!ore-Cochin soil that problem No. 1 
would be solution of  unemployment 
in that State, I thought that he would 
devote his attention to things which

should receive priority such as estab

lishment of technological institutions. 
There is only one proper technological 

institute in the State apart from the 
Engineering College and that is the 

Rama Varma  Institute in  Trichur. 
Every year it is a problem  for the 
selection board to select  candidates 
for the institute as there is a  very 
large number of applicants.  I ask the 
Home Ministry:  what is standing in 
the way of the Adviser taking steps 
for the  establishment  of  another 
technological institute of that charac
ter?  There is provision in the Plan 
itself and it is there in the budget 

also which  we approved.  For  the 

establishment of a central technolo
gical institute,  the  Plan  provides 
Rs. 19 lakhs and the budget for 1956

57 provides Rs. 9 -7 lakhs.  It  was 
stated that  “to provide  for  higher 

technological  education  for  post- 
S.S.L.C. candidates and to assist per
sons with lower academic  qualifica
tions to acquire a knowledge of the 
subjett, it was proposed to start a 
central technological  institute from 
the second  year of  the Plan.  The 
construction  work  etc, will  begin 
from  1956-57.”  I  want  to  know 
whether the construction  work  for 
this technological institute hsis start

ed.

I also want to know whether it is 
not advisable to have such technical 
institutions established in the various 
district  headquarters  of the  State. 
That is one of the possible ways by 
which we can solve  imemployment 

problem.  I do not think that anyone 
who has'come out of that Institute at 
Trichur is unemployed now.  There is 
real scarcity  for candidates  of that 

sort.

While speaking about technological 
institutions I am reminded of another 
matter.  The University Greuits Com
mission, as early as 1954, has  sanc
tioned a grant of Rs. 9 lakhs for the 
development of technical education in 
Travancore-Cochin.  That was only a 

half-yearly grant and the full amount 
sanctioned was Rs. 18 lakhs.  I ask 
the Government whether they have
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spent that Rs. 9 lakhs tor providing 
>  technical or technological  education. 
It is only after that Rs. 9 lakhs have 
l)een spent,  the  Travancore-Cochin 
Crovemment can ask the  University 
■Grants Commission for the balance of 
Rs. 9 lakhs.  My information is that 
it .has not been possible for the Gov- 
•emment or the University to spend 
this Rs, 9 lakhs.  It is a very pitiable 
state of affairs.

I would submit that if the present 
regime  of  Travancore-Cochin  had 
devoted its attention to schemes  of 
this nature for the establishn̂ent of 
-another engineering  college  or the 
•establishment of another medical col

lege, we  would  have  been  more 
•enthusiastic to support that regime.

In the Chapter on  “Industries” it 

is stated:

“During the period  under re
view,  Government  have  sanc
tioned industrial loans amounting 
to Rs. 113 lakhs on the recom
mendations of the  State Aid to 
Industries Boar̂d.”

On any standard it  would be con
sidered a very small amoimt.  The
amount has to be'increased substan- 
itially.

Under the  heading  “New  Major
Industries”, it has been stated:

“Schemes  for  the  establish

ment of an automobile tyre fac
tory and a cycle factory in the 
private sector in the State , are 
being actively pursued.”

That is very good and I personally 
ôw  that  the  Adviser  evinces 
interest in seeing that these projects 
r̂e started in that State.

In paragraph 9, it is stated:

“In order to accelerate indus
trial development in the State by 
co-ordinating the  activities  of 
'the Industries Department. Gov
ernment  liave  appointed  an 
experienced  officer  as  Special 
Director of hdustries.”

When the Ptoduction Ministry and • 
the Commerce ind Industry Ministry 
came in for dî sion last April,  I

stated that it has not been  possible 
for the Travancore-Cochin  Govern
ment to take advantage of the Cen
tral schemes under the  Small Scale 
Industries Development  Corporation 
as well as the All India Khadi and 
Village Industries Board.  I*  under
stand that  even a  regional  Khadi 
Board has not been set up in Travan- 
core-Cochin so much so that it  has 
not been possible for the All India 
Khadi and Village  Industries Board 
to allot any amount for the  imple
mentation of the schemes  in  that 
State.

I wish to bring to the kind notice 
of the hon. Home  Minister  certain 
industries,  major industries,  which 
can be taken up now and for which,
I understand, the State has submitted 
or is submitting schemes.  Now  the 
hon.  Home Minister is going to be 
in charge of Heavy Industries  also. 
So, he is not in a position to say that 
he has to approach  the  Commerce 
and Industry Ministry and the other 
Ministries for the  estabUshment  of 
heavy industries there; it  is  within 
his province.  I ask whether the h<m. 
Home Minister, who is in charge of 
heavy industries also, is prepared to 
start certain industries there.

Shri N. Rachiah; The Home Minis
ter IS for the entire countiy.

Shri A. M. Thomas; You are also
going to lose by inattention to affairs 

of that State. Without tiie foot how 
can the entire body stand?  Travan

core-Cochin State is the foot of  the 
country and if you don’t devote pro
per attention to that foot,  I believe 
Mr. Rachiah’s State also is not going 
to be saved.

One of the industries which I want 
to mention is the  paper  industry 
Pulp is necessary  both  for  p̂ per 

manufacture and for the manufacture 
of rayon.  The raw materials neces

sary for the  manufacture of  paper 
are in abundance in that State. The 
pulp necesary for rayon manufacture 
is now being imported, I think, from 
Norway or Sweden.  When the HCnis- 
ter for Heavy Industries,  Mr, Shah, 

visited Travancore-Cochin,  he  was
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impressed with the fact that there are  ' 
possibilities to start such an industry 
in Travancore-Cochin.

Then there  is considerable  scope 
for starting certain big forging fac
tories in that State.  At page 394 of 
the Second Five  Year  Plan  it  is 
stated:

"Tn  other  words,  heavy
engineering industries and work
shops in the country have to be 
generally strengthened for under
taking such tasks as the construc
tion of  steel  plants,  fertilizer
factories etc.  In this context the 
creation of certain basic facilities 
such  as  the  establishment  of
heavy  foundries,  forges  and
structural  shops  is  absolutely 
necessary. It is, therefore,  pro
posed ihst the establishment  of 
these facilities, which  constitute 
an essential and primary phase of 
development for the manufacture 
of heavy industrial machinery in 
the country,  should  be  imder- 
taken at an early date.”

I plead that some such industries 
may be started there as there  are 
great  potentialities  for  that  in
f̂travancore-Cochin.

Mr. Chaitmaii: The hon. Member’s 
time is up. There  are  eight  more 
Members to* speak.

Shri A. QI. ThiHiias: I may be given 

five more  minutes.  Discretion has 
been given to the Speaker to extend 
the time by one more hour, if neces
sary for this discussion.

There is considerable scope for big 
forging  factories  in  Travancore- 
Cochin. Then there is possibility for 

starting a coach-building and wagon- 
building factory for the meter-gauge 
section. For the broad-gauge  section 
there is one factory at Perambur and 
another  at  Bangalore—̂ Hindustan
Aircrafts.  Situated as Cochin is, it 
has facilities for starting one factory 
and I suggest that this question may 
be taken up.

2 P.M.

I do not know what has  happened 
to the scheme to have established in 
Travancore-Cochin the Central Gov
ernment press for the South. I imder- 
stand that it was being seriously con
sidered; I do not yet know the out
come.  I leam.  that  apprehensions 
have been expressed that because of 
the labour position  in  Travancore- 
Cochin it is a little difficult for start
ing such a press as well as for the 
location of certain industries.

In this report it is stated:

“We (the people of Travancore- 
Cochin)  have  unfortunately,, 
probably  undeservedly,  acquired 
an imenviable reputation  in this 
respect.”

The report goes on to say—

Govemmeit  also  expect 
labour leaders to discourage  the 
continual waving of flags, shout-̂ 
ing provocative  slogans  accom
panied by vigorous hand  shakes,, 
issuing threats to strike and  in
dulging  in  other  xmpeaceful 
forms of labour agitation.”

It is really a disturbing feature.  I 

can very well appreciate the Arfviser 
laying particular stress on the neces
sity of industrial peace in Travancore- 
Cochin, at least a truce for a period 

of flve years. Mr. Gopalan when  he 
spoke  on  the  Travancore-Cochin 
Budget last time said  that  if  any 

industry is going  to  be started  In 
Travancore-Cochin, he, for that matter 
his party would be prepared to co
operate, and they were prepared to 
have industrial  peace.  But  I am 

sorry to say that this promise has not 
been kept.  Now  I understand that 
there is a deliberate attempt to have 
strikes and lock-outs throughout the 
length and breadth of that State.  In 
that atmosphere it is  very  difficult 
for entrepreneurs to come ̂ and start 
industries there.  We have all got the 
interest of labour at heart.  I would 
plead with Mr. Pumoose and other 
friends of the Opposition just to see 
that that requ  ̂of the Adviser »
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heeded to.  Let  us have  indiistrial 
peace for at least  a period  of five 
years so that industries may come to 
our State.  But I would at the same 
time say that the Home Minister or 
the Adviser for that matter cannot, 
say that because there has been wav
ing of flags and shouting of slogans, 
it may not be possible to have indus
tries there.  I ask:  is it not a daily 
experience as far as we are concern

ed? There is waving  of  flags  and 
shouting of slogans almost daily  in 
the precincts of Parlisiment  House. 
Has any hon. Minister, or any res
ponsible person advanced this argu
ment  that  it  is  not  possible  to 
establish industries in Delhi or  for 
that matter in any  other  town?  I 
understand that  as far as Bombay, 
Calcutta and Bihar are concerned, it 
is a usual feature.  So, that  should 
not be an excuse for not starting any 
industries there.  The Home Minister 
has to go all out, at least at the pre
sent juncture when he is in charge 
of heavy industries, to see that some 
industries are started in Travancore- 
Cochin.

One more point and I shall 
One thing which we have to bear in 
mind is that there are so many small 
things to be done which would make 
the Adviser’s regime popular. I would 
ask the Home Ministry to, bear that 
fact in mind.  It may not be possible 
to launch several schemes  and also 
finish them within the short  period 
of time that the Adviser may be in 
charge of the  administration  there.
But  there are several small  things
which can be easily done.  There are 
several roads which are in a deplor
able condition.  They require only a 
few  thousands of rupees here and a
few  thousands there.  You  cannot
^e shelter under the fact that there 
is no provision in the Budget. With 
regard to certain  schemes  even  if 
there  ̂provision in the budget, the 
executive authorities are not prepar
ed to carry them out, on the pretext 
that the amount that would be neces- 
s^ would exceed the budget provi
sion.  In that contingency we must 

apply for supplementary  demands. 
In the  States  Beorganisation Bill

which we have passed we have made 
a provision to make  provisions  in 
the next Budget when  this Budget 
lapses on the 1st November.

With regard to legislation I put a 
question to the hon. Minister and he 
answered it.  In the Report  on  the 
President’s Rule it is stated:

“Considerable  attrition  has 
been paid to the speeding up dis
posal of files in the various offices 
of the State and it  is gratifying 
to note that substantial improve
ment has been effected.”

When I spoke on the Proclamation 
last time I said what was immediately 
necessary was to tone up the adminis
tration.  I am glad to submit to this 
» House that the Adviser has succeeded 
to a certain extent.  There has been 
reorganisation; he has been able  to 
set right matters;  there  has  been 
speedy disposal of files. But I would- 
ask the Home  Minister to bear  in 
mind that speed is not  everything. 
We have to see the quality  of dis
posal also. I have got certain  cases 
in which speed has done harm.  For 
example, in a memorandum that has 
been submitt̂ to the President  of 
India—let the Home  Ministry  silso- 
understand what the people feel—it 
is stated:

“But the recent strict orders of 
Ŝĥi Rau’s regime has launched 
us into untold misery. Being one 
.who has no idea of our locality 
and having littie opportunity to 

leam facts from people’s repre
sentatives and in terrific  hurry 
of closing up old files we believe 
that quite innocently he has pass
ed orders to levy a heavy water 
cess from us, on the strength of 
a former Government  order  to 
levy water cess at the  rate of 
Rs. ̂  per acre upon the former 
decision of Government.”

There was a former order of Gov
ernment, but a stay order was passed 
on very valid grounds.  Because  of 
this very high  levy  of Rs. 25 per 
acre I toow of many people who have 
complained that the irrigation scheme
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instead of being a boon has become 
a curse.  If a person does not get an 
outturn of Rs. 25 per acre, what is 
the meaning of levying  Rs. 25 per 
acre? According to an Irrigation Bill 
which was under  preparation,  the 
idea was to levy Rs. 6 or 7 per acre.

The memorandum goes on to say—

“Government have taken steps 

at terrific speed to  levy  water 
cess from us  and  the  revenue 
authorities are at our heels pre
pared to confiscate  all that are 
4ear to us. They are  at realising 

aU back arrears at the above ex
orbitant rate by one stroke.  All 
our brightened up hopes are get

ting vanished. We would be soon 
devoid of all our cattle, movable 

and most of  immovable proper

ties.”

I have received copy  of  another 
■memorandum from another  part  of 

my constituency, namely Panir. What 
1 want to emphasise is this.'  It was 
very good that the Adviser has given 
instructions that confusion must  not 
creep into the administrative machi

nery. It is all right. But irrespective 
of the merits of each case, irrespec
tive of the circumstances of each case, 
suppose you raise all stay orders, it 
tnay do irreparable harm. I have got 
another point.  I have given certain 
schemes, like roads and other .works 
to be  undertaken  by  the  Public 
Works Department.  I  understand 
that the Adviser calls for returns of 
disposals from the various  depart
ments. Now the departmental  heads 
want to make out that there has been 
disposal of files.  I have  personally 
brought this matter to the Adviser’s 
notice and he told me that he has also 
given instructions that all important 
matters should go to him.  Even then 
such matters would not go  to him.
For example, there is a proposal for 
the construction of a road, or ̂  cul
vert. It may be very important and 
estimates would have been prepared.
'Because  the  Adviser  has  given 
instructions that all these files should
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be closed within a particular period, 
the departmental heads would close 
the files under some pretext or other. 

I know of certain cases which have 
happened in Chief Engineer’s Depart
ment. What has happened is, the file 
is closed for all practical  purposes, 
but nothing has been  done.  There 
may be various stages  of  enquiry, 
estimates  preparation  and  other 
things.  I  submit  that  adequate 
attention has to be paid to the quality 

of the disposal.

After making one or two points, I 
shall close.  There is a special res
ponsibility for the Home Minister for 
the affairs of Travancore-Cochin. The 
Adviser’s regime or the  President’s 
rule  started  in  Travancore-Cochin 
with very high hopes.  Shri Punnoose 
also said that he wished  very well 
for the Adviser.  He had some reser
vation. But as far as the majority of 
the  people  in  Travancore-Cochin 
were concerned, there were no reser
vations.  They wanted the Adviser’s 
regime to succeed. If, after raising all 
these hopes, after preparing so many 
schemes,  reorganising  departments 
and trying to put proper persons in 
the proper places, the  Government 
are not in a position to satisfy  the 
people so  far  as  the  elementary 
requirements are concerned, it would 

lead to frustration among the people.
I would ask the Home Minister  to 
take particular care to see that the 
Home Ministry itself takes up with 
the Planning  Commission  and  the 
various Ministries the  several  pro

posals that have  been put  forward 
in the Second Plan itself.  I xinder- 
stand that several schemes which are 
included in the Second Plan have not 
been approved by the Planning Com
mission, I refer to  page  5 of  the 

Finance Minister’s speech before the 
dissolution of the Assembly.  It was 
stated:

“Allotments  under  various 
heads like Urban Vater Supply 
and Drainage, Flood Control, In
land Navigation, Ports and Har- 
bouLTs, Tourism, Panchayats, Local 
Development Works, and Educat
ed  Unemployment,  are  now
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included in  Central  Plans, but 
will be transferred to State Plans 
shortly. These will  substantially 
increase the allotments made for 
the State Plan.”

Many schemes for which approval 
has been given by the passmg of the 
Budget, I understand, have not  yet 
been approved by the Planning Com
mission. Certain projects are await
ing the sanction  of  the  Planning 
“Commission as stated in this report.
I would ask the Home Ministry  to 
take care to see that these schemes 
Bre sanctioned. On  page 29 of  the 
report it is said:

“The necessity and importance 
of immediately implementing all 
the proposals for power develop
ment have been impressed on the 
Planning Commission  and their 
approval to take up immediately 
for  execution  the  Sholayar 
Hydro-electric  Scheme and  the 
Pumba  Hydro-electric  Scheme 
has been sought.”

I imderstand that with regard to the 
Pumba electric scheme there is some 
difficulty.

Mr. Chalmian; The hon.  Member 
must conclude now.

Shri A. M. Thomas: Two minutes.

When such difficulties  arise, when 
the State Government brings it to the 
notice  of the  Home  Ministry,  it 
should be  the  duty of  the  Home 
Ministry to take it seriously with the 
concerned Ministry and the Planning 
Commission. Another big project  on 
which high hopes  have been  built, 

namely, the investigation of the Idikki 
Hydro-electric scheme, which is one 
of the major projects for  execution 

in the near future, is pending orders 
of the Government of India.  It  is 
said that in the meantime, arrange 
ments are sfet in train for commenc
ing  investigation  as soon  as  tlie 
section is received. For such schemes 
like the Idikki project, I submit tliat 
It IS the duty of the Home Ministry 
to  pay  special  attention.  If  the 
administration is geared up properly  .

and schemes are put  forward  and 
things are taken seriously  and tlie 
Home Ministry is also timed properly 

there may be progress. I would even 
suggest that there should be a special 
deparfanent in the Home Ministry lor 
Travancore-Cochin Affairs  just  as 

they have one in the External Affairs 
Ministry for Kashmir.

With these remarks, I support the 
Resolution moved  by  the  Home 
Minister.

Shri Achathan: Is there any. con

vention that only Members in  the 

front Benches will ba called first and 
then step by step only the Members 

in the back benches?

Mr. Chairman:  There is no  such
convention-

Shri Velayndhan:  It was with a

great feeling of humiliation that  I 
heard the introductory remarks made 

by the Home Minister from the other 
side:  I was one who had not compro
mised with the Treasury Benches im 
this decision  on  Travancore-Cochin. 

Nor can I find any reason to compro
mise with the manner in which this 

President’s rule is being carried out in 
our State.  We are a peaceful people 

and an enlightened and highly  cul
tured people, on whom a great humi

liation has been imposed.  It cannot 

be tolerated at all.  I know the pres

ent Resolution is only expressing a 
continuation of the Proclamation that 
was issued earlier.  But, I should tell 

the Treasury Ben<Aes that this conti
nuation is not only  improper  and 
illegitimate, but is the result of  a 
great conspiracy from the other side 
to perpetuate a dictatorial administra
tion  not  only in our State, but in 
other States too.  We have had not 
only the experience of the Adviser’s 

rule in India, but̂ the experience of 
a more autocratic Aile in the name of 
responsible Government or in  the 
name of parliamentary GovemriSent.

I read the pamî et that was issued 

by the Travancore-Cochin  Govern
ment on th«» President’s rule.  I was 

amazed to see this brochtare, publicity
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material presented in a form which 
will indicate that there was no State 

as Travancore-Cochin which  eadsted 
before Shri Rau’s arrival, which will 

indicate that we were living  imder 
the Arabian Sea and only after Shri 

Rau’s arrival, we have begun an era, 
I should say that so much publicity 

and paraphernalia is made not  only 

in our State but also outside through 
the press, through the vested inter

ests, through the great and  heavy 
organisation that the  Congress  is
having today.  Not only the  press: 

what about the radio?  The  other 
day, I saw an article about the good 

work done by the Administrator  in 
Travancore-Cochin, published in  an 
influential daily, the Times of India. 

Thus, the Adviser  is running  here 
and there.  Of course, his superiors 

here are aiding him to show how the 
administraticm is very nice, very pro

gressive.  What has  happened  in

Trav€oicore-Cochin within these 5 or
6 months?  Any improvement?  I was 

one who never expected  any  im

provement in the Travoncore-Coehin 
State from an I.C.S. officer or  an
I.C.S.  Administrator,  because,  to

see an I.C.S. administration is a great 
himiiliation to my prestige, to  my 
tradition, to my culture and to  my 
patriotism.  I have been brought up 

in such a tradition.  The Congress 

people have compromised with  the 
IC.S. regime and bureaucracy.  They 

are hand in glove with each other and 
they are benefiting each other  in

this* great venture on which  India 
has launched after Independence. But 
I must tell the hon. Home Minister 
that the day Shri Rau landed in Tra
vancore-Cochin, he has given a slap 
not only on democracy in Travancore- 
Cochin, but also on the  Congress 
administration itself.  What has  he 
said in the press conference?  He said 
that the President’s rule which  is 
necessarily of a temporary character 
will give the people a short  respite 
from politics.  Of course, you know 

Hiat the I.C.S. regime  has  never 
tolerated politics in the past  miey 

have dealt with the Congress organi

sation in the past when it was strug- ‘ 
gling for independence.  And Shri 

Rau never wants politics in our State. 
Of course, it ii> something lucky per

haps that he has not even banned the 
Congress organisation there.  In fact̂ 

the evil or the misery in our State 

originated and even President’s rule 
is because of the Congress mal-ad- 

mmistration, the Congress corruption 
and in fact Congress misrule.  Noth

ing else was responsible for it.  And 
now he has come out like an Alladin 
with a wonderful lamp saying that he 

has changed the face of Travancore- 
Cochin State.

Millions of people in Travancore- 

Cochin State are under-fed or \mder- 
clothed.  I must tell you they  sire 
starving.  Not only is there educated 

unemployment, but millions of people 
in our State have not got even sub
sistence.  And what could he do by 
the building of some big offices?  It is 

a fantastic thing or a funny thing 

that the Administrator  immediately 
wanted to launch on a very"* huge 

building scheme in our State. Perhaps 
he might be  aping or copying  the 

example of the former Chief Minister. 
It is said that the previous  Chief 
Minister has built a very huge man
sion.  I think an enquiry was going 

on about it and I would like the Home 
Minister to enlighten us as to what 
happened to that enquiry itself. Per
haps Shri Rau may be aping  that 

example for  building  houses—̂for 
whom?  For the Collectors, for  the 

police inspectors and police  officers. 
Of course, he' must build houses for 

the police officers,  otherwise where 
will he be, or where will the Congress 
regime be in the future?  That is the 
position there.

Millions of people belonging to the 
poor classes, the workers in the fac

tories, the workers in the coir, cashew 
nut and other industries and more 

than that millions of  untouchables 
there have no proper houses to live in, 
and now ĥ wants to launch on a big 
building scheme to sihow  to  the 
public or the Government of Indifr 

which is more inefficient than our own.-
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State that something is being  done 
there.  He wants to say:  “I am doing 
something  more than  what  you 
masters have done.  I am going  to 

ŝatisfy you.”  This is what  Shri Rau 
is saying.  But are the  people  of 

Travancore-Cochin State going to be 
satisfied with this kind of manage

ment of our State’s affairs?  No, no. 
They will not be satisfied.  We  are 

not going to substitute dictatorial or 
-authoritarian rule for democracy or 

people’s Government in Travancore- 
Cochin State.

Now, what has this noble gentle
man pointed out about our  labour 
organisation or labour forces in the 

State.  They should not raise  their 

hands, they should not take a flag in 

their hands.  Why are they doing it’ 
You must know and you know very 
well.  It is the people who have  no 

food to eat, who are half naked, who 
are not getting proper wages, who are 

oppressed by the police and the official 
machinery who take out the flag, raise 
their fist and demand a better living— 
nothing more than that.  And  Shri 

Rau wants to ban it.  He says it  is 

against the peace of the State, against* 
peaceful labour-employer relationship. 

At the same time, in another page he 

says that negligible time or manpower 
is wasted in the State by strikes or 
lock-outs or anything like tihat.  I 
know I shall be told that U is not the 

number of days or hours lost, but it 

is the atmosphere, it is the psychology 
that results rrom the agitation  that 
is more important.  But is  it  the 

working class or the people or  the 
common man in the State who  has 
created this psychology of unrest, this 
psychology of suppression, this psy- 
•chology of fear in my State?  No, it 

is the police rule, the police State 
which was run by the Congress Gov
ernment there previously, the corrupt 
<xovernment that  was run  by  the 
Congress regime there that was  res
ponsible for the psychology of unrest 
in my State and nothing else  tihan 
that.

We have seen people  rising  in 
other States.  What  happened  in

Bombay?  What happened in Maha
rashtra?  What  is  hapi>enmg  in

Gujarat?  The  Congress  people

thought that the people of  Gujarat 

were so many millions of cattle and 
would follow them.  What has  hap

pened there?  There was a  revolt. 

They are  struggling.  There  the 

struggle has started in India for  a 
Better living. Nobody need minimise 

it or misunderstand or  misinterpret 

it.  It has already started in India. 

But what happened in  Travancore- 
Coĉ n State?  We  were  peaceful. 
Nobody raised a slogan against  Shri 

Rau when he came there and landed 
at Trivandrum aerodrome.  No de
monstration was there.  No agitation 
was there.  Why was there no agita
tion?  Because we want peace, we are 

peaceful people in the State.  That is 
why we were so much disciplined, we 
did not create any trouble anywhere 

to either Shri Rau or even the  Cen
tral Government against  President’s 
rule.

Another thing which I want  to 

mention here is about the food pro
duction scheme and the food situation 

in the State.  Of course, food prices 
have risen very high all over India. 

The Prime  Minister  had  stated 
several times in bombastic ways  that 
our food problem had been solved for 

the next ten years, at least up to 
1960.  The other Ministers also follow

ed him by saying the same from the 

house-tops in season and out of season. 
At the same time what has happened 
in Travancore-Cochin State?  A bag 

of rice which was about Rs. 28 pre
viously now costs about Rs. 40 there. 
This is the situation all over India too. 
Why has this kind of abnormal situa

tion suddenly appeared in that State 
and in India?  We cannot afford to 
have such abnormal prices for  any 
foodstuffs in our poor and backward 
State.  Why has it come about?  It 
has come about  because  deliberate 

vested interests are working  behind 
the Congress Government  here  in, 
order to profit at the expense of the 
millions of people in the  country. 
What happened to the surplus food
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we had in 1953 and 1954?  It was ex

ported, everybody knows that.  And 
now we want to  get  food  from 

America, from Australia and  other 
countries.

Just only as an example,—I think 1 
am not irrelevant in this matter when 

I mention it—the other day when  I 
was in Peking I had  a  discussion 

about the food problem in India. The 

Planning Commission chief said that 

for the last one year India has made 

an eight per cent, progress on  the 
previous year’s production and China . 
whidi is a country of a socialist pat

tern, not the socialist pattern of the 

Congress or the Planning Commission, 
could achieve only 6i per cent, addi

tional output in one  year’s  time. 

From the statiiitics supplied by  our 

Planning Commission or the  Food 
Ministry, our increase is about eight 

per cent., and they were surprised. At 
the same time the delegation was  in 
Peking, they were in fact negotiating 
with the Chinese CJovemment to get 

more food, even one lakh or two lakh 

tons.  They had gone to America and 

they had negotiated there also to get 

what is called the surplus agricultural 
food. God alone knows whether  we 

can eat it or not when it comes here. 
Yes, they were doing like that.  Of 
course, it is all mere lies and propa

ganda and nothing else than  that 
when we say that this food increase 
of eight per cent, was correct.  Even 

H it was correct, we have sold those 
stocks in order to see that we  get 
wheat and other things from America 
and other places so thaj we can  be 
dei>endent on  them  economically. 
That is the trick behind it. Anybody 

can understand it, and not necessarily 
only myself.  Even the common mam 

in the country can understand it, and 
he has understood it.  That is  why 
these kinds of things are happening 
in the country.

Then, Mr. Rau wants to open fair 
price shops all over the State,  and 
thus remove the starvation and famine 
there.  I say it is  impossible  to

remove starvation and famine by 

means.  The situation in Travancore- 
Cochin, or for that matter, in  the 

whole of India cannot be  remedied , 
by these piecemeal measures.  How 

can Mr. Rau succeed in solving this 

problem by just starting  155  fair 
price shops?  How many people  can. 
benefit by it?

I know why these fair prire shops 
have been started, and to whom they 
have been given.  They  have  been, 
given to the  Congressmen  or  the 
stooges of the Congressmen  so  that 

they may take some profit out of them 
and be benefited by them.  They are 

not there for the benefit of the com
mon man. Almost 99 per cent, of the 
contracts or anything of that nature, 

given in  Travancore-Cochin,  even 
after the Adviser’s regime came into- 
existence, have benefited only  the 

Congressmen and not the  common 
man.  There are  workers  in  that 
State, and they can organise co-ope
rative societies, and they can  have 
their own shops.  But has any wor
kers’ organisation or trade union orga

nisation been given  a  chance  to 
run these fair price shops on their 
own?  No. They have not been given,, 
and they will not be given also be
cause the vested interests are there 
behind the whole thing.

Shri C. R. lyyunni (Trichiir): May 

I know whether the hon. Member has- 
any records in support of the state
ment that he is making here?

Shn K. K. Basu  (Diamond Har
bour): That will be supplied later.

Shri Velayudhan: It is only 155 fair 
price shops that have been opened.
My hon. friend can very e?sily ask 
Mr. Rau, and he will jgive a verŷ fair- 
account of it.

Shri Achnthan:  On what basis is
this allegation being made?

Mr. Chairman: Ĥs the hon. Mem
ber got any records or anything else 
to support his statement?
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Travancore-Cochin was a very  good 

one in the former times-----
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Shri Velajudhan: Of course, I have 

got records; I had written  sevsral 
letters about it  I am not joking; i 
am not insdcing a speech tor the sake 
of publicity; I am not Tiaking  an 
election speech heie, because it has 

not got into my mind.  I know  the 
elections wHl not solve the  Indiao 
problem.  That is why I am speaking 
like that.

Shri Mathew (Kottayam): Shouting 

like that.

Slui V̂ yndhan: Then, what has 
happened in- the field of education? 

The other day, it was said that certain 
things had been done after the com

ing into existence of the  Adviser’s 

regime.  What  is  happening id 

Travancore-Cochin today, and  what 

was happening there before too? For 
the transfer of a teacher, at  least 
Rs. 200 or so had to be paid to a clerk 

attached to the Director of  Public 
Instruction, the Divisional Educational 
Officer, or the District  Educational 
Officer.  Why should a man who has 

got his family and his house in a parti* 

cular place be transferred to a pl̂ce 
about 300 or 400 miles away, and why 

should another fellow who belongj to 

some other place be brought in his 
place to that particular ?K!hool?

Shri Mathew: Is the transfer to a 
place three hundred or four hundred 

miles away inside the  T̂ravancore- 
Cochin State?

Shri Velayndhan: If you want to 

send them away to a place even in 
Dakshina Pradesh, for which  you 
have been planning, you can do it.

Shri Mathew; May I know whether 
the transfer is effected inside  the 
Travancore-Cochin State?

Sto Velayndhan: The mute is not 
âight; it is zigzag.  So, there can 
be a circuitous mileage also.  My hon. 
friend Shri Mathew knows it  very 
well.

Shri Mathew: I do not know,

Shri Velayndhan: Coming to  the 
ûcational system.  I should tell you 

the  educational  system  in
that

Shri K. K. Baso: That was under 

Professor Mathew.

Shri Velayndhan: -----and we are

the product of that system.

Shri N. Sreekantan Nair  (Quilon 
cum Mavelikkara): A very good pro

duct!

Shri Velayndhan:  But Alter tlie

advent of the Congress regime, they' 

changed the whole  system.  The 

result is that a boy or a îrl  who 
studies for the school final examina
tion does not know anything  That 

is the present position.  The whole 
atmosphere in the Travancore-Cochin 

State has practically been demoralised 

by that regime.

Again, what is the position in re

gard to the salary of the  teachers? 

There are teaches in  Travancore- 

Cochin State, who are drawing  just 

Rs. 25 per mensem.

Shri Matthai: Part-time teachers.

Shri Velayndhan: Of course, for the 

rest of the time, they are idle  and 
starving.

This sort of situation will not  bê 

changed merely by putting up huge 
buildings as memorials to the Advis- 

er*s regime.  But that is  what  is 
being done there.

Again, take the case of the Police 

Department.  A lot of things  have 
been said in regard tp the conrlnie- 

tion of houses for the police inspec
tors and other police  officers.  But 
what is the position of the police con
stables?  Of course, tKe Travanccre-  \ 

Cochin Government should do justice 
to their own people,the people  by 
whom they are being helped to re
main in power, namely the police con

stables.  The police constables should 
certainly be given houses to stay in.
But that has not been done.

Now, what is  the  reaction im 

Travancore-Cochin Scate towards the 
police officers and  c'̂nstable*? U  ~
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Somebody goes to a lock-up. he  is 

finished there.  In fact, the Govern- 
jnent of India have giv̂ n prizes to 

some people; they have given titles 
Jike Padma  Vihhushan  and  other 

things to some people .in that State..

Shri S. V, Ramaswamy  (Salem):
They are not titles.

Shri Vf̂ yudhan.... for the atroci
ties ttiat they have committed,  by 
killing people  and  by  bulchering 

people in the lock-up and outside.

Shri  Kottnkappally (Meenachil):
The hon. Member is speaking of the 
Moghul times.

Shri Velayndhan: OX course,  my 

tion. friend is living even behind ttie 
Moghul times.  That is the difficulty.

These are the difficulties in Travan- 
c<jre-Cochin State.  Yst, thcyr do not 
want to build houses for the  poor 

people, namely the police constables.

Coming to the condition oi  the 

untouchAles there—you know* I am 
specially interested In this matter—I 
should say that it has gone backwards 
as it were, since the coming into eids- 
tence of the Congress regime.  If 

Vanything has been a casualty in India, 
it is the. untouchables, after the  Con
gress regmie has come.  I knx)w my 
hon. friend Shri Datar will not like 
my saying that  I know he sympa
thises with the Harijans.  But it is 

not sympathy that we ĵant, but it is 
justice that we want  It is a demo

cratic approach to the problem that 
we want.  I know the Hindus  will 

«hed crocodile teafrs, but  when  it 
comes to action, they will simply hide 
the whole thing.

But what is the actual condition of 
the untouchables there?  A lot  of 
schemes were put forward at the time 

of the Travancore-Cochin State Budget 
discussion here, and also iater on, for 

the improvement of their condition.
But these are piece-meal things.  I 

have no complaint about what they 
are doing, but I should tell you the 
«ecret behind it.
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A major share of anything that is 
done for the untouchables  or  the 

Harijans goes not to the individuals or 

the interests concerned, but to some

body else, some Congress people cr 

some other vested interest.  Take, for 

instance, the case of a students’ hostel. 

Who runs the hostel?  It is not run 

by an organisation of the  untouch
ables; it is not even run directly  by 

Government, but it is run by some 

agent, some ex-MLA or some  Con
gressmen or some, unknown person. 

He is given the chance to form a com

mittee, a*d he runs the hostel  for 
twenty students or so.  Out of  the 

Rs. 20 or 30 a month that the Harijan 

boys would be getting from Govern
ment, actually, he will not get more 
than Rs. 20 or so for his expenses, the 
balance being taken away by  the 

agent.  This is what is happening. In 

the  name  of  anti-untouchability 
schemes, it is often stated, a lot of 
money has been spent.  But I would 
like to ask, to whom it goes.  I chal

lenge Shri Datar to go into the details 
as to how the amounts have  been 

spent.  I challenge him to enquire in
to the matter.  The other day, when 

I said this, he said that it was an un

truth.  But let him make enquiries. 
After all, I am not saying something 

which is wrong.  It is only after veri
fying certain things that came to my 
mind, that I am saying this,  I was 

even convinced that with the aid of 
the funds devoted to the  anti-un
touchability schemes or to the amelio
ration of the imtouchables* condition, 

people have built mansions  costing 

Rs. 75,000 to Rs. 80,000.  This is not 
my information only.  So many mem

bers belonging to the  untouchable 

classes have themselves told me that 
in such and such a place, this kind 
of thing is happening.  I can  even 

cite individual cases, but I do  not  ' 
want to mention them, but there are 
persons who have no other occupa
tion than that of getting this subsidy.

Shri Achnthaa: Pass on the infor
mation.

Shri Velayiidhaii: I do not know

what Gandlhiji would have done about
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Shri Tek Chaiid  (Ambala-Simla):

On a point of order.  Is it .correct and 

parliamentary to say that the Con

gress is corrupting, that the Congress 
is demoralising—all sorts of vitupera

tions which are being heaped ad lib?

Mr. Chairman:  It is quite parliâ

mentary.

Shri Velayudhan: Therefore. Madam 

these people are running  here  and 

there.  I had no.doub\ in my mind 
from the very start about the forma

tion of a Kerala State.
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tliis matter, if he were alive today.  I 
am sorry to say that the funds devot

ed to the anti-untouchability schemes 
are not being utilised for that pur

pose.  They are used only for  the 
Congress propaganda.  This fund is 

only another party fund created by 

Government in an indirect and spu
rious way.  That is something which 
is  thoroughly  unjustified.  Let 
them  be  honest;  let  them  come 

forth  and  say  that  they  are 
spending  it,  and  let  them  spend 

any -amount through their own Gov

ernment; we do not bothw about it, 
because we have no power to check it. 
l,et them honestly spend for the Con

gress, but not by bribing people, by 

corrupting people and by demoralis
ing paople.  This is not the way that 
money will have to be spent.

Now, why is this Resolution brought 
here?  This is in order to see that the 
Innocent people, the innocent com
munity living in the Malabar district 

are also exed. Because of this, what 
happens?  They become  powerless. 

They become part of the regime after 
1st November.  That was said  here. 
Of cours2, we are  getting  Kerala 
State.  But it is not in any way a 

prize given to us.  It is not a kind of 
concession given to us, a kind  of 
favour  or meherhani.. I  know  the 
Congress has no other go but to keep 
Kerala as it is today.  That is  the 
crux of the question.

For a long time, for weeks together, 
the plane from Eranakulam or Trivan
drum to Bangalore was always  full 
' -with Congress leaders going up  and 

down with the idea of forming  a 

Dakshina Pradesh.  Why  has it not 
happened?  It has  not  happened 

l>ecause everybody knoŵ that  the 
people of  Travancore-CocMn  are 
<ietermined to have their own govern
ment when they come into their own. 
Therefore, people who are  outside, 
'were also afraid of us.  They thought 

that the disease would spread to them 
^d over all India.  Therefore, they 
had to wag their tail.  Again, these 

Congress reactionaries who were de
moralising and humiliating the peo
ple of our State....

Now this circuitous route of  Ad

ministrator’s rule is now heaped  on 
them, resulting in humiliation of the 

people of Malabar also.  We are going 
to have a better regime in future.  I 

am confident about it.  There will be 
a people’s regime  in  Travancore- 

Cochin.  Not only the  people  of 
Travancore-Cochin but the people of 

India will never put up with this kind 
of oppression or  suppression  from 

the Treasury Benches.  I know they 
have begun to rise today in  India. 
The struggle has started.  It wUl con
tinue; it will never be stopped. Bayo
nets or cannons or guns will  never 
stop it.  '̂ e people will  march on. 

This is all I want to say.

Shri Matthen: My hon. friend, Shri 

Punnoose, and myself come from the 
same locality, though his  constitu

ency is different from mine.  Our 
background also has several things in 

common.

2-43 P.M.

[Mr. Deputy-Speaker in the Clmir]

From that, I am surprised to see the 
reaction of my hon. friend to Presi
dent’s rule  in  Travancore-Cochin. 
But knowing as I do the party  to 
which he belongs, I have to admire 
his loyalty to that party, in having 
supported something which in  his 
heart of hearts he does not believe in.

In fact, the test came when  real 
mitional unity was at stake on  ac
count of the disturbances in Bombay 
and the adjoining areas, on̂ account 
of the reactions to the SRC Report,
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when. providentially Parliament was 

able to find a solution almost miracu

lously.  Then it was supported  by 

everyone in the House, irrespective of 
party  affiliation or ideology,  except 

my friend and his party.

Shri N.  Sreckap-tan Nair: On  a

point of information.  Are we discus
sing the  Resolution  relating  to 

Travancore-Cochm *or are we discuss

ing Bombay or Maharashtra?

Shri  Velayudhan:  He  has  only

begun.

Mr. Dcputy-Speaker:  The  hon.

Member is making up a basis for his 

arguments.

Shri Matthen: From that loyalty to 

his party, I am not surprised that my 
hon. friend is opposing  President’s 

rule which he had occasion to exper

ience himself.  The test of the pudd
ing lies in the eating thereof.  I can 
understand my  hon.  friend,  Shri 
Velayudhan, speaking so much against 

President’s rule, against the Congress 

administration.  Of course, he seldom 

visits the State; he is going  round 

Russia and China-----

Shri Velayudhan: What about him?

Sardar A. S.  Saigal  (Bilaspur): 

Order, order.

Mr. Deputy-Speaker: Order, order. 

Hon. Members should not take it up

on themselves to correct other  hon. 
Members.

Shri Matthen: But Shri Punnoose 
is not like that.  Only, recently  he 
returned from the Travancore-Coohin 

State.

Shri Velayudhan: The hon. Member 
advertises in the Press  about  his. 

going from there to Madras.

Mr. Deputy-Speaker: I find that the 

hon. Member had full half-hour. But 

it seems he is not content even with 
that.

Shri Velajrudhan: Thank you.

Shri Matthen: If a vote is takea in 
my State today as to whether Presi

dent’s rule should continue or not, in 

all earnestness and in all sincerity, I 
submit that 99.5 per cent, of the peo- 

pie of Travancore-Cochin will support 

President’s rule, except some political 

leaders who want to fish in troubled 

waters.  Except those who care  not 
for good administration, I am sure all 

will support it, from experience.

My hon. friend,  Shri  Punnoose, 

rather rê nted  my  remark  that 

President’s rule is dsmocracy.  If it 

were not democracy, he would  not 
have been able to discuss so  much 

about it and attack it so much.  My 

hon. friend, Shri Velayudhan, attack
ed the whole Congress Party, every
body, all because it is democracy.

Shri Velayudhan: I stand for  an 

alternative leadership in the country.

Mr. Deputy-Speaker:  Would  this

running commentary continue or have 
I to interfere?

Shri Matthen: This sort of demo
cracy, I mean democracy of the larger 

kind and democracy on  a unitary 
basis, is the most desirable thing  in 
India.  It is evidently seen from the 

three or four instances of President’s 

rule in other States also.  We had it 
in East Punjab, in PEPSU, in Andhra 
and now in Travancore-Cochin. I 

would invite any Member—I  think 
my hon. friend, Shri Punnoose, knows 

Something about PEPSU,—from  anjr 
of the Stat3s to come uj  and saly 

whether the President’s rule was an 

improvement upon the previous  ad
ministration—I  do  not say  subse

quent—or not.  It is no exception in 
my State also.  In fact, I am onljr 

sorry that this sort of administrafion 
is not enforced all over India.

Our Constitution is  pre-eminently* 
unitary.  Out <Jf the 210 subjects, m  
are with the Union.  If we have anjr 

doubt about it, the fact that  the 
Planning Commission made a nationat 
plan is ample evidence that the Cen
tre interferes not only in the case of 
Central subjects but also in the case
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of State subjects.  And nobody re
sented it.  Even in normal conditions, 

a two-thirds majority of the Rajya 
Sabha can legislate on a State sub

ject.  If a conflict arises between the 
Union and a State, the view of the 

Union prevails.  In  judiciary,  the 
Supreme Court is the apex of  the 

system, and the High Courts are sub

ordinate.  In matters of  finance, a 

State cannot even raise a loan with
out the approval of the Central Gov
ernment I am only submitteing that 
we  are two-thirds unitary  and in 
the natural course, even  the  one- 
third will disappear. The sooner it 
disappears, the better.  I agree with 

my friend Shri Thomas that....

An Hon. Member: Is it the party 
Ijoint of view or your own?

Shri Matthen: My own honest point 

of view, because I do not believe-----

Mr.  Deputy-Speaker:  The  hon.

Member is pledged to the Constitu
tion,

Shri Matthen: Yes, I am pledged 
to the Constitution.  But, I say even 
those States which started with a bias 

towards Federal Governments  like 
the U.S.A. and Canada or Australia 

have been steadily becoming unitary; 
but our Constitution started with a 
definite bias towards unitary Govern
ment.  (Interruption).  And,  natu
rally, in course of time, we will be

come unitary. ‘

Mr. D̂ nty-Speaker:  These argu

ments cannot be used for the conti
nuance of the President’s rule.

Shri Matthen: I may say it is wish
ful thinking.  But, I believe that the 
day may come.  When I first raised 
the question of national unity against 
linguistic organisation, everybody was 
ratlier making fun of me.  But the 
day will come, I am sure, when even 
my hon. friend Shri Punnoose  will 
say,  ‘You are right in  advocating 
unitary government*.

Just one word more. Sir, and I do 
hot want to stand in the way  of 
other hon. Members who  want to 

speak.  As the Home Minister points

out at the very outset, the two major 
problems of my State are educated 
unemployment and the density  of 

population. This sort of rather super

ficially trying to solve the problem 
will not do.  There must be  some 
radical solution.  As my friend, Shri 
Thomas said, it must be seriously tak
en up by the Centre.  Technological 

schools or collagos, I think, can be 
relied upon to some exteftt now. As I 
submitted on a former  occasion, we 
have got a number of so-called tuto

rial  engineering  colleges  coaching 

students for the Madras Government 
examinations.  In fact these colleges, 

or so-called colleges, are  not  well 

maintained.  I would submit that if 
the Travancore-Cochin State Govern

ment creates an organisation  which 

can fix a standard for these tutorial 
colleges  and  fix  the  examina

tions also and give  certificates  to 
those coming out of them, they can 
get some job because today technical 

people are in need everywhere. May 

be a small amount may have to be 
given to them whereby they can con

trol and regulate them.  There  are 
about 200 or more Such engineering 

colleges in my State and one in my 
own constituency,  in my town, and 
I think there are 500 students there. 
The teachers make very good revenue 
out of it and there is no control.  If 
the Adviser creates a Technical Board 
to have a sort of inspection all these 
can be brought up to standard.  Of 

course, they  won’t  be a substitute 
for real technical colleges that Shri 
Thomas was mentioning.

Before I conclude, I repeat  that 

corruption,  nepotism  and  ineffi

ciency—̂ which is not a very  rare 
feature in my State alone—(I do not 
Say my State is very much different 
from other States of which I know 
more now)—in my State is reduced 
considerably after the advent of the 

President’s rule.  I can tell you thi* 
during the last 5 months they have 

. done more than what was done duriiMS 
the previous 5 years.

With these 
Resolution.

words  I support  the
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Shri  N.  Sredcantaii  Nair:  Mr.

Deputy-Speaker. I think the expecta
tions of the hon. Home Minister were 
more or less belied in the discussions 
that took place in this House.  Now, 
except  Shri  Matthen—even  Shri 

Thomas could not wholeheartedly do 
so—-did support  the  Administrator's 
regime.  Shri Matthen  openly  con
fesses that it is due to his wishful 
thinking râ Hier than based on concrete 
facts and that  is why he gave his 
support.

Mr. Deputy-Speaker: That wishful 
thinking related to the advent of the 
unitary government.

Shri N. Sreekantan Nair; For  the 
other thing also he did not advance 
arguments.  So, I thought that it also 
comes  under  the  caption  Vishful 
thinking’.  Anyhow though it is only
5 months  since the  Adviser  took 
charge and though I can admit that 
it is not sufficient time to initiate and 
execute major schemes of reforms, I 
think, it is sufficient time to lay down 
policies which would ultimately  re
sult in good schemes.  What are  the 
schemes initiated by the Administra

tor after he took charge?  That is the 
crux of the problem.

According to him, he has initiated 
three  major  schemes.  One  is,  of 
course, the decentralisation in the dis
trict or conferring more authority on 
the district heads.  The second is the 

much-disputed  buildings of  district 
headquarters  and the third is  the 
anti-corruption scheme.  According to 
him and  according  to  Government 
statements, these three are the major 
schemes that have been initiated.  I 
do concede ,that the decentralisation 
of authority regarding district  heads 
has been, to a certain extent, effective 
in executing certain  minor matters 
with more speed.  But the question of 
solving major problems has not been 
decentraUsed.  As a matter  of  fact, 
power has been concentrated in  the 
hands  of the Adviser  so much  so, 
from my own experience I can say, 
that the Secretariat of the  Travan̂ 
core-Cochin State does not function at 
all.  No Secretary, except the Chief 
Secretary  does give any  order  or 
make any suggestion or even offer any

comments on any paper that comes 
before him.  The Chief  Secretary— 
no one has ever accused him of too 
much intelligence or too much know
ledge of the affairs of the State—was 

fimctioning as the  mouth-piece,  the 
gramophone or His Master’s Voice (rf 
the ex-Chief Minister of the State. I 
myself had a certain complaint re
garding the Advisory  Committee to 

the Minimum Wages Board which was 
appointed in the State.  In our State 
the workers are organised more under 
the AITUC and the UTUC than under 
the INTUC.  But in that Committee 
the INTUC got much more represen
tation than both the AITUC and the 
UTUC put together.  The UTUC was 
practically  ignored.  I  wrote  the 
Administrator  himself  and  he 
said  he  is  not  conversant  with 
the  details.  It is  happened  that 
the orders were finally issued by the 
Chief  Secretary.  I  am  definitely 
given to understand—and I know it as 
a matter of fact—that  the  original 
reconnmendations of the Labour Com
missioner  which went through  the 

hands of the development Secretary 
were altered to the benefit, certain
ly, of the INTUC and  the Congress 
Party.  I can assure the Home Minis
ter and his colleagues in the Central 
Government that they need have  no 
fears about  party interests;  every
thing is safe in the hands  of  the 
Chief Secretary and the Adviser. But 
the Secretariat does not function; the 
Secretaries do not take any responsi
bility for the day to day affairs of 
the State and it is a very seriouB 
hindrance  to  major  questions  of 
policy because for years they  have 
been handling the issues.  But their 
expert  knowledge  is  not  being 
utilised.

As it was pointed out the other day 
by Shri Matthen,  there  might  be 
speedy action with regard to reply
ing to letters.  But there have been 
certain  issues on which  decisions 
ought to have been taken long long 
ago but have not been taken.  Î do 
concede that in certain matters, the 
present  Administrator’s  regime  is 
much  better,  according  to  what 
Shri Matthen said, than the Panam- 
pally regime  which we  had,  the
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Congress regime which  we had.  He 
said there was much less corruption, 
I do concede that, but that is  no 
compliment to the Adviser himself or 
his regime.  It is only a criticism of 
the previous Congress regime.  That 
is unfortxmately  the position which 
he is taking and which I naturally 
have to support against my will, be
cause I would be very happy to say 

that people from  my  State  were 
really honest and efficient and  less 
corrupt, but they were not—that  is 
a fact.

3 P.M.

When  the  Secretariat  does  not 
function, and all the powers are con
centrated on  one man, naturally  it 
means that many powerfiil influences 
would be brought to bear on him so 
that his decision always will be pre
judicial to the cause of justice.  Es
pecially  when he is known to  be 
somebody else’s nominee and he  is 
put in there by him, whose interests 
will he safeguard?  He will look after 
the interests of the previous Chief 
Minister, naturally it means that  it 
goes in the interest of the Congress. 
What naturally  the Congress dared 
not do there in the past is being per
petrated now very conveniently and 
very effectively because the Adviser 
does not understand  things so well, 
and secondly, the Adviser  himself 
has been sent there by the Congress 
from the Centre.  Naturally, that is 
a major defect in  the questicm  of 
poUcy.

Coming to the question of District 
Headquarters, much has  been made 
out of this.  As already discussed at 
the time of voting on Supplementary 
I>emands,. this  scheme  does  not 
deserve such a priority.  It should not 
bave been initiated by an Adviser 
who has come there for six months 
or » year.  This is a major scheme in
volving the expenditure  of  Rs, IJ 

crores; it was not included in  the 
Second  Five Year Plan.  All those 
schemes included in the Second Five 
Year Plan  were partially or wholly 
curtailed to find finance for this.  Is 
this such a major issue  or  urgent

issue for the Adviser to utilise Rs. 1* 
crores from much  needed develop
mental works.  If he had diverted the 
fimds for finding ôme -solution for any 
major problem like, say, the  estab
lishment of a new industry, the safe
guarding the coir *industry or cashew 
industry that has collapsed; if it were 
so, we  would have  applauded it. 
But that is not the case.  The Adviser 
wants to build three Taj Mahals foar 
the conmiemoration of his regime in 
the State.  Is that right?  Is that fair 
to the people of the State?  Is it fair 
to do it there when there are thou
sands and millions  of huts in  that 
State,  where  poverty  is  rampant, 
where imemployment is rampant?  Is 
it proper to buila huge  palaces  to 
commemorate the  Adviser’s regime? 
Taj Mahal is tĥ e in Agra, but he 
wants three Taj Mahals to comm̂ no- 
rate  his  regime  in  Travancore- 
Cochin.  Anyhow that has been  ac
cepted by tĥs House, and it is be
yond  our power now  to undo  it 
But  may I warn  the  hon.  Home . 
Minister and the Central Government 
and the Adviser that are long if  the 
general elections come off in the pro
per time, these schemes may not  be 
completed.

The third is  the  anti-corruption 
scheme,  A very good man has been 
sent  there, a man who  is  called 
Bombaywala—whether it is a  name 
or pertains to an area I do not know. 
He is sent there.  We were given ex
pectations that he would immediately 
rectify and put an end  to all  the 
corruption in the State.  My friend, 
Shri Punnoose,  was defrauded  into 
thinking that he was responsible for 
arresting a peon.  That was a great 
achievement that has been done—the 
arrest of a poor peon.  But I know 
as a matter of fact that the State In
formation Department  came forward 
with a contradiction that it was not 
he who was responsible for that;  it 
was the local police, local C.I.D., that 
was responsible for it, for even that 
one case of apprehending an act  of 
corruption.

The subordinates  of BcH&baywala 
asked for my stat̂ ent in connectios
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with the investigation of another cor
ruption  charge—details of which  I 
had supplied to the Government at 
the request  of the erstwhile Chief 
Minister of  the State.  I said, “No, 

nothing is going to happen! why do 
you trouble me?”  Now, I hear  that 
very great influence was brought to 
bear upon these investigators so much 
so, they have dropped the case like 
hot cakes.  There  are hundreds  of 
cases before him, but he cannot pro
ceed with those cases, because there 
then will come the highest powers in 
the State, the highest authorities in 
the Congress  who were  personally 
connected with the previous adminis

tration in the State.  They will say, 
“No, nothing doing”.  They will also 
say, “If you do that, it will affect the 
Congress morale and so you have to 

drop those cases,”

These are the three major improve
ments  that  have  been  till  now 
effected.  Therefore, I cannot  accept 
the contention that the Adviser’s re
gime had been a matter to be ap

plauded as such.

Even the so-called schemes  Which 
Shri Thomas has said as having been 
initiated, have not been initiated and 
I know that  for certain.  For  in
stance, there  is the  water  supply 
scĥ ne in Quilon.  No plot had been 
allotted even for the scheme. ' It was 
done only in the  last month, when 
t̂ie available plot of land was intend
ed to be handed over  for building 
p ĉe quarters, it was objected to by 
the municipality and by the public. 
It̂ re was a big  agitation on that 
issue.  It was only then that Govern
ment came forward and allotted the 
Iwid lor the scheme.  That the build
ing schemes are appropriate is  cer- 
t̂unly not a correct statement, to make.

,  But I am very sorry to say that  he 
'  has not only not done much to relieve 
tk̂ distress of the people or to solv̂ 
t  ̂major problems, but he has dune 
sftme disservice  to the  people.  He 
has xoade several speeches  attacking 
Itie working classes of  the State.  He 

m4e a ŝ ten̂ t unfortu

nately at « Press Cpnf̂ir«ice,  ̂  I

have been responsible  for reducing 
the possibility of establishing a Cen
tral Government Press in the State. 
What actually happened was that our 
cashew industry was in the doldrums, 
and about 50,000 workers have  been 
thrown  out of work.  Representing 
these 50,000 workers,  there  was  a 
hunger march of 500 people and  in 
Trivandrum they demonstrated. They 
went in demonstration, with a petition 
to the Government  that  something 
must be done for these workers, that 
their  starvation  for the  next  six 
months  should  be  relieved.  A 
Central Government  Secretary  had 
come down there from  Delhi and I 

was told that it was not in the inte
rest of the State that these people 
should be allowed to  demonstrate 

when he was in Trivandrum.  After 
all, we were not observing any gene
ral strike; we were not striking work; 
we had been thrown out of work and 
we had come to represent our grie- 

v̂ances.  ^

Shri A. M. Thomas:  But  v/hy did
you  choose  that  psychological 

moment to demonstrate?

Sliri N. Sreekantan Nair: Because
the employers chose that moment to 
close the factories.  That is all  the 
more the ireason why the Government 
should locate in Travancore-Cochin a 
Government Press—it wiU employ at 
the most only 2,000 people. I may 
bring it to your notice that Rs. 1,069 
crores are being spent during the two 
Plan periods in the public sector for 
establishing industries controlled  or 
owned  by the Centre.  Out of this 
Rs. 1,069 crores, not a pie has been 
allotted  to our  State.  Government 
considers this question and a Govem- 
n̂ent Secretary comes  from  DelhL 
As has been pointed out, we do have 
demonstrations  here  also  almost 
every day against the various plana, 
and I do not think there is any rea
son for a Government Secretary, and 
as a matter of fact, even the Adviser, 
to have the bovine habit of getting 
unbalanced when he sees a red flag.
It is only a human being with the 
red flâ and red is that colour that 
every religi«) uses in  the
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eanctorum, in the ceremonies of  the 

temples.  It is the colour of the flag of 
most C'f the temples, whether Chris
tian or Hindu.  Why should the Ad
viser be so anxious about that  flag? 
We want that our inta'ests should be 
served without such prejudices.  All 
I wanted was that three or four  re
presentatives  should  go  and  meet 
him and put forward our grievances 
—that is what I intimated to him.  In 
spite of all that, the Adviser’s resi- 
<ience was guarded by several lorries 
of reserve police  and  the  District 
Magistrate was present at the ground 
floor ready to give orders for shock
ing.  This bovine habit is something 
that I cannot  understand.  I am  a 
civilised human being and I may, of 
course, go against the law  when  I 
feel that  I must do it; and I have 
done it.  I did not do it secretly  or 
surreptitiously.  There  were  fifty 
thousand people who were starving. 
Tn the report  the Government says 
that it has declared the cashew indus
try  as non-seasonal.  Does this de
claration fill our stomachs and give 
any relief to the fifty thousand fami
lies affected?  Not a pie has been got 
from the employers nor  a pie  has 
Tjeen spent by the State Government 
for them.  I would have commended 
the Adviser’s reĝ e if in the supple
mentary grants of Rs. 125 crores, at 
least one-tenth was given for relief 
measures to the cashew workers.  I 
*would have praised it.  But,  he  is 
after all a bureaucrat and  not  in 
politics.  Though  there is a Party 
'Which has  placed in that position, 
nothing untoward  will happen, and 
no interest will be prejudiced, even 
if I praise him to the skies.  But, he 
has not done anything to deserve any 
praise.  It has been staa that he has 
:got so much influence and pull with 
the Government of  India and with 
the powers that be.  But, he has not 
succeeded in bringing a single maus- 
try in the public sector to my State. 
Are we not citizens of India?  Do we 
not deserve some portion of the in- 
tlustries that are being set up every- 
■where in Bihar, in Uttar Pradesh and 

other  places,  even  in  Shri 
lUchiah’s place—-:̂e is not here,  Evea 

the Gtovemiât i»r€ss--a v̂ry small

press—is being disputed because there 
are more infhiential powers who want 
it to be in their own State.  Wherr 
is this influence?  What has he done 
with his influence?  How is it that 
we do not get a single industry in 
the public  sector in our  State?  I 

know the answer and I know what 
causes actuate  the  Government  to 
take unsympathetic decisions in such 
matters.  Anyhow, that  is the  last 
stage.  The Travancore-Cochin State 
today is not predominantly Congress. 
Shri Matthen may speak about 99'5 
per cent, and all that.  But, the Cong-̂ 
ress today cannot get even forty per 
cent support in the State.  When the 
new State of Kerala is formed even 
this goes away.  Out of 31 members 
who. come to the Kerala State, only 
four belong to the Congress Party. 
So, one cannot expect that the Cong
ress would be happy to bring in res
ponsible Government in the State at 
this juncture.  They must have anti
cipated this development.  After the 
reorganisation of the States, they do 
not want to allow the leftist forces 
to be  consolidated.  They  do  not 
Weint a predominantly leftist Ministry 
with the  added support of the  31 
members to be entrenched  in  that 
State.  So, tilat led them to put the 
State under the Adviser’s regime and 
so, they wanted to extend it  They 
would extend it further from Novem
ber.  It has already been hinted at 
by the Home Minister.  Let him come 
forward wijh it.  We will put up with 
it.  But, I want to warn the Govern
ment and the Congress  Party  that 
this thing cannot continue indefinite
ly. The general elections can be put 

off for another six months.  But to
day or toBttorrow they have to go be
fore the public and accept its  deci
sion.  lu my State what we have been 
denied, a united leftist Ministry, will 
take shape.  I know for certain that 
the Côgress Party is again going to 
play the same tactics they adopted in 
Andhra and they now want to bring 
the Congress back to power.  If they 
succeed, that Coî ess Ministry can 
be allowed  to remain in power for 
more than five yeajs.  That is going 

to  be in\pĉ ble  in the  case 
Travaftcore-Cochin.  When the leftist
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parties come together and form a solid 
and strong Ministry, let them beware 
that those people who will bfe sent 
here will not be the servile cringing 
type of Ministers who used to come 
here tiU now.  They will  ask  for 
every pie that is our due and  they 
will not go back without getting it. 
What will they do; if their demands 
are neglected?  It may be a imitary 

State.

Mr.  Dcputy-Speaker:  After  this
climax  and  having  enjoyed  that 
power, he  should  not come  down 

now.

Shri N. Sreekantan Nair: That is the 
difference between the Congress and 
the leftist parties.  We will advance 
further and further.

I wiU only warn the House that, if 
this kind of discrimination is main
tained, the propensity to disintegrate 
and to secede from the Indian Union 
will gather momentum. There is al
ready such a move in some parts of 
the country.  Fortunately for us, the 
most advanced and the most educat
ed State in India is also more politi
cal minded.  They have got not only 
an all-India outlook but  an  inter
national outlook.  Even so, they have 
waited  sufficiently long  and  they 
can no longer be deprived of their 
proper and legitimate rights by  the 
Central Government, simply b̂ ause 

our people have become progressive 
and  socialist-minded.  That  is  the 
only warning that I want to give to 
the Government.

Shri Kottnkappally;  Sir,  the  Ad
viser’s regime  has been there only 
for the last five months and five or 
six months are nothing in the span 
of the life of even an individual, not 
to speak of a State.  In assessing the 
merits or demerits of his regime, we 
have to keep in mind this fact that, 
after all, we' have seen his adminis
tration only for a short-while.  But, 
from iall accoimts I have had, Mr. Rau 

;  is going about his business with  all
 ̂ ĉerity  and  earnestness and  he
 ̂ wants to achieve something good  for
I  the people of my State. 1 congratu

late him lor whatever things he has 
•chieved. ’

1 would like him and  his regime 
to concentrate on certain vital,  im
portant,  far-reaching  and enduring 
matters in our State.  I would like 
him to give top priority to all major 
schemes.  Shri  A. M. Thomas had 
been mentioning  about the  hydro
electric scheme—the Idikki project— 
which will be one of the major hydro
electric projects in India. Three  ex
perts had been to the site previouslŷ 
years back.  Even then,  either  the 
State or the Central Government did 
not pay much attention to that.

The first expert who visited  that 
area was F. D. Jacob and his report 
is as old as 3Cth April, 1919.  Then,, 
another expert visited that site  and 
that  was  Angelo  Omedeo.  Then 
again, Mr. Joseph John who was the 
Chief Electrical Engineer in my State 
submitted a report on  that scheme* 
According to the view of these ex
perts, this project can produce three 
lakhs kws. at  sixty per  cent  load 
factor.  The  installed  generating: 
plant will be of about half a million 
horse power.  If  in the Adviser’s 
regime he could just start this major 
scheme,  I think that  will  be  an 
enduring tribute of the Adviser’s re
gime,

I would remind  him  of another 
major scheme—̂though some  friends 
said that it was Shri Matthen’s port
folio, somehow or other Shri Matthen 
while speaking Said about a unitary 
set-up in India and so on and did 
not speak about this—and that is the 
scheme for  a second  ship-building: 
yard in the Cochin Harbour.  All of 
us. Members of  all parties in  the 
Parliament  from Travancore-Cochin 
and from outside, have been impress
ing upon the Central  Government 

the  necessity  of  starting  such  a 
scheme.  *

Then, although  Shri  Sreekantan 
Nair and myself do not agree in many 
matters, we agree in one thing.  Our 

people  are  absolutely  frustrated 
When we approach the Central Gov
ernment and tell them about a major
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industrial problem,  a major  hydro
electric project or things of that sort, 
our requests  are turned down.  We, 
even the  Members  of  Parliament 
here, feel whether the Central Gov
ernment considers the people of our 
State as real citizens of India.  When 
we go down to our State and sing the 
glories of Bhakra Nangal, when we 
sing canticle after canticle about the 
Damodar Valley Project, the two re
fineries  in Bombay  and the  three 
steel plants north of  the  Vindhyas, 
our people ask us:  “What about us? 
What about Kerala?  What schemes 
have  you  for  the people  of  the 
South?” When Shri Sreekantan Nair 
emphasised  this point, although we 
belong to different parties,  although 
we do not agree as to the values  of 
life I must say he voiced the deep- 
seated feelings of a very large num
ber of the people of Kerala.

Then, as the Home Minister is now 
responsible for  the development  of 
major industries in India,  I  would 
like to invite his attention to the___

Shri N. R. Monishwamy  (Wandi- 

wash):  He is not present here  for
you to draw his attention.

Mr. Deputy-Speaker:  He  i*?  repre
sented here.  The hon. Member need 
not worry.  He is taking down notes 
of the speech.

Shri N. R. Monlswamy:  He  does
not know what is going  on;  he  is 
writing a letter.

Pandit  Thakar  Das  Bhargava
(Gurgaon):  He is so engrossed  in
his notes that he does not even hear 
what is going on.

Deiraty-Speaker;  The  hon. 
Minister is taking down notes of the 
speech.

The  Minister  of  Parliam̂tary 
Affairs (Shri Satya Narayan Sinto):
What does he want?

Mr  De|Nity.8peaker;  The  hon. 
Member wanted to draw the attention 
- of the Home Minister.  I said he was 
represented here and I assured him 
tiiat notes are being taken.

Shri Satya  Narayan  Sinha:  Cer

tainly, what he says is being noted 
down.

Shri KottnkappaHy: We have beea 
asking for  the establishment  of  a 
paper factory  in Travancore-Cochin. 
State.  We have been asking for  a 
major glass  plant in that  State.  I 
can cite any nimiber of major indus
tries that c  ̂be started there. Ev«i 
in the report that the Adviser could 
present to Members  of Parliament, 
mention is only made about the pro
posed tyre manufacturing factory.  I 
am told even that is only at a very 
preliminary stage.  More cement fac
tories can be started in our State.

Shri Punnoese: Is it not a fact that 
aU these industries  were  proposed 
for Travancore-Cochin  and disposed 
of in other States?

Shri Kottakappally:  It is  partlŷ
true.  Then we have very few weav
ing mills in Travancore-Cochin.  Our 
people also use sufficient quantity of 
cloth.  Although the climate there is 
a bit humid,  still we have also to 
cover our body and we should al
ways  import  cloth  from  Bombaŷ 
Coimbatore or Calcutta.

We  have  in  Travancore-Cochin 
State any number of exclusive herbs 
and plants.  I am referring to lemon 
grass.  Lemon grass is a thing which 
you can’t cultivate in any other part 
of India.  It does not grow in  any 
other part.  Even if you spend money 
in millions, except for a certain area 
in Central America this plant cannot 
be grown at all elsewhere.  This  is 
a very valuable product  What  we 
do is, we distill it in a crude form and 
sell the distilled product known  as 
lemon grass oil to countries far awaŷ 
in Europe  and  the United States. 
They process this product, make per
fume and other things and re-export 
it to India. We buy the same product 
at hundred times or a thousand times 
the price at which we sold it.  Here- 
is an  exclusive  product  of  India 
which can bie utilised whereby work 
can be given to the people.  We can. 
hold the world monopoly for it  It 
is a wooder, with pur planning and
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with all  the brains in the  Centre, 
this thing has not been thought ol.

Committee on Private 5114 
Members' Bills 

and  Resolutions

Then there are other pharmaceuti- 

-cal  products.  Even  from  Roman 
times, even from the Old Testament 
times, from early periods of history, 
Kerala was famous for its spices.  1 
am very sorry that the Central Gov
ernment has never thought that these 
spices  .are  being  sold  elsewhere. 
Countries are importing these things 
and then again  exporting  them  at 
higher  prices.  They  process  these 
things,  make them into medicines, 

perfumes etc.  As far as I can see, 
very little is being done about this.

We have so many other  products 

which only  Kerala can grow.  Why 
not we create a monopoly in these 
things?  We can have absolute mono
poly in cardamom.  We could  also 
have had an absolute monopoly  in 
pepper.  No sufficient  attention  has 
been paid to these things inspite of 
all our representations.  All our  re
presentations were, practically turned 
down.  You cannot cultivate pepper 
anywhere else in  India.  You have 
had the monopoly in this from the time 

of the Caesars.  What has the Gov
ernment of India, I ask in all serious
ness, done for our people?  What has 
the Government of India done for the 
pepper industry, which it could have 
had as a world  monopoly  without 
Malaya and Dutch Indies coming in 

if only it had thought about it early 
enough?  I am sorry some emotion is 

coming into me when I flni speaking 
about these things, because we have 
to go back to the  electorate.  The 
people there wiU ask:  “You  have
>een there in Delhi as our represen
tatives  for so many years.  What 
ôuld you make the Government ol 

India do for us?”

Then again, near Calicut and Can- 
nanore we have two timber export
ing centres which, I am told, ar< the 
•world's second largest timber export
ing centres.  We are, just as in  the 
time when Solomon built the temple 
«f Jerusalem wit̂ our roee-wood and 
black-wood, even bow tending  oar

rose-wood and black-wood to be pro
cessed in other countries in Rome, in 
Paris,  in  the  United  States  of 

America.  What have  our Govern
ment done with all their planning? 
Our people tell us: “This planning is 
not for you, dear Sir, it is only for 
the people north of the Vindhyas”.

Shri D. C. Shanna  (Hoshiarpur): 

No.

Shri Kotiukappally: This  is what
they say.  We  have  to  face  our
people, our electorate. We  are told,
Travancore-Cochin is a problem  be
cause the people there  are  always 
fighting, because they are always dis
contented.  “Why?” I ask.  Kashmir 
has been recognised as a problem but 
the unemployment  in  Travancore- 
Cochin has not been recognised as a 
problem.  We are as loysd to this Re
public as anyone else.  We want this 

Republic to endure.

Mr. Deputy-Speaker; The  hon. 
Member is now in an emotion and, 
therefore, he might  continue, after 
that has subsided,  tomorrow.  Now 
we will take  up Private  Members* 

Business.

/)

COMMITTEE  ON  PRIVATE  MEM
BERS’  BILLS AND RESOLUTIONS

, Sixtieth Report

ShH  NUgeshwar  Prasad  Sinlia
(Hazaribagh  East):  Sir, I beg to
move;

“That this House  agrees  with 
the Sixtieth Report of the Com
mittee  on  Private  Members* 
Bills  and  Resolutions  presented 
to the House on the 2ath August, 

195i”

Mr. Depaty-Speaker: Now,  1 shall 
put the motion for the vote of 

House.

Sliri Gidwani (Thana):  The time
allotted for Resolution No. 1, name-

House is ol opinion that 

a Comnatt̂ o| flftê
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this  resolution, one hour  may  be 
taken away, and the remaining period 
that may be available today, say, 15 
minutes, may be taken and utilised 
for the second Resolution.

Resolution re  31 AUGUST im Appointment of Committee 511̂
on working of Directive  -
Principles of Sta:e Policy

members of Parliament  be  ap-  ’ 
pointed  to enquire into and re
port within six months, how far 
the Directive Principles of State 
Policy laid down in the Constitu
tion have been  applied in the 
legislative and administrative ac
tions of the  Union  Government 
and the State Governments”.

is three hours.  Now, that you  are 
putting the motion to the vote of the 
House, I suggest that the time for this 
Tesolution may be reduced from three 
-to two hours.

Mr. Dcpnty-Speaker:  This resolu
tion is not part of the report that is 
now coming up for the approval  of 
the House.  The report that has  now 
come up for approval does not con
tain the resolution mentioned by the 
lion. Member.  So, let that report be 

approved first.

The question is:

“That this House  agrees  with 
the Sixtieth Report of the Com
mittee  on  Private  Members*
Bills  and  Resolutions  presented 
to the House on the 28th August, 
1956.”

The motion was adopted.

RESOLUTION RE APPOINTMENT 
OF COMMITTEE ON  WORKING 
OF DIRECTIVE PRINCIPLES  OF 

STATE POLICY—Concld.

Mr. Depnty-Speîker:  The  House
*will now resume discussion  on  the 
resolution moved  by  Shri  Tushar 
Chatterjea on the 17th August, 1956, 
regarding Directive Principles.

Out of three hours allotted for dis- 
«ussion of the  Resolution, 2  hours 
59  minutes  are left.  Sto Tushar 
*Chatterjea may continue his speech.

Shri  Qldwaai  (Thana):  I  move
“tiiat the time s£Uotted for this Reso
lution may be reduced to two hours 
â d tbat the discussion may be con
cluded at 4.45 P.M. todfiy.

' Shri Bhagwat Jha And (Pumea 
«Uin Santal Parganas):  May I sug
gest that out of the time allotted for

Mr. |>eputy>Speaker:  The  motion
made by Shri Gidwani is that  the 
time allotted for the first Resolution 
be reduced by one hour and that dis
cussion on it be terminated at 4* 45 
P.M. If the House approves of it,  I 
have no objection.

Several Hon. Members:  Yes.

Mr. Oeputy-Speaker:  So,  the dis
cussion on the first Resolution  will 
concluded at 5.45 p.m .

Shri  H.  N.  Mukerjee  (Calcutta 
North-East):  This Resolution affects
several Ministries—the Home Minis
try, the Labour Ministry, the Health 
Ministry, the Education Ministry and 
so many other Ministries.  The direc
tive principles of State policy refer 
to very many different subjects  as 
you know very well.  I find that the 
Minister  of Parliamentary  Affairs 
alone is present.  I feel that he  is 
fvncttis officio in regard to this sub
ject.

Mr. Deputy-Sfieaker: Rather, he re
presents  all  Ministries.  Both  the 
things  may be true-either  he  re
presents none or he represents a t

The  Minister  of  Parliamoitao 

Affalr$ (Shri Satya Narayan 6mlia). 
I represent the other Ministries.

Mr. Deputy-Speaker:  Ev«i then, 1
weuld advise the Minister of Parlia

mentary Affairs that he sh<̂uld get 
l̂elp from some other Ministries and 
he should ask some Ministers to  be 
PFe$ent

Pandit Thakor Das Rhargava (Gur- 
. gaon):  This is a matter in whicli
all Ministries are  represented,  be
cause  it deals  with the  directive 
principles of State policy.  We  find 
that ê Minister  of Parliamentary 
Affairs alone is here.  Of course, he 
will note such part of the discussion 
as he may like.  But so far as  the 
other Ministers are concern̂ what 
will they know about Ôiis discussion
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when they are  not.  present?  The 
Members will have to address  per
haps  vacant  House,  without  any 
Minister.

Mr. Depnty-Speaker:  I have  al
ready asked the Minister  of Parlia
mentary Affairs to get some  more 
Ministers.  Shri  Tushar Chatterj«« 
will proceed with his speech.

Shri  Tnsbar  Chatterjea  (Seram- 

pore): In this House, many a time 

we have discussed  matters  relating 

to the Constitution, and generally, we 

raised technical questions  about the 

Constitution whenever tlie  Constitu

tion is referred to in this House.  I 

have tried to make a departure irom 
that approach.  I have raised funda

mental matters  of the  ConstituUon. 
I have  raised  the  question of the 

directive principles ot  State policy, 

mainly because I feel that so far as 

the people In general are concemea, 
they understand not  so  much the 

technicalities  of the Constitution  as 
those fundamental matters that relate 

to their daily lives. By  Constitution, 
they mean and feel that some change 
should come by way of the new set

up.  They  understand  that  some 
glorious prospect of life  would be 
indicated by the Constitution. There
fore, when the  generality of people 
want to judge this Gk)vemmen̂. they 
generally turn to the directive princi
ples, fqr it is the directive principles 
that really hold out a glorious pros
pect for the people.  The people want 
to have a  change  for  the  better 
through the Constitution.  They want 
to f̂ l some change  from-  the  old 
British regime. Therefore, the sacred
ness of the Constitution  lies in  the 
directivje principles.

In this resi>ect, we all leel that the 
people are completely  disappointed. 
Go to any common man. He will tell 
you that so far as his life is concern
ed, he does not feel any  difference 
from the state of affairs  that  was 
existent  during  the  British  days. 
Generally, the people  as  a  whole 
want to breathe a new  atmô here. 
But all the problems of his life not

only still remain  unsolved  but  ilk 
many respects those problems  have 
become more complicated  than ever 
before.  The problem  of uncertaintjr 
of work, the problem of  madequate 
income; the problem  of discrimina
tion in opportunities of life, the pro

blem of health, the problem of edu
cation—every problem  not only re
mains unsolved but has become more 
acute, and for the common man life 
has become more  burdensome  and. 
more difficult than ever before.  This 
is the condition, when, by the direc
tive  principles,  our  Constitution 
solemnly proclaims to the people that 
it will be the endeavour of tiie State 
to secure for them the right to work» 
the right to a living wage  and  the 
right to property and means of liveli
hood and the right  to  better  iife. 
These declarations are there  in the- 
Constitution. When ordinary  people 
look to these declarations, and v/hen 
they judge their own living  condi
tions,  they  get  completely  dis

appointed.  They cannot but feel that 
these solemn declarations have been̂ 
for all practical purposes,  not direc
tive principles but only  decoratives 
to the Constitutioii.

I therefore feel that it is high time 
that we reviewed the whole position. 
This is the time to do so, when we 
are embarking on the national recon
struction through  the  second  Five 
Year Plan for which the people are 
the main  asset.  The  Government 
always asked the people to do their 
bit for the State, but is it not also- 
natuial that the people will also ask 
of the Government as to what  the 
Government have  done  for  them, 
and how far the  Government  have 
acted up to the pledge enjoined upon 

them by the Constitution. Thereforê 
it is necessary  that  this  questioa 
should be studied and reviewed.  '

To come to concrete points, I win 
fim of all refer to that part of the 
Directive Principles which says that 
the  State  shall  direct  its  policy 
towards securing that  the  citizens 
have the ri|̂t to an adequate
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shows  that  Gk)vemment  does  not 
want to take into consideration seri
ously the plight of the surplus worn- 

ers.

of livelihood and  to  another  part 

ĥere it is stated that the State shall 
-endeavour to secure to all  workers 
-work, living wage etc. This right  to 
-work and adequate means of Jiveli- 
liood is the main issue on which there 
is coimtry-wide discontent. We  all 
Jcnow that the problem of unemploy
ment has not only not decreased, but 
lias increased. I can give Government 
iigures from which we come to know 
that as far as survey has been made. 
78 lakhs are unemployed and during 
the next live years 100 lakhs  more 
-will come up as unemployed seeking 
jobs. As far as practical calculation 
ôes, the  Second  Five  Year  Plan 
can give jobs only for 100 lakhs or so 
and that means that the unemployment 
position remains the same or, if  a 
more practical calculation is made, it 
is aggravated.  This general  pheno
menon sufficiently indicates that  on 
thp most vital issue, the Government 
has failed t̂' act up to the pledge that 
the Constitution has enjoined  upon 
it.  If we look to the special nature 

of the unemployment, we must say 
that Government has definitely devi
ated from the Directive  Principles. 
The special nature of unemployment 
is, as apart from general unemploy

ment, unemployment caused by  re
trenchment  that  is  increasing  in 
number.  In factories and  Govem- 
ment-controlled  concerns,  retrench
ment is taking place and people who 
are rendered surplus do not get any 
alternative jobs. If Government were 
serious about  acting  up  to  their 

pledge given in the Directive Princi
ples, at least they should have done 
this much, namely, ban retrenchment 
T̂y law or severely control retrench
ment or impose proper conditions for 

retrenchment. We  have  repeatedly 
made that demand in this House. We 
demanded legal action in matters of 
retrenchment; we wanted a legal ban 
■on retrenchment.  But, those requests 
have not been paid heed to.. Not only 
that; whenever we raise questions in 
this House during  Question  Hoqro 
about  the  Government’s  duty  to 
provide surplus hands  with  alter- 
Jiative employment, always the reply 

get is of such  a nature  which

Just at the moment a very  large 
number of technical hands are under 

orders of retrenchment in the Dam.o- 
dar Valley Corporation, in ordnance 
factories and  in many  Government 
concerns. As far as D.V.C.  workers 
are concerned, as long as  U years 
back, we referred the matter to the 
Planning Minister and we asked him 
to formulate such timely  plans  by 
which the prospective surplus people 
would be reabsorbed in different pro

jects.  As long  as  li years  back 
a timely warning was given.  I was 
present during that discussion and  1 
distinctly  remember  the  Planning 

Minister saying at that time, "Yes; 

such a thing should  be done*’.  He 

asked all the oflflcers concerned to pre

pare a thorough report by which a 

proper idea can be  had  as to how 

many hands can be absorbed in the 

various projects.  One and a half 
years have passed and now when the 
D.V.C. people are on the verge  of 
starvation, 2,000 people  have  been 
retrenched; thev have been compelled 
to start a movement and a number of 
them are fasting  for getting  cheir 
grievances redressed.  Now when we 
approach the Planning  Minister,  he 
says, **Yes; we should formulate such 
an integrated plan, but it takes time. 
Suddenly we cannot  do  anything”. 
That mecUis Government is not at all 
serious about evolving a scheme by 
which  even  its own  employees can 
be absorbed in different projects in a 
planned way. Reabsorption is within 
the competence and  jurisdiction  of 
the Government; it is a thing which 
Government can do if only the Minis
ters apply their minds properly  to 

the problem.  Government do not 
care about the pledge they have given 
to the people  about  the  right  to 
?«ure work, It is only because they 
do not care for those things that they 
do not act properly and apply their 
mind seriously to these problems.

I now come to  the  question  of
rationalisation. Govemmenr has sup-
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ported  rationalisation  in  certain 
industries. Especially in the case  of 
the jute industry, Government’s sup
port to the rationalisation policy is a 
gross violation  of  the  Directive 

Principle which says  that  Govern
ment should strive to secure work for 
the people.  In  the  jute  industry, 
rationalisation policy has been started 
only to guarantee high profits to the 
employers, although it means  ab.iut 
50,000 workers being  rendered  un
employed.  It is only  because  the 
jute bosses want more profits that in 
the name of the crisis of the industry 
Government has approved  of  this 

policy. To show how the Government 
is really callous about this unemploy
ment problem in the jute industry, I 
can* give you another  example  by 
which I can  prove that  in  cases 
where there is no question of bosses. 
Government acts properly. Take, for 
instance, the biri industry.  In that 
industry, the Government have come 
forward with a Bill to ban machine 
production, because machine produc
tion will cause serious unemployment. 
Why the same  principle  was  not 
applied in the case of the jute indus
try?  In the case of jute industry the 
modernisation does not in any way 
increase production; it does not in any 
way help the people  of  India  in 
general; it only relates to better pro
fits and lower cost  of  production, 
thus increasing the  profit  of  the 
bosses.  It is only to satisfy the bosses 
that you have started this modernisa
tion in jute  industry  although  it 
means unemployment for 50,000 per
sons whereas in the case of the  biri- 
industry, where there are  no  big 
bosses, you have not introduced that. 
Is this the way to respect the direc
tive principles of the  Constitution?

I will refer to another matter. Some 
days back, in this very House, I piit 
a question to the hon. Minister for 
Commerce and Industry  about  the 
result of  the 2| per cent, ceiling  of 
looms in  jute  industry.  I  asked: 
how does it affect the workers  and 
how many workers will 1je rendered 
unemployed by the decrease of work? 
The Commerce and Industries Minis

ter replied that no question of un
employment arises out of this because 

this will affect only temporary work
ers, badliwalas, and he stated that if 
badliwalas got  on  unemployed,  it 
does ijot matter much and Govern
ment need not take that into con
sideration. As if badliwalas are  not 
human beings and their  unemploy
ment position need not be taken jnta 

account!  This is the attitude of the 
Government towards the question of 
securing the right to work to all the 
workers.

The plight of the middle class peo
ple is more serious.  As we all know, 
the unemployment problem is eating 
mto the vitals of every middle class 
tamily.  In every middle class family 
boys get educated only  to  increase 
the burden of the family.  They go 

to Employment Exchanges as if the 
Employment Exchanges seem to pro
vide them with jobs. Everyone knows 
that the Employment Exchange is a 
big farce at least as far as the un
employed is concerned,  as  far  as 
the job-seeker is  concerned.  From 

the  Government  figures  I  have 
gathered that not more than 10 per 

cent,  of the applicants could get jobs 
at any time and for that too, he will 
have to wait for four years, five years, 
and even ten years.  Then, if you are 
fortunate, you can get a job; it may 
be for six months or it may be for a 
year or so.  Go  to any job-seeker 
and just ask him:  you get yourself 
registered in the  Employment  Ex
change so that there may be prospect 
of job in future; he will simply laugh 

at you.  Surely,  these  Employment 
Exchanges are a big farce.

1 come from West Bengal and  in 
West Bengal the refugee problem iŝ

of West Bengal, not  a  day  passes 

when you will not find what horrible 
stories appear in the papers about the 
conditions of the refugees.  What  is. 
the condition of the refugee familieŝ 

If you go to Calcutta you will find ̂ bat 
refugee families are living on  Cal
cutta streets.  If you go to Howrah 

platform  you  will  find  there 
cases  of  refugee  women  who
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have given birth to children on the 
platform. Refugee families are being 
sent here and there:  Womenfolk are 
l̂ing sent to Saurashtra, we do not 

know for what purpose.  They do not 
get any provision there and there is 
no means for livelihood there.  They 

go there on hopes. '

Government sometimes accuse us by 

saying:  you are  creating  trouble
among  the  refugees.  Government 
also sometimes accuse the  refugees 
that they create troubles.  It is no 
amusement to  create  troubles  for 
nothing.  If you go to a refugee house 
you will know in what horrible con
dition they are  living.  They  live 
just like cattle, just like cats and dogs 
in the Calcutta* streets.  They move 
from door to door of the Government 
offices, only to come back disappoint
ed and when they, in utter despera
tion, in  utter  disappointment,  ask 
something or raise their demand, they 
only get lathis.  This is the condition 
there.  Some days back the Calcutta 

Statistical Institute  made a  survey 
and their report is  that more  than 
two-thirds of the total refugee popu
lation are in need of employment.

Mr. Deputy-Speaker: I can, at the 
most, allow the hon. Member half an 
hour.  The hon. Member  must  be
aware that now we have got  one
hour and fortyfive minutes.  I will 
have to call the hon. Minister at 5 
o’clock  and then the  hon. Member 
might also like to reply in 15 minutes* 
time.

S-hri Tushar Chatterjea:  I  do not
want to reply.

Mr. Deputy-Speaker:  If  he  does
not want to reply, I will  give  him
another ten minutes.  But there will 
be only one hour for the hon. Mem
ber.

Shri Tushar Chatterjea: Now, leav
ing the question of unemployment, I 
come to the question of living wage. 
The directive principle says that the 
State must secure  living wage  for 
the workers.  In that matter what has 
the Government done?  The Govern
ment, far from determining the liv
ing wage, has not even accepted our

demand for setting up a wage com
mission.  In the Second  Five Year 
Plan it is proposed that a wage census 
will  be  taken.  At  the  present 
moment, from the Grovemment docu
ments, from  regular  journals,  we 
know what is the wage position. Only 
the other day I was reading the Indian 
Labour Gazette, most probably, April 
1956 issue, in which it was stated that 
in Bombay there is as low a wage as 
Rs. 20 per  month.  Regarding  the- 
wage position we need not wait to 
take any census.  It is high time we 
should provide a living wage to the- 
workers.  But the Government  has 
not done so.  Not only that, in the 
Labour Acts, that is,  either in  the 
Factories Act or in the Industrial Dis
putes Act or in the Plantations Act 
or in any labour Act, you won’t find 
any such provision by which at least 

some proper  judgment  about  the 
determination of wage can be made. 
5fou won’t find that sort of provision 
in the Labour  Acts.  What  is  the 
position now?  Determination of wage 
depends entirely on the desire of the 
employers and if the  workers  can 
bargain with strength, of course, on 
the bargaining capacity of the work
ers.  It is high time that according ta 
the directive principles, the Govern
ment should come forward to make 
some minimum provision  by which 
living wage can be guaranteed.

Now I come to another  question, 
the minimum wage.  The Minimum 
Wages Act is there.  Here is a report 
of the Parliamentary debates appen
dix VII of the Fourth Session, 1953. 
In this report, you will find, there is 
an exhaustive list of the industries in 
which the Minimum Wages Act is in. 
operation.  If we are to believe this 
report, then all over India in most of 
the industries the minintum wage is 
granted already; workers are already 
getting the minimum wage.  Let any 
one from the Congress  side  or the 
Ministers investigate.  He will  find 
that at least in 50 per cent, of  the 
cases, minimum wage is not actually 
given to the workers  although  the 
report says  that everŝthing  is  all 
right.  This is the executive way of 
treating this directive principle, êî
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if there is the Minimiun Wage Act, 
the State Government does not care 
to see whether it is properly imple
mented or fully implemented or not.

4 P.M.

I come to another point,  I know 
living wage  and  minimum  wage 
cannot be granted  all  Isf a sudden 
-unless other measures are taken.  Our 
grouse is this.  Some days ago, a very 
important resolution  was tabled  to 
remove  disparity  in income.  But, 
that resolution was also turned down 
Joy the Government.

Shri Bhasrwat Jlia Azad: No,  no.

~M.y substitute resolution to lessen the 
•disparities was accepted.

Shri Tushar Chatterjea: The propo- 
:sal  for  removal  of  disparities in 

income was not  accepted here  aiid 
now by the Government.  That task 
lias been avoided.  If the  directive 
principle of the Constitution is to be 
respected,  the minimimi  that  the 
Government should do is to remove 
the disparity.  Only if steps are taken 
in that direction, other steps also can 

he taken.

What is supposed to be the general 
economic policy of the Government? 
The directive principle  is that  the 
operation  of the  economic  system 
Rould not result in the concentration 
pf wealth and means of production to 
ise common detriment.  What is the 
position?  Has anything been done to 
check  concentration  of  wealth? 
Nothing.

Shri Tek Chand (Ambala-Simla): 
Of course.

Shri Tushar Chatterjea: I say, just 
the opposite thing is being done.  It 
is true, national income has risen. But 
at the  same  time, the  purchasing 
power of the people has gone down. 
That means clearly that the increase 
in national income is the result only 
of concentration of wealth in a few 
hands.  Take the figures of profit.  I 
liave collected some figures only.  In 
one tea company, the profit has risen 
by 150 per cent, during 1953 and 1954. 
In another tea company,  the  profit

has risvjn by 125 per cent, in 1953 and 
1954.  In the Caledoniŝn jute mills, 
the profit has risen by 300 per cent 

during the same period.  In another 

jute mill, 100 per cent.  In the Tata 
Iron and Steel Co., there has been a 
100 per cent, rise of  profit between 
1953 and 56.  In the Calico mills  at 
Ahmedabad, the rise is 600 per cent 
in 1954-55.  If this is not  proof  of 
concentration of wealth  in a  few 
hands, what else can be proof, I do 
not know. What has the Government 
done to check the concentration  of 
wealth?  We demanded a ceiling  to 
be put on the profits.  That demand 
was turned down.  We demanded a 
complete abolition  of the managmg 
agency system.  But, in the amend
ment of the Company law, by an in
direct method, the managing agency 
system has been sought to be retain
ed.

It is common experience how the 
small industries are suffering.  I come 
from West  Bengal.  A very  large 
nimiber of engineering industries are 

there; also a  number of  mechanic 
shops.  A large number of people are 
trying to push forward in industrial 
enterprises.  But, because of the pres
sure and weight of the  monopolists, 
they get suppressed and they can not 
go ahead.  What has the Government 
done to release this potential energy 
of the people in the industrial field? 
Government has done so little that it 
c4nnot be said that Government has 
conformed to the directive principle. 
There are certain agencies, the Indus
trial Finance Corporation, the State 
Financial Corporations,  the National 
Industrial Development  Corporation 
and all that.  I ask how many of the 
corporations help the actually needy 
small concerns.  The provisions have 
been made in such a way that even 
if you want,!̂ you are not able to give 
a loan or subsidy to a very small con
cern.  A certain capital is necessary, 
a certain guarantee is necessary, and 
it is impossible for the small-scale 
industries to  fulfil  all these, condi
tions, to get any benefit.
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I can give you another  example. 
Take the National Industrial Deve
lopment Corporation.  From the Gov

ernment papers I find that it is pro
posed  to give a good  amount  of 
money to help the Indian Jute Mills 
Association.  Every one knows that 
the Indian Jute Mills Association is a 
monopoly concern and it is one of the 
biggest monopolies in India. The jute 
industry is in the  grip  of a small 
nimiber of concerns.  They have got 
enough of money.  You are  giving 
money to them; but you are not giv
ing money to these indigenous small 
concerns which can flourish only if 
they get help from the Government.

Tliere is the Industries  (Develop
ment and Regulation) Act  This Act 
gives wide powers to the Government 
to control and regulate industry in 
the interests  of the  people  if the 
Government so desires.  What I want 
to know is, what exactly the Govern
ment has done  in exercise of  the 
powers vested in them  under  this 
Act.  Only the other day, questions 
were raised in this House about the 
soap industry and about the rubber 
industry.  The  replies  that  were 
obtained were that  Lever  Brothers 
were getting most of the benefit that 
the Govemihent  could  give.  The 
indigenous soap  industry is  going 
<iown.  The Dunlop Co. is getting all 
the benefit, of getting the monopoly 
of ttie rubber trade.  The other indus
tries are suffering. I know about the 
belting  industry.  In  my  district, 
there are a number  of  indigenous 
belting industries..  They  have  left 
their production capacity idle. Under 
the  Industries  (Development  and 
Regulation)  Act, the Government is 
giving licences to foreign  companies 
to produce different types of belting 
while the Indian companies in Cal- 
■cutta are clamouring for the support 
of the Government.  That  has  not 
been given and they are suffering.  Is 
this the way that concentration  of 
wealth is being checked? Is this the 
way in  which  means  of  produc
tion  are  being  distributed  for the 
■con̂on good or is it just going in 
the directii!>n which is just opposite 
to what the directive principles have 
sanctioned?

I shall  deal  with  two or  three 

minor points and finish.  About edu
cation, the directive principle is that 

in 10 years, that is by 1961, all boys 
up to the age of 14 should get com
pulsory free education.  The Educa
tion Minister himself admitted that it 
is an impossible thing to fulfill.  In 
the matter of education, it is not a 
question  of moving in  a particular* 
direction.  It is a question  of set

ting a definite  target date  for the 
completion of  particular things.  I 
want to know what the Government 
has thought about  this incompletion 
or slackening and what steps  it  is 

.̂oing to take to remedy that.

In the directive  principles  it  is 

definitely stated that men and wom  ̂
should get equal wages, but in the 
<̂ Uieries, in plantations  the  wage 
rates for the men and women differ. 
That difference should be  removed 
immediately by law.  The  Govern
ment has not done that  The other 
day when one hon. Member tried to 
bring forward a Bill to that  effect, 
that Bill was not accepted.  Even the 
President’s sanction was not given. I 
cannot understand how the Govern
ment respects the directive principles. 
If the directive principles want to do 
a particular thing and if that thing 
is pointed out by a non-official Mem
ber,  the  Government  instead  of 
accepting that, rejects it  I do not 
understand what exactly is the atti
tude of the Grovemment.

I do not want to toucĥ many other 

points.  Only, the last thing I want 
to say is this, that Government should 
seriously consider whether their basic 
approach to the people is correct or 
not, whether they will remain satis
fied by keeping the directive princi
ples on papCT or whether really they 
will be up  and doing  to translate 
•them into  action.  The people  in
India want  to feel a real change  in .
their conditions  of life.  Otherwise, 
what is the meaning of this national 
Government?  This change in  their 
conditions  of life  can be  brought
about oidy  if in  every aspect  of
governmental  activity,  in  every
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legislation that idea is there that to 

the best of Government’s ability the 
directive principles are to be followed. 
If that seriousness is there, if that 
sincerity is there, and if that idea per
vades the whole governmental machi

nery, then and then only this change 
can be brought about, but I am sorry 
that has not taken place and is not 
taking place.  Therefore, I urge that 
a proper enquiry should be made  to 
study every law, every executive ac
tion and to study every aspect of go
vernmental activity and every aspect 
of people’s problems and see how far 
the Government has failed to respect 
the Constitution and how far it should 
be corrected.

With this appeal  I commend  my 
Resolution to the House.

Mr.  Deputj-Speaker:  Resolution
moved:

“This House is of opinion that 
a Conmiittee consisting of fifteen 
members  of Parliament  be  ap
pointed to enquire into and report 
' within six months, how far the 

Directive  Principles  of  State 
Policy laid down in the Constitur 
tion have been applied in the legis- 
latirve and administrative actions 
of the Union Government and the 
State Governments.”

Shri K. C. Sodhia (Sagar): I beg to 
move:

That for the  original  Resolution, 
the following be substituted:

“This 9ouse is of opinion that 
Government of India should  in
quire into  and  report  within 
three months, how far the Direc
tive Principles of  State  Policy 
laid down  in  the  Constitution 
have been applied in the lê la- 
tive actions of the Union and State 
Governments.”

Slirl D. C. Sharma (Hoshiarpur): I 
beg to move:

That for the original Resolution, the 
following be substituted:

“This House is of opinion that 
Government of India should place

on the Table of the House a state
ment, on the first day of the next 
session of Lok Sabha showing how 

far the  Directive  Principles  of 
State Policy laid  down  in  the 

Constitution have  been put into 
practice so far as the legislative 
policies of Union and State Gov
ernments are concerned.
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Shri Bhagwat Jha Azad: I  beg to
move:

That for the original Resolution, the 
following be substituted:

%

“This House is of opinion that 
Government should  set up  ap

propriate authorities to" examine 
and report to Parliament,  how 
far  the Directive Principles  of 
State Policy laid  down  in  the 
Constitution  have  been applied 
in the legislative and administra
tive actions of the Union Govern
ment and the State Governments.’"

Shri Jhalan Sinha (Saran North): I 
beg to move:

That for the  original Resolution, 
the following be substituted:

“This House is of ot̂inion that 
the time is now ripe fof* the Gov

ernment to lay on the Table of 
the House a comprehensive state
ment showing the extent to which 
the Directive Principles of State 
Policy have been so  far  imple
mented by the appropriate Gov
ernments.”

Shri S. V. Ramaswamy  (Salem): I 
beg to move:

That for the  original  Resolution,, 
the following be substituted:

“This House is of opinion that 
the Union Government  do  pre
pare a comprehensive report on 
how far the Directive Principles 
of State Policy laid down in the 
Constitution  have been  carried 
out by it in its legislative and ad
ministrative actions, call for Simi
lar reports from the State Gov
ernments and  submit  them  to 
Parliament within six months.**
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Shri Shree Narayan Das (Darbhanga 
Central): I beg to move:

That for the  original  Resolution, 

the following be substituted:

“This House is of opinion that a 
Commission consisting  of  mem
bers  of  Parliament  and  some 
selected citizens of India be  ap
pointed  to  inquire  into  and 
ascertain the extent to  which  it 
has been possible to enforce and 
implement the Directive Princi
ples of State Policy laid down in 
the Constitution with a view  to 
finding  out  the  difficulties  ex
perienced in implementmg  them 
and suggesting remedial measures 
so as to fully give effect to these 
principles  within  the  shortest 

possible time.”

Mr. Deputdy-Speaker: The original 
Resolution and the  six amendments 
are before the House now for discus
sion.

May I have an idea of the number 
of Members who want to speak on 
the  subject?  There  are  thirteen 
Members and I have got 60 minutes. 
The House just now gave  me  this 
direction that I might call the hon. 
Minister at 5 O’Clock.  Now, I can 
call him at 5-15.

An Hon. Member: 5-30.

Mr. Deputy-Speaker: He  will re
quire half an hour I suppose.

The Minister in the  Ministry  of 
Home Affairs (Shri Datar): At least.

Mr. Deputy-Speaker: Therefore  I 
will have to call him at 5-15.  There 
are  full  60  minutes  for  thirteen 
Members.

Shri Satya Narayan Sinha: Three 
mmutes each.

Shri Datar: Will you kindly  re-
aerve at least ten minutes for other 
Ministers or Deputy Ministers  who 
v̂e  to  intervene.  Only  ten 
minutes.

Mr. Depnty-Spcaker: Either I have 
to disappoint half the number, or they 
should be satisfied with five minutes
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each.  What would  be  the  bettle 
course?  I do not  think  any  hon. 
Member will be able to  do  justice 
unless he is given at least ten minutes.

Shri  Rairhavachari  P̂enukonda): 
The whole purpose of tî  resolution 
is to direct Government’s attention to 
this question by criticism of its actions 

and Government as well as the Gk)v- 
ernment supporters can  justify  that 
there is no foundation for this kind 
of criticism.  So, the time must be  ̂
distributed, not necessarily that the 
Minister answers every  question  or 
every criticism.  That way it will be 
better.

Mr. Depaty-Speaker: Shri Bhagwat 
Jha Azad.  In no case should an hon. 
Member take more than ten minutes.

Shri Bhagwat  Jha  Azad: While
hearing the Mover on the Resolution 
I was wondering whether India was 
a country worth living in. His speech 
is full of superlatives and hyperboles 
and gives the idea to us that this is 
a coimtry going from democracy  to 
dictatorship, that the conditions ex
isting here are far worse than those 
in the British days. I was not  sur
prised. It would have been a surprise 
for others who  were  new  to  this 
country and did not know the facts 
prevailing here.

As the time is very short, I would 
Uke to touch only a few points which 
are so apparent and could be known 
and seen even by friends who are not 
so wise as Shri Tushar Chatterjea but 
are even ignorant. Article 38 of the 
Constitution which is the main arti
cle round which all  others  revolve 
asks for a social  order  in  which 
social, economic and political condi
tions should prevail. This Parliament 
has adopted as our goal  a  socialist 
pattern of society to which all our 
legislation, all our efforts and all our 
energies are devoted.

My friend said that when a resô 
lution was moved in this House to re
duce the disparity in incomes it was 
rejected. I would very humbly re
mind my friend that a substitute mo
tion moved by me was accepted  by
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the House which inter alia states that 

the disparity in  incomes  prevailing 
in different  parts  of  the  society 

should be lessened by Government. It 

is true that I, my friend and the Go
vernment dilfer on the  ways  and 
means by which to achieve it. Some 
of my friends feel that overnight or 
over a month or within a period  of 

thirty days which they would pres
cribe the head of everybody who be
longs to the privileged class  or  is 
more fortunate than the common man 
should be chopped off, his property 
diould be  confiscated.  Government 
may say that they would go  at  a 
rather leisurely pace. I in  between 
would say that we should adopt mea
sures which are not leisurely or which 
0hop off the heads  of  people,  but 
^Quld take the example of the Socia
list (government that was in Britain. 
Sy ê̂ô ûng  tîe  tax  systan  we 
ôuJd have a reduction in the  dis
parity of incomes. While moving  iny 
fLmendment I had pointed out to the 
Ĵouse that it has not been possible in 

9ny country of the world to find out 
a golden method by which disp̂ ties 
c«oi he reduced, but nonetheless the 
fact remains that  as  tiiie  socialist 
pattern is our aim and goal we have 
to adopt means  which  woiild  re
duce the disparity in incomes.  And 
for that we are taking measures.

Compared to the  First Five Year 
Plan, in the Second Plan we  haVe 
widened the public sector to a great 

extent. We have seen that nationali
sation of certain industries is going 
at a very rapid pace. We have seen 
that the State Bank of India and the 
insurance business have been nation
alised. Like my friends we too  feel 
that we cannot cast our lot in the 
hands of those handful of persons who 
are controlling everjrthing and that 
the businesses in this country should 
not be allowed to continue as  they 
are but should be nationalised, or they 
should be asked or called  upon  to 
work for the »common good. That  is 
being done. We feel that our policy in 
ttkis regard is being followed quick

ly. '

It is said in article 39,  that the 
ownership and control of the materi
al resources should be so distributed 

as to subserve the  common  good. 
Here, again, differences are there on 
the method, the pace and other strate
gies to be adopted. But so far as the 
gojal is concerned,  it  remains  the 

same, and we are  moving  towards 
that.

Then, our Industrial Policy Reso
lution has been restated. If my hon. 
friend would look up that resolution 
again, he will find how far schedule 
A toerein has been widened. My hon. 
friend Shri T. B. Vittal Rao who  is 

looking askance  at me  would find 
the answer to his question  in  that 
resolution. We have been trying  to 
tl̂ke over those Industries aĵ mine
rals which are more important from 
ê strategic point of view, and which 
should be exploited for the common 
good, which,  in fact, we are doing 
at the moment.

Then, article 44 says that we should 
have a imiform civil  code  in  our 
country. I think, by bringing forward 
several pieces of legislations, we are 
trying to reach that  jgoal  in  our 
country. The most important «f these 
legislations was the one  which  we 
had recently passed, and to which my 
hon. friend the lady Member, Shri- 
mati Renu Chakravartty, had given 
)̂er enl;b̂usiastic support, namely  the 
legislation which gave the right  of 
inheritance to the daughter. Then, we 

had passed also the marriage laws.

Dr. Rama Rao  (Kakinada): 
was just a fraction.

That

Sliri Bhagwat Jha Azad: The ques
tion is how we  can  convince  our 
friends that we cannot run as they 
run, simply to fall after a few steps. 
I would ask my hon. friends to  re
collect what we are seeing over and 
over again, namely that the countries 
which had tried to quicken their pace 
are now coming back to their former 
stride; they are coming back to their
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my hon. friends. But  let  my  hon. 

friends also agree that it is not a 
Government which is moving  from 
democracy to dictatorship, but it is 
a Grovemment which is trying to  do 
its best to implement the Directive 
Principles of State Policy.

senses.  So, it is no good trying to 
achieve social and economical justice 
by having a bloody revolution or by 
quickening the pace. Even the coun- 

thes which had quickened their pace 
are now coming back. So, let iis take 
a lesson from those countries, and let 
us not commit the same old mistakes 
which they had committed.

Here, we are in a country, which 
wants  to  go  ahead,  and  which 
wants  to  implement  the  Second 
Five Year Plan  with  the coopera

tion of  all.  Here  are  not  the 
instances  where  people  can  con
veniently  die  in bed or be kidnap
ped wiUingly. Here, we have to move 

forward with the co-operation of all, 
and that is why we do not find here 
the type of food riots that took place 
in other coimtries.

Then, my hon.  friend  have  said 
that when piebple go forth to voicie 
their grievances, they are faced with 
bullets and with lathis. If my hon. 
friends want to take law in thfeir own 
hans, and defy the supreme will of 
this Parlî ent, which is expressed 
in legislation and in acts which are 
being implemented by the executive 
authority, and if they want that they 
rtiould be allowed to do as they like 
here or outside, then, naturally lathis 
abd bullets must have their course.

But I feel that here is a country 
where we are trying this big experi
ment in the most  democratic  way, 
an experiment which is a unique and 
novel one not only in this country but 
in the whole  world.  Let  my  hon. 

friends point out any country where 
within a short span of  five  to  ten 
years, an increase of 18 per cent in 
the national income has been achiev
ed. Let them point out any country 
where they have a Five Year  Plan 
where that target is to increase the 
national income by 25 per cbit.

I feel proud of my country, and I 
feel that the Directive Principles  of 
our Constitution have  been  imple- 
®̂ ted; I  would  not  say,  fully, 

D̂ use there are shortcomings. And 
fax a«j these shortcomings are con

cerned, I am prepared to agî with

So far as unemployment  is  con
cerned, I am prepared to agree with 
my hon. friend. The  unemployment 
problem is there. I feel that at the 
end of the Second Five Year Plan, 
when we would be seeing our  pro
grammes implemented, the imemploy- 
ment position will remain the same; 
we shall have been able to  provide 
emplojrment only for 8 million people, 

and there would be about 5 million 
left still unemployed, as is the posi
tion at the end of the First Five Year 
Plan. So, on this point, I f^ that we 
^ve not fully justified ourselves  in 
rê ĝ to the implem̂itation of the 
Directive Principles.

Similar is the case with education. 
We haVe not been able to diow aiiy- 
thing which will indicate that we are 
going at a speed which will justify 
compulsory  primary  education.  The 
Constitution lays down ten years  as 
the period within which firee compul
sory education should  be  provide 
But we have riot made niuch progress 
ill this behalf.

Then, again, I agree with my hon. 
frî d Shri Tushar Chatterjea whe». 
he says that the article, which lays 
down that a living wage should be 
secured for everyone has not been 
iiriplemented. We are still at a very 
low ebb in regard to the securing of 
a minimimi wage; in the face of this, 
a fair wage or a living wage is stiU 
a far cry. I agree here with my hon. 
friend Shri T. B. Vittal Rao, that this 
article has to be implemented. I hope 
the Labour Minister will do his best 
to secure a living  wage  for  the 
labourers. Of course, so far  as  the 
maternity welfare in some industries  • 
are concerned,  some  relief has been 
given  to  the  workers-  But none
theless, as a humble labour worker,
I would point out that  the  imple
mentation has not been very satisfac

tory.
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On the whole, I feel, that in spite 
of the shortcomings, our country has 
achieved a tremendô progress,  of 
which any country and any  people 
can be proud. The picture drawn by 

the Mover is completely clothed  in 
hyi>erboles and superlatives.  So,  I 

would urge that let us take a ration
al and objective view. The objective 
view is that much has  been  imple

mented, though there are still  more 
things to be implemented.

Shri Raghavachari: I rise to express 
what I feel about an important mat
ter like this. I find that this occasion 
is taken as an opportunity  by  one 
section simply to criticise the admin
istration and then say that  nothing 
has been done, and by the other side 
to say that everything has been done,̂ 
though they would say by way  of 
lip-sympathy that some shortcomings 
are still there. I would ask  all  my 
hon. friends to look at the question 
from an objective point of view.

I feel that those who go about to 
justify that all the Directive Princi
ples have been complied  with  are 
talking with the  tongues  in  theii’ 

cheeks or having some guilty cons
cience are not yet speaking the triuth 
as they really feel and in their pri
vate talks generally admit.

Shri Bhagwat Jha Azad: The ques
tion does not arise.

Shri Raghavachari:  I feel  this  is 
not an opportimity simply to  criti
cise. I find that there has been  an 
awareness that we must improve the 
country, and the lot of  the  peĉle 
here. Some  things are being done in 
this direction. It is stupid or foolish 
to close OUT eyes and say that . we 
have done nothing. It is not so.

What I would urge is that we must 
judge this matter by keeping in view 
the administrative and many  other 
aspects of it. Judging in the lî t of 
this, I, for one, feel  that, it must 
necessarily depend iq>on our econo
mic capacity, how much money  we 
can raise, how much money Wt can
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utilise usefully. The income of Gov
ernment has gone up  tremendously. 
Similarly, the expenditure also  has 
gone up. But my feeling is that mucii 
of the expenditure is on an extrava
gant scale, and it has  become  im

possible for anybody who wishes  to 
criticise or find fault with  Govern

ment not to say that the expenditure 
must be carefully examined, and re
trenchment effected. We  find  that 
there is more establishments, there is 
more appointments, and there is more 
wasteful items of expenditure,  and 
very little work is really being turn
ed out in the distant village  where 
the ordinary man lives. For the pur
pose of advertising, we may talk, but 
really,  the  work  undertaken  and 
achieved is very little, though the ex
penditure is very high. I  feel  that 
retrenchment in administrative machi
nery is the only way to ensure ex

penditure of the  increased  income 
in a useful way. But, unfortimately, 
that is not to be found.

Within the brief time at my dis
posal, I shall give just one or two 
examples. Take the case of the much- 

advertised  community  projects. 
Crores of rupees are being spent on 
them. But I have not  found  much 
satisfaction after seeing the real work 
turned out in the community projects 
throughout the country. I wanted  to 
find out whether there had been any 
real improvement at least in  those 
projects which had been started as 
pilot projects some eight or ten years 
ago.

I took the trouble  of  going  and 
visiting village after  village.  Take 
Etawah, 9 much advertised thing.  I 
was very happy to find  that  there 
has been some change and some good 

use of the Community Project there. 
But I also went and saw Faridabad. I 
was dissatisfied with  many  things 
there; it was a hopeless  disapi>oiat- > 
ment.

SfarlmatS Khon̂ meii  .(Autonomous 
Distts.—Reserved-Sch. Tribes): What 
about tribal areas?
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Shri BairhaTachari: I  have  not

seen them.

Therefore, the Community Project 
—not the name of it—is a good thing 

I have already  expressed  disappro
val with the name ‘Community  Pro
jects Administration’.  It  should be 
<Jram Punar Nirman. But now I am 
not so much concerned with that I 
am more concerned with the actual 

work done.

One of the directive pri .ciples re
quires that  agricultural operations 

should  be based on economic  and 
scientific lines. So  much  has  been 
achieved; so much money  is  spent 
on fertiliser factories. I do not say 
that nothing useful has come out of 
it, but it might have been spent more 
usefully in the  villages  and  more 
benefits could have been given.

Let us take medical relief. We have 
a Minister who never believes in the 
indigenous system. She went on all 
these four years, working hard  and 
acting and talking against the Indian 
system and condemning the  system. 
But during the last one year she was 
iorced to accept that she is thinking 
of doing something. Why not encour
age our indigenous system which  is 
cheap, where drugs can be had every
where, where doctors can be trained 
easily and cheaply? But  you  bring 
costly things from foreign countries. 
It may be very good. But the question 
is: what is the maximum benefit that 

you can turn  out  with  the  little 
money that you have in the short 
time that you have at your disposal

Then coming to education, it is said 
in the directive principles that with
in ten years you must do a certain 
thing. But what is it that is being 

done? This morning we heard ques
tion after question about basic edu
cation. As I was listening to the sup- 
plementaries and Govemmoit’s replies 
an impression was left in my  mind 
if the Memb̂  desired that it had 

better be dropped as it is not going 

to be practical. So in regard to edu
cation, there is not  much  achieve
ment. In regard  to  medicine  and 
medical relief, there if not much and

so in other things, too there is not 
very much. ‘

Then let us take decentralisation of 
administration.  At the beginning  of 
self-government, almost at the very- 
first stage, is the village panchayat 
But no panchayat is really function
ing effectively and usefully in the vil
lage. Why? They have no money. If 
the Government had  made  a  rule 
that one-fourth of the revenue collec
tions from each  village  would  be 

handed over to the village panchayat 
for utilisation for the benefit of the 
village, the results would have been 
quite different. But now it is all cen
tralisation, centralisation and centra
lisation. All kinds of activities from 
great Delhi to the village is swallow
ing up the funds.

It looks to me that, apart from talk
ing by way of criticism and  saying 
that nothing is done, if the directive 
principles are actually put into prac
tice and shown to function on earth, 
the earth would become heaven. The 
directive principles are so nice that 
if all of  them  were  brought  into 
operation, this would be the result. 
One generation is not sufficient  for 
that; a number of  generations  will 
have to strive for it. This is an ideal 
that is kept brfore us, that we must 
reach that goal, and it certainly re
quires crores and crores  of  rupees 

and years and years of  labour and 
millions and millions  of  people  to 
work it. But the imfortunate thing is 
that we have lost that urge, that mis
sionary spirit to work for the com
mon good. It has now all become a 
question what pay a man must  get 
and what benefits he can get.  The 
whole atmosphere has changed from 
one of service to one of  converting 
the few years or th6 ffew days that 
we have into something that will go 
into our pockets. That is the unfor- 
timate thing which has  resulted  in 
far less effective work in the country.

Therefore, I would even now urge 

Government—without simply  saying 
that nothing is  done—̂seriously  to 
think over this and see that every pift 
is spent on things that really result
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in some good to the people, and not 
indulge in costly administration, cost

ly toys and costiy shows. We  have 
got various Research Institutes. Take 
the Central Food Research Institute.

I spent all the time one day in My
sore in it. It is a huge institution, a 
palace, and has a big establishment. 
But what have they really contribut
ed. Some advertisement about  ragi 

malt,-----

Shri S. V. Kamaswamy;  Synttietic 

rice.

Shri R agh avach ari:.. cowdung plant 
and things like that̂ bsurd  things 

in a practical way.

Dr. Sorê Chandra (Aurangabad): 

Cowdung plant  is  very  important.

Dr. R aghavachari: For the last 12 
or 13 years this propaganda has been 

going on.  The  Indian  Agricultur̂ 
Research Institute in Delhi says that
a cowdung plant has been  invented

and all that It says  that  cowdung 

can be converted into gas and every 
b̂ asant-household can go on cookmg 

and lighting. For 15 years  this  to 
be«i only propaganda, on paperr. and 
pamphlets- Nowhere do we actuaHy 

see anything.

It is unfortunate that many of these 
Itesearch Institute have to be centres 
where a number of people are regu

larly paid on the first of ê h month 

their salary and nothing  is  tum  ̂
out This is the greatest  disappomt- 

ment.

 ̂ Dr.  Rao: An Institute is not

a factory.

Shri R aghavachari: But in one res
pect, the directive  principles  have 
been fully foUowed. That is so far 
as article 51 is concerned, in the in

ternational  sphere  we  work  for 
peace. Our Prime Minister has  been 
doing something to bring about work 

peace. It has brought us credit in the 
world. Sometimes—to be  honest  to 

jnyself—I feel that it is this work 
that is being done and that is being

appreciated by  the world  that has 
made us lose our heads and remain 

unmindful of the  fact  that  more 
time, more attention and more real 

work should be done inside the coun
try.  But this inside work  is not so 
much  our concern  as  international 

glamour.

Something is being done, but I wish 
more would be done in the internal 
world, not in the international world.
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A «n  ̂ t̂eŝTT  ̂ ?iT5r

?rtt̂ % »itt̂ ?TR̂ft   ̂ ̂   ̂aWt

ftrerrfim ^i^t?

I  r̂rsr is[̂  t  f̂hc ̂

irft nf5  ̂  ̂ t ̂  ̂   ^

im  % 3fhT̂ Ê
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is  a  principle  that  Government 

should  undertake  to  educate th« 
tribal people within a limited period. 
But the main obstacles that stand in 
the way of making rapid progress in 
this respect have not been touched at 
all in the Tripura State.
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Shri Dasaratha Deb (Tripura East): 
Mr, Deputy-Speaker,  Sir, so far as 

the Directive Principles are concern
ed,  there  are  many good  points
embodied in the  Constitution which 
one can appreciate.  But the  main 
question  is this,  whether  these
Directive Principles are implemented 

in  practice.  That has  got  to  b€
examined. This is a vast subject and 
I am not going into detail with all 

the matters but I only want to  deal 
with those Directive Principles which 
relate to the Tribal areas and espe
cially the Scheduled Castes and  the 

Scheduled Tribes.

It is stated in the Constitution itself 
that*the policy of the Government is 
to foster an  all-round  development 
of the ' Scheduled  Castes and the 
Scheduled Tribes, in the educational 
sphere, in the economic sphere and 
in many other walks of life. Now, let 
us see how this  question of imple
mentation in the educational- field is 
tackled in the Tripura State so  far 
as the Tribal people are concerned. 1 
•hould say that it has been grossly 
violated in th« Tripura State. There

One of the main difficulties for the 
tribal people in the Tripura  State 
in the matter of their education is 
the language difficulty. That difficulty 
has not been removed as yet and not 
a single attempt has been made to 
"remove  it.  There is  a  constant 
demand from the tribal people that 
these  Tribal  students  should  be 
taught at least up to  the primary 
standard  through  their  mother 
tongue.  But that was not accepted. 
Not only that.  There is one other 
difficulty in the Tripura State..Since 
the integration, almost all the primary 
teachers have been  recruited  from 
the  non-tribal  people  and not  a 
single one from the  Tribal  people 
because there is an imposition of edu
cational qualifications.  There is the 
restriction that only matriculates and 
not  below  matriculates  will  be 
recruited as  teachers  in  primary 
schools.  In the Tribal areas, boys of
7 and 8 years do not imderstand any 
other language  thEin  their  mother 
tongue.  So,  education  itself  has 
become a farce in our area. At least 
one tribal teacher—̂ may be less than 
a matriculate—should be recruited in 
all these primary schools to make the 
boys at least understand what they 
are  taught.  Our  experience  has 
shown that  non-matriculate  Tribal 
teachers have been more  beneficial 
and more useful to the Tribal boy« 
than qualified teachers in the primary 
schools.

Another  question  is  of  Tribal 
rehabilitation.  Of  course.  Govern
ment ̂has  formulated  a  policy  to 
rehabilitate the Tribal people of  the 
Tripura State  who  practically  do 
shift' cultivation in our villages.  In 
this five-year period only some 2,000 
tribal  families have  been  rehabi
litated, and that rehabilitation also ia 
not satisfactory.  You will find tbat
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some discrimination has been follow
ed  in  the  tribal  rehabilitation, 
because in the case of a refugee, he 
has been given Rs. 2,450 as agricul
tural loan, but in the case of a tribal 
person, there is provision only to give 
him Rs. 500 as a grant. These peo
ple are going to be rehabilitated on 
the same pattern of lands and  they 
have tb bring those lands under culti
vation and the cost will be the same. 
But why is this discrimination follow
ed in their rehabilitation? In the case 
of tribal rehabilitation, that is,  the 
Jhumia rehabilitation scheme,  there 
is only rehabilitation  on land,  and 
there is provision for an agricultural 
loan, but there is not a single provi
sion for giving them business loans 
or business cum agricultural or busi- 
riess  cum  industrial  loans.  That 
means that tiie Government of India 
do not intend to improve the lot at 
the tribal people and to bring theiii 
into business life.'

There is great difSculty here. Even 

the refugees who are getting  their 
business loans have got the opportu
nities of opening shops in the market 
started in the tribal arî, but not 
a single tribal man has ever started 
such a shop due to want of money, 
due to his being very pk>or. This is 
a serious difficulty. Thiere is a Direc
tive Principle  in  the  Constitution 
that all kinds of exploitation should 
be abolished.  You know  that the 
tribal people are very poor vid have 
no means to  find  êir  )  .ahood. 
They are always the worst victims 
in tiie hands of the Village Mahajans, 
and m their Dadan system, the rate 
of interest is 300 to 400 per cent. For 
example, this year, which is a critical 
year for Tripura State, the peasants 
or the tribal ag?:iculturists were com
pelled to sell their jute in advance 
at Rs. 5 per maund, and  now jute is
being sold at Rs. 20 or  Rs. 25  per
maund. You may imagine how much 
interest they  have  to  pay to  the
Mahajans and what  amount of  loss
they had to, incur by  selling their 
jute in advance.

Another thing that I want to point 

out here is  about the  security on 
land. There is a long standing dispute 
on land between the tribal people of 
Kanchanpur area  and a  big  non- 

tribal  organisation  called  Swasti 
Samiti. This dispute continues for the 
last 7 or 8 years, and whenever we 
approach the Minister .and raise the 
question even in the House, we are 
told that the matter would be settled 
very soon.  All sort of attempts and 
arrangements are  being made,  but 
still the dispute is continuing there. 
That is the fate of the tribal people.

During  the  Maharaja’s  rule— 
perhaps it was 1353 Tripura era—a 
survey of land was made and 1950 
square miles of area  was reserved 
exclusively for the  rehabilitation of 
the tribal people.  It was a standing 
circular of the Maharaja that no non- 

tribal people should be rehabilitated 
in that area.  Out of that area, 300 
square miles were released for  the 
rehabilitation of other i>eOple.  Now, 
most of  the  lands  Were  released 
' either for the  rehabilitation of nwi- 
tribal people or for the forest resetve 

land of Government. Practically the 
19M square mile area does not exist 
at this stage for the tribals. 'Diat is 
the treatmieht that the tribal pedjple 
are being givehl

Our request  is that  Government 
must take  special care  to provide 
education as well as facilities in the 
economic and other fields and  also 
r̂iabilitation, because these Directive 
Principles may be decorative in the 
Constitution,  but if  they  are  not 
implemented properly in  that area, 
the tribal people will not get  any 
benefits out of them.

Shri Tek Chand:  So  far' as  the
place of Directive Principles is con
cerned, whether  in our Constitution 
or in several other constitutions  of 
other countries where they have been 
incorporated, they are in the nature 
of ideals to be achieved, they are in 
the nature of targets towards which 
the policies and the actions of  the 
Government are to be directed they
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are a mainfesto of human aspirations 
and ideals.  Therefore,  I  can well 
sympathise  with  people  who  are 
anxious that these ideals should be as 

speedily realised as possible.  There 
are also others who are critics purely 

with a view to ceirping at.

When I heard the  speech of the 
author of  this Resolution,  I was a 
little amazed.  Everything that  he 
was saying was with a view to dark

ening it.  He seemed to  be seeing 

everything that was dark, forgetting 
that things were not dark but  his 
own mental glasses were tinted with 
dark hues. It is the change of outlook 
that is required and not that every
thing that he saw was in fact black.

Dr. Rama Rao: Close your eyes
and everything will be dark.

Shri Tek Chand: That is your way 
of doing things. On the other side, I 
must warn that everything is  not 
rosy either. If you were to examine 
it from a  correct perspective,  the 
progress achieved is creditable having 
regard to the fact that the time at 

the disposal of the  makers  of the 
Directive Principles  and  all those 
who are called upon to pursue them 
is short and that the limits of  the 
economic capacity of the country are 
to a large  extent  restricted.  But 
within the scope 'of these limitations, 
within the  pale of  practical possi
bilities,  the  achievements  made 
within the  short  time  have been 
remarkable.

-4-59 P.M.

[Mr.  Speaker in the Chair]

It is true that a lot more could have 
been done.  To that  extent I  find 
myself  in  agreement  with  the 
remarks  made by  my hon. friend, 
Shri lUghavachari.  He has invited 
the attention of the Government  to 
wasteful expenditure.  He gave an 
excellent suggestion that care should 
be taken that every penny of the tax
payer’s money should be utilised to 
fee optimum  advantage,  and  any

(Amendment) Bill

holes  through  which  the  nation’s 
funds are being  drained should be 
plugged.  That is  a suggestion  well 
worthy of the notice of Government.

But when we turn actually to the 
Various provisions...........

Mr. Speaker: The  hon.  Member
may stop at this stage. I am just now 
calling  Shri  T. T. Krishnamachari 
to move his motion, and after that 
hon.  Member  may  continue  his 

speech.

CENTRAL EXCISES AND SALT 
(AMENDMENT)  BILL*

5 P.M. ^

The  Minister of Commerce and 
Indiutry and Irpn wd Steel  (Slui 
T. T. Krishnamachari): Mr. Speaker, 
I beg to move for leave to introduce 
a Bill further to amend tl\e Central 
Excises and  Salt Act, 1944,  and I 
would like, with your permission, to 
make a brief statement about  this 

Bill.

The House would  recall  that  in 
pressing an all round enhancement 
of six pies per square yard of  the 
excise duty  on  cloth,  in the last 
Pittance Bill, the then Finance Min
ister had pointed out in justification 
of his proposal,  that  the  steadily 
expanding  demand  for  mill-made 
cloth, in spite of a year of record pro
duction, had resulted in a substantial 
reduction in  stocks  of  cloth with 
mills.  He had also referred to  the 
rise in prices of agriculture commo
dities.  These trends have continued 
during the post-Budget period,  and 
prices have risen even beyond  the 
limits justified by the increase in the 
duty.

The House is also aware, in framing 
the Second Plan, the encouragement 
to the handloom sector in the inter̂t 
of  larger  rural  employment  has 
resulted in the  adoption of a some
what restrictive policy in regard to

•Published in the Gazette of India Extraordinary, 
dated the 31st August 1956, pp. 803—6

Part II  Section 2.
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any increase  in  production in the 
mill sector.  This is another factor 

which has resulted in the demand for 
mill cloth running ahead of its sup

ply.  Prices have risen  and larger 
profits are being made by the indus
try and the trade at the expense of 
the consumer. This has been parti
cularly  so  in  the  medium  and 

coarse categories which account for 
more than  eighty  per cent, of the 
consumption of cotton textiles in the 
coimtry.

5154

These  developments  have  been 
causing a good  deal of anxiety  to 

Government  for  some  time.  We 
thought of  various steps  to check

them.  The measure  which is now
before the House is, in  Government’s 
view, intended to meet the situation.

The scheme, as the hon. Members 
would  see  from the  Statement of
Objects and  Reasons, is to fix  the 
excise difties for cotton textiles in the 
statute at certain ceiling levels which 
are considered sufficient to check any 
major rise in prices that is likely to 
occur in the foreseeable future  and 
also to regulate the effective duties 
in any particulsu- period by the appli-r 
cation  of a  system  of  executive
exemptions considered by the Govern
ment to be necessary and adequate 
for the conditions prevailing during 
that period.

The House will also observe, there
fore, that  the  scheme  has  been 
so designed as to be  flexible enough 
to enable timely correctives  to  be 
applied by the Government to  any 
unhealthy  symptoms  which  may 
manifest themselves at any time. The 
House will also appreciate the need 
for such flexibility in the context of 
an expanding economy, where rapidly 
fluctuating conditions  such  as those 
now prevailing in the textile indus
try and trade, are likely to persist.

Although the ceiling provided for 
in the Bill are substantially higher, 
the effective increases we propose to 
make are one anna and six pies per

square yard for superfine, one anna 
and three pies per square yard for 
fine, one anna per square yard for 
medium and six pies per square yard 

for coarse varieties other than dhotis 

and saris. No change is proposed in 
the existing  duty  of six  pies per 
square yard  (exclusive of handloom 
cess) for coarse dhotis and saries. We 
have reasons  to  hope  that  these 
increases are sufficient to act as  a 
brake on the  rise in  prices in the 
present state of the market.

There is a  further  argument  in 
support of the  measure  before the 
House. As I have sought to explain 
already, conditions brought about in 
the process of implementation of the 

Plan have enabled the industry and 
trade to msk » excessive profits at the 

consumer’s  eAicnse.  This  should 
provide  adequate  justification  for 
Government seeking to mop up such 
excess profits particularly at a time 
when all available financial resources 
have to be n\obilised for the imple
mentation of the Second Plan, It is 

estimated that the effective rates now 
proposed would bring in, during  the 
remainder pf the  current  financial 

year, additional revenue to the extent 
of Rs. 17-5 crores.

BIr. Speaker: The question is:

“That  leave  ‘be  granted  to 
introduce a Bill further to amend 
the Central Excises and Salt Act, 
1944.”

The motion was adopted.

Shri T. T. Krishnamachari: I intro
duce the Bill*.

BUSINESS OF THE HOUSE

The  Minister  of  PajrHamentary 
Affairs (Shri Satya Narayan Sinha):
Sir, with your permission, I would 
like to announce that it is proposed 
to bring forward the Central Excises 
and Salt (Amendment) Bill, just in
troduced, for consideration and pass
ing tomorrow after the conclusion of 

the discussion on  the  Government

♦Introduced with the  recommendation of the President.
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Mr. Speaker: Whatever time it may 
take, if it takes two hours tomorrow, 
it will take the same time on Monday. 
So, let the h'on. Members have time 
to go through it.  I  find  that  the 
declaration has already been made.

Resolution  regarding  Travancore- 

Cochin.  As it is in the public interest 

that the provisions should have im
mediate effect under the Provisional 
Collection of Taxes Act,  1931,  and 
considering the other business to the 
disposal of which this House stands 
committed, I request that  you  be 
pleased to waive the usual period of 

notice for the consideration of a Bill 
and allow this Bill to be taken up 
for  consideration  and  i>assing 

tomorrow.

Mr. Speaker: I would like to state 
to the House that copies of the Bill, 

as introduced, are available  at  the 
publications counter.  Hon. Members 
may obtain their copies from there. 
Those hon. Members who do not take 
their copies from  the  publications 

counter will be supplied  copies  at 
their residences this evening.

Shri Kamath (Hoshangabad): llien, 

we can give notice of amendments.

Shrimati  Renu  Chakravartty 
(Basirhat): I am not standing in the 
way of the Bill being passed as soon 

as possible; but, I do feel  that  the 
Members should have some time  to 
study.  At least 24 hours should be 
given to us.  Would it not be possible 
to postpone considering this Bill till 
Monday?  What is the harm  if  we 
postpone it for another 24 hours?

Mr. Speaker:  Cannot this be taken 
up on Monday? '

Shri Satya Narayan Sintaa: Several 
times I have announced that the Con
stitution (Amendment) Bill  will  be 
taken up on the 3rd.  You know the 
special majority that is required and 
Members have to be here.  It will 
disturb the entire prô amme.

Shri Kamath:  The hon. Members
can stay one day longer.  Instead of 
on Monday, it can be taken  up  on 
Tuesday.

Mr. Speaker: Tomorrow is  Satur
day.  This Bill will take one hour or 
two hours—̂not more.  It  may  not 
•ven .take that much time.

SIwi Kamatti: Two to three hours.

The MSnister of  Co imerce  and 
Steel  (ShriIndustry and Iron and 

T. T. Krishnamartiari): It comes into 
operation tonight.

Mr. Speaker: So, it wiU be in opera
tion  on  Monday  also.  I  think 
reasonable time may be given to hon. 
Members.  Let them also study.  It 
will not take more than two hours.

Shri Kamath: It wiU be taken up 

on Monday.

Mr.  Speaker:  Yes,  on  Monday.
(Interruptions.)  Order,  order.  Let 
it be one clause.  Whenever it is pos
sible to give time to hon. Members and 
wherever they are making some con
tribution, I would like to allow time 

to the hon. Members  I always allow 
discussions on the floor of the House. 
We can have it on Monday.  Whatever 
time will be taken on Monday, wiU 
also be taken tomorrow if this  Bill 
is to be taken up tomorrow.  What is 
lost on Monday, will be gained  to

morrow.

Shri  Raghavachari  (Penukonda): 
All his anxiety is about  the  special 
majority for the Constitution (Amend

ment) BiU.

Shri Kamath:  I will request you

not to make it two hours.  They may 
require more time after studying the 

Bill.

Mr.  Speaker:  I  am  not  sure
whether the hon. Members wiU  have 
sufficient preparation to go for two 
hours.  Sometimes, it happens  like 

that

RESOLUTION RE.  APPOINTMENT 
OF COMMITTEE ON WORKING 
OF DIRECTIVE PRINCIPLES OF 

STATE POLICY

Shri Tek Chand: Those hon. friends 
who have struck a note  of  dismal 
pessimism have not ever  examined
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the relevant provisions of the Consti
tution.  They seem to be living in a 
world of abstract illusion  or  pure 
idealism. '

Now, Sir, if you will turn to some 
of the relevant provisions  you  will 
find that notaWe achievements have 
been  made  in  certain  respects. 
Notable achievements could  also  be 
made in other respects provided the 
tin̂-lag was not there.  For instance, 
under article 39 it is said:

"The State  shall, in  particular 

direct its policy towards securing—

(a) that the citizens,  men  and 
women  equally,  have  the 
right to an  adequate  mean$ 
of livelihood;

<b) that the ownership aî con

trol of the material resources 

of the community are so dis
tributed as best to  subserve 
the common good;”

The important words are: “the State 
shall direct its policy towards secur
ing the objectives”.

If you go to the legislative side you 
will find that a large number of Acts 
have been passed which take practi
cal steps in the achievement of those 
objectives.  We have the nationalisa
tion of Land Acts passed m several 

States.  We  have  again  the  Em
ployees’ State Insurance Act passed 
in several States which provide bene

fits to workers in factories and other 
establishments in cases of  siqlDiess, 
maternity  etc.  We  have  also  the 
Minimum Wages Act empowering the 
Government to fix minimum wages 
for workers in certfdn establishments. 
'Regarding  equality,  regarding  the 

desire that there be less disparity so 
far as wealth is concerned, the taxa
tion statutes and the Act relating to 
the Estate Duty are indicative of the 
fact that the policy is being pursued.

Directive Principles  are  not  a
matter which can be achieved mere
ly by passing a  particular  statute. 
You have got to take  note  of  the 
changes and this has to be achieved

in a gradual manner.  It must be re
membered that under  our  Constitu
tion our’s is a Welfare State and not 
a police State.  Those of the friends, 
like the author of the resolution, who 
draw their inspiration from a police 
State may find it easier to ram in a 
certain provision down their  throat 
and achieve it.  But  in  a  Welfare 
State the approach is totally differ

ent and therrfore, to that extent we 
^ve made a laudable progress.  No 
doubt we might have tripped, may be 

for want of experience or otherwise, 
here and there, but that is no reason 
to feel dissatisfied with the achieve

ment

Sir, if there was the time availaWe 
.at my disposal, I could go  through 

the various articles and say in every 
branch, in  every  aspect  we  have 
marched forward.  It may be that we 
have not reached our goal in  some 
way, but our advance, its progress, 
î speed is very creditable.  There
fore, that being the position, I do not 

think that it U fair, it is just, it is in 
consonance with equity, to level  jdl 
sorts of charges that have been level

led in a most reckless  and  wanton 
manner  against  Government’s  not 
v̂ing done what according  to  the 
notions of the author  the  Govem- 
ment should have done.

Mr. Speaker: We have got to finish 
this debate by 5-46 p.m. and give 
sufficient time for the oUier resolution 
to come in.

r̂. iSiuttdi Chiuidni:  I  will  take 
only five minutes, Sir.

Bit. Speaker: How much time will 
the Minister take?

Shri Datar: Half an hour. Sir.

Mr. Speaker: Then I call upon the 
Minister. ‘

Shri Datar: Mr. Speaker, Sir, in the 
course of the very interesting debate 
that we had on this, I would say, all 
.pervasive resolution,  I  found  two 
trends.  One, naturally, was from our 
friends opposite because they do  not 
see anythng that the Government have 
done in respect of the numerous pro
blems,  especially  the  problems  of
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tive as also the  administrativ*  aeii 
of  the State Grovenunents. There
fore, at least to that extent this r«Be> 
lution is beyond  the  purview 
Parliament.

Secondly, we should  also try  t« 
understand why, when the Constitu
tion was framed for India, a distiac- 
tion was made between the funda
mental rights of  the  citizens and 
others on tne one hand and the direc

tive principles on the other. Now, 
I just looked into the commentary oi 
Shri Basu and I find that therein he 
has pointed out the genesis, or what is 
known as  the  directive  principles 

that was borrowed by our eminent 
Constitution-makers from the Consti
tution of Eire or Ireland, and why 
this distinction should be made at all.

welfare with which either the State 
Governments or the Central Govern
ment are concerned, and  they  are 
critical, if not hostile, towards what 

We have done.  The other natural 
trend comes from the friends on this 
side* who naturally find a lot of things 
that we have done.  But I also ap
preciate their desire to see  that  we 

move faster and we bring  about  a 
condition of welfare in India, which 

is in our minds and which is accord
ing to our ambitions,  as  early  as 
possible.

1 would like to point out, after I 
have dealt with certain preliminary 
points, as to how both  the  Central 

Government and the State  Govern
ments are trying in all ways that are 

possible to follow the directive princi
ples that have been  laid  down  or 

propoimded in the Constitution.  In 
the first place, before I deal with the 
merits of the resolution, or before I 

narrate as briefly as  possible  what 
our Gk)vernments have done, I should 
like to point out to this House that so 
far as this resolution is concerned, it 
suffers from a niunber  of  technical 
and constitutional defects.  To begin 
with, the hon.  Member will kindly 
see that in his resolution he desires 
that the enquiry should be fully made 

by a parliamentary committee into all 
the legislative and administrative ac
tions of the Union Grovernment  and 
the State Governments.  So far as 
the last part is concerned, under the 
Constitution thax has  been  framed,
there are divided powers,  let is be 
understood  very  clearly,  certain
powers  vest  exclusively,  in  the
States  and  certain  i>owers  in  the 
Centre.  There  are  also  certain

powers which vest concurrently  in 
the States  as  also  in  the Centre. 
Under these circumstances, so far as 

this question is concerned, as I have 
stated, it is an all pervasive question; 
it embraces all the departments of 
Government’s activities either here or 
in the States and, therefore, I would 
like to submit to my hon. friend, as 
also to the House, that this resolution 
suffers from a very great constitu
tional irregularity to the extent that 
It purports to deal with the legisla-

As you are aware, Sir, so far as the 
fundamental rî ts are  omcemed, 
they are the fundamental rights of 
the various persons enumerated in the 
earlier chapter  of the Constitutioa 
and these rights naturally can be en
forced; in other words, they are justici
able.  But so far as  the directive 
principles are concerned, the name it
self implies that it has a  directiTe 
force in the sense that all the policies 
of the Governments at the Centre and 
in the States are to be guided in the 
direction of the objectives whidi we 
have to keep before  ourselves, and 
therefore we have always to make « 
distinction between a goal or an im
mediate object that we keep before 
ourselves, as for example, in the First 
Five Year Plan or in the Second Five 
Year Plan, and a  final achievement. 

Therein, we have laid down certain 
targets and it is our utmost desire to 
achieve those targets, and it is our 
ambition  to  achieve  those  targets 
within the specified period, but so tar 
as the directive principles are cdncem- 
ed, they are not a matter of imme
diate achievement.  They are direc
tions in which or towards which we 
have to work.i As has been pointed 
out, there are trends and tendencies 
that have to be taken  into  account 
in finally prescribing or laying dowp 
the policy for Government. There
fore, I would submit to this House
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; in all humility that so  far  at  the 
directive  principles  are  concerned, 
I they have to be taken into account 
for finding out what policies we have 

(o carry on and ̂ hat is to  be  the 
general trend of the policy.  As one 

commentator has very clearly stated 
regarding  the  directive  principles, 

**the direĉ ves are in the nature of a 
moral homily.  We take  it  a  bit 
hî er thun this.  We do not treat it 
as a pious wiadi or a manifesto of aims 

and aspirations”.

Sbrl Shree Narayaa Das: May X in

vite the attention of the hon. Minis* 
ter to article 37 of the Constitution 
wherein it is stated  that  they  are 

“nevertheless  fundamental  in  the 
governance of the country**?

Shri Datar: If the  hon.  Member 
would have waited,  I  would  have 

made the whole i>osition clear.  It has 
been clearly stated that the directive 
principles have to be kept before us 
as the beacon-light  towards  which 
we have to go.  They are principles 
which we have to approach continu

ously through a continuous process. 
As Shri Râiavachari rightly pointed 

out, they are the prinĉles in which 
direction we have to go, but it might 
be difficult if not absolutely impracti

cable, to reach the final goal.

Naturally, in the directive princi
ples, very  high  ethical  ar.d  other 

principles have been laid down; es
pecially the principle relating to eco
nomic self-sufficiency and a number 

ol other doctrines  have  been  laid 
down.  We must consider why  it is 
our constant or, I might say, eternal 
endeavour to approach the principles 
or objectives laid down in the Consti
tution and what are the ideas behind 
these principles.  I  would  submit 
that at no time shall we completely 
accomplish what has been laid down 
in the directive principles because of 
our difficulties, natural human frailt
ies and the rest.  In the former days, 
there was the principle of  consum

mation of the best in the human mind 
and  also  super-vision.  That  was 
known as the Kritha age, sometimes 
ealled the golden age.  We  are ziot

now living in the golden age.  We 
are living in what is popularly call

ed, or as the orthodox people would 
call it, a Kali age.  In English, it is 

sometimes called  the  iron  age.  I 
would point out that iron is perhaps 
of greater value today than even gold. 
Therefore, all of us have to  under
stand  the  objectives  as  also  the 
principles or the limits  thereof. Ix 
would be very difficult to scrutinise 
the extent to which we have gone in 
implementing  the  underlying  doc

trines of  these  directive  principles.

I would now pass on to the extent 
of the directive principles. So far as 
these directive  principles  are  con

cerned, naturally they  embrace  all 
the activities of  the  Governments, 
both at the Centre  as also  in the 
States.  Therefore, when the Govern
ment’s policy is to be understood— 
either the internal policy or the inter
national policy—̂ naturally, these  are 
the guides or  the  touchstones  by 
which we could understand whether 
a Government has been carrying on 
its duties properly, ê >ecially  as  a 

Welfare State, or not.  I would  tell 
my hon. friend, the mover  of  this 
resolution, that it is not necessary for 
Government or for him to move any 
resolution to find out what has been 
done.

I would like to point out that the 
Government’s action or  inaction  is 
always open to scrutiny in a demo
cratic country. We have got the bud
get session where the whole policy of 
Government and the activities of the 
Government are brought under con
stant and vigilant review and scru
tiny by all the hon. Members of this 
House on this side as well as on the 
other side.  Further, we are no longer 
a police  State.  We are  a welfiire 
State.  We have also bound ourselves 
to the implementation of what  can 
be called a socialist pattern of society. 
Therefore, every action that the Gov
ernment takes or does, every legisla
tive or executive or  administrative 
measure that the Government takes, 
has to be decided by this particular 
touchstone.  Assuming  that  a cotî 
mittee iias bean appointed te aot ki
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the terms of this resolution, then the 
committee will have to go over the 
entire ground of the  governance  of 
this coiintry by the  State  Govern
ments as well as by the Central Gov
ernment in the light of what I have 
stated so far as the various Govern
ment Acts and measures are concern
ed.  Therefore, if the hon.  Member 
desires  to  know  what  particular 

things have been done, then, all that 
he has to do is to read the reports 
that are placed on the Table of the 
House and are supplied to the hon. 
Members every  year  regarding the 
work that the Government has done. 
Then, the hon. Member can also have 
the advantage of hearing the replies 
from the Govemm«it bendies as to 
the extent to which we have  been 
progressing as also to the extent to 
which we are prevented by the cir
cumstances to proceed in the direc
tion of progress on account of reasons 
which are beyond our control. There
fore, so far as this particular ques
tion is concerned, this is not a matter 
which consists of only a few Acts of 

Government  or  a  few  specified 
policies of Government in respect of 
which ordinarily  a  Parliamentary 
Committee can be appointed./

I might point out that even before 
the Constitution  was  framed,  im
mediately after the popular Govern
ment came into power, the first task 
for having a planned economy that 
the Government undertook  was the 
appointment of a Planning Commis
sion.  I would invite the attention of 
the hon. Members to the rejwrts  of 
the Planning Commission so far  as 
the first Five Year Plan is concerned, 
and also to the second Five Year Plan 
I would say, without any  fear  of 
contradiction,  that  every  proposal 
or every decision  of  the  Planning 

Commission has been rightly coloured 
or guided by one or  other  of  the 
principles laid down in the  chapter 
on itoective principles.  AU along, it 
« Deen the endeavour of the Plan- 

to evolve  a policy 
of  numerous  welfare 

êmes either for the Centre or for 

States,  The hon. Members of this 
House are going to discuss the Second
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Five Year Plan within a few days. I 

would request the hon. Members  to 

scrutinise every  proposal  that  has 

been laid or every decision that has 

been taken by in the Second Five 
Year Plan and if they do so, they will 

be satisfied—as some  of  my  hon. 
friends are satisfied—̂ with the Central 
Government's policy. The State Gov
ernments also are following a poHcy 

which is naturally in consonance wltii 
and, may I add, in furtherance of the 
vaidous  high  principles  that  have 
been laid down in the chapter  on 
directive principles. I would point out 
in this connection what we have done 

in a general way.  If I were to point 
out the various measures that either 
the State Government or the Central 
Government have taken,  days and 
days will have to  elapse  before  I 

place before the House a full picture 
of what we have done, and what we 

have rightly sought to do, so far as 
the guidance of these principles  is 
concerned.  I would point  out that 
except a few Acts here  and  there 
which deal with problems  of  pure 
administration, most of tiie Acts that 
have been passed have got this policy 
before tiiem. ;

Reference has been made  m th# j 
Directive Principles to various poll- I 
cies that the Government  have  to 1 
follow in  this  respect.  Take,  for | 
example, "‘securing a social order lor I 
the promotion of welfare of the peo- 
pie”.  The welfare of the p l̂e is 
the first and last objective of Govern
ment.  We have to deal with certain 
classes of people who are suffering  ' 
for no fault of their own from cer
tain social disabilities.  Social  wel
fare has to be understood in its vari
ous aspects.  We  have  to  develop 
economicaUy, socially and education
ally and as I said, there  are castes 
and tribes whose special interests we 
have to take into account,  because 
toey have to come up the ladder and 
be placed on the same footing as the 
other communities, so far as educa

tion and enlightenment are concerned 
A number of Acts have been pa  ̂in 
this respect

Next  comes  “ensuring  economk 
justice”.  «very pi«ce  c<
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tion that we have  passed  on  the 
financial and economic side, economic 
justice has been kept before us.  We 
are anxious that the people should 

carry on their work properly pjid get 
what they want.  That is social jus
tice also; these tepns are  naturally 
overlapping.  Therefore,  whenever 

any Acts are passed, it is the duty of 

the Government to see to it that be
hind these Acts, there is this great 
object of economic and social justice. 

As you are aware, the Central Gov
ernment as well as the State Govem- 
mente have been giving help for the 

purpose of bringing up those who are 

socially backward and are suffering 
from  social  disabilities.  They  are 
also citizens of India and all citizens 
have to rise to the  same  level  of 
•nlightenment.  In the case of  such 

communities, we have to take special 
iteps.

So far as “organisation of  village 
panchayats” is concerned, that is one 
of the greatest institutions in ancient 
India.  The panchayat was  a  very 

gr«at institution in former days.  In 
fact, it was the foundation of a demo

cratic society.  Therefore, immediately 
after the Grovemment took  over, they 
went into this affair and I am very 
happy to tell this House that there are 
a nimiber of States where such panch- 
ayats have been functioning very well. 
I know some hoii. Members may not 
accept this position but, I would point 
out that on the whole the conditions in 
respect of the panchayats are improv
ing.  I would cite in this connection the 

instance of the  neighbouring  State. 
Uttar Pradesh, where in addition to t>ie 
ordinary panchayats,  we have  al?o 
ludicial panchayats—adalat panchayats, 
as they are called.  They have judi
cial powers crimhial and civil, and on 
the whole, the administration of jus
tice even by these lay men who have 
commonsense, but who may not ktiow 
the technicalities of the law, is fairlv 
satisfactory. Out of one lakh  cases 

ĥat go before the panchayats, only a 
few thousands go for revision before 

regular courts of law.  This will 
*h«w  fluit G«TWBM«nt  art  fully

mindful of establishing on a modem 
basis and on a very satisfactory basis 
this great institution  of panchayats.

Next is “securing right to work, to 
education and to public assistance in 
certain cases”. In this connection, we 
have been taking a number of steps: 
but, my friend, the mover of the reso
lution, made special reference only to 

unemployment.  To a certain degree 
it is true that we have  taken  upon 
ourselves  the  task  of  providing 
employment assistance,  but as  my 
colleague has pointed  out  employ

ment is not considered us  a main 
objective,  but  a  by-product.  We 
have to understand  that  in  other 
countries, it is not considered as the 
main or  exclusive  or  over-riding 
objective; it is a by-product.  In this 

connection, I would point  out  that 
under the First Five Year Plan, jobs 
have been directly provided  to the 
tune of 4-5 millions or 45 lakhs.  Let 
not the hon. Member go on completely 

under-valuing what the Governments 
have done under the  First Five Year 
Plan.  I think these 45  lakhs of jobs 
are the result  of direct work.  In 
addition to this, there are a number 
of other jobs which have been pro
vided and if these also are taken into 
account, the figure might reach about 
70 lakhs.  This is so far as the First 
Five Year Plan is concerned.

Shri T. B. Vittal Rao (Kliammam): 
Can we have a break-up of these 45 
lakhs of jobs—how many agricitltura! 
and how many industrial?

Shri Datar;  I am giving a general 
figure; we are  not  here  discussing 
unemployment at all.  I would point 
out to my hon.  friend  that  relief 
against unemployment is not one of 
the Directive Principles at all.

Dr. Rama Rao:  What about secur
ing right to work?

Shri Datar:  This  is  neither  the
place nor the time for a detailed dis
cussion of this problem.  So far  ps 

the Second Five Year Plan is  con
cerned, the objective that  the Gov
ernment have  placed before them
selves is to provide jobs for 10 mil- 
Uon people.  That may  kindly  be
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taken into account and I would re
quest my hon. friend not to belittle 
what has been done in spite of the 
great  difficulties  and  handicaps. 
“Ensuring a living wage” also comes 
under this.  Government are  trying 

to do whatever is possible. The hon. 
Member was not right  in pointing 
out that the standard of income has 
not risen.  It has risen by about If) 
to 20 per cent. I think; it has risen to 
a fairly satisfactory extent.

It was stated that steps should be 
taken to have a uniform civil code. 
We are moving gradually  in  that 
direction and we  have  already  a 
civil code in regard to the other lawr; 
but, so far as the law of succession 
is concerned,  Government  consider 
that there ought to be one law for all 
the Hindus.  I am very  happy  to 
point out to this House that we ere 
almost in the last lap of legislation. 
So far as the Hindu Code is concern
ed, the House will kindly note that 
though it is called a Hindu Code in 
the sense that it includes the Hindu 
Marriage Act and other  Acts;  but 
there are a number  of  provisions 
which are more of a civil character 
than of a Hindu character.  There
fore, I would submit to this  House 
that we  have  taken  certain  very
important steps, so far as the uniform 
civil code is concerned.

Then there is free and compulsory 
education.  In some States they have 
already started this.  It  has  very

êat  financial  implications  and,
therefore,  Government  are  trjdng 
their best, especially State  Govern
ments, to have this  policy brought 
into effect as early as possible.

Then, so far  as  the  educational 
interests and the economic  interests 
of the scheduled castes and scheduled 
tribes are concerned, I have already 
pointed out  that  Government  are 
taking special steps  for  improving 
ê lot of the scheduled castes, that 
is, the harijans, who nimiber about 
five crores and odd  and  scheduled 
tribes who number about two crores. 
It is absolutely  essential  that  the 
stv«n crores of people are brought up
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to the  same  level  of  educational 

enlightenment as the other communi
ties in India.  So  far as  scheduled 
tribes are concerned,  special  steps 
have been taken  because  most  of 
them have been  living in isolation. 

They ought to be given the rights of 
citizens because they are the citizens 
of India.  Therefore,  special  step? 
have to be taken  and Government 
have, during the First Five Year Plan 
spent, in addition to the other com
mon  measures,  about Rs. 20 crores 

over the welfare of the  scheduled 
tribes.  We have also spent a con
siderable amount over the scheduled 
castes. We are aware that their con
dition is not good,  that  they  are 
suffering from great social handicaps, 
they have no houses to live in pnd 
they require lands  and  the  State 
Governments are trying their best to 
see that all these persons are  pro
perly provided for either with lands 
or with housing arrangements. This 
is so far as  scheduled  castes  and 
scheduled tribes are concerned.

Then, the Health Ministry in  the 
Centre as also  the  Health  Depart
ments in the States have been taking 
special steps to see that the extent of 
mortality comes down and that the 
level of nutrition and  standard  of 
living gradually come up.

Then the most important question 
to which Government have attached 
the greatest importance is the ques
tion of prohibition.  So far  as pro
hibition is concerned, the House  is 
aware that this is  considered as  a 
matter of topmost  urgency  and we 
have already  three States, Bombay, 
Andhra and Madras, where we have 
got  complete  prohibition.  As  the 
House is aware, if prohibition has to 
be introduced, it has to be, according 
to the recommendations  of  a com
mittee appointed by the  Planning 
Commission, on a phased programme 
so that  prohibition  would  become 
absolutely effective in the course of 
the next few years.  In Delhi also, 
the State Government  have  taken 
certain  steps.  Other  Governmexit? 
have also been taking steps and, as 

the committee has itself pointed ou;.
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this might be, to a certain extent,  a 
slow process but a sure process and 
that is why they have recommended 
a phased programme.  Therefore,  I 
would point out to the House that all 
the Governments are absolutely keen 
on introducing prohibition where  it 
has not been introduced or in enforc

ing it where it is not properly enforc
ed, in the higher  interests  of  the 

citizens.

So far as agriculture and  %nj*nal 
husbandry  are concerned,  Govern

ment are taking all proper steps and 
in this connection  would make  a 
brief reference to what is being done 
so far as land reforms and giving to 
the occupants their proper rights are 
concerned.  In all the  States  this 
question of land reform, which is  a 
fairly complicated one, has  already 
been undertaken and those who are 
the actual tillers of the soil are now 
gradually getting lands sufficient for 
their maintenance  and  they  are 
getting very  valuable  rights.  This, 

you will find, is one  of the  most 
urgent problems and I am happy to 
inform the House that all the State 
Governments are very keen and even 
in a number of Part B States  the 
tenancy legislation  and land reform 
legislation are undertaken and I am 
quite confident that the position  of 
the agriculturists  would  be  fairly 
satisfactory under the Second  Five 
Year Plan.

Then, lastly there  is the question 
of the separation of the judiciary from 
the executive.  That was one of the 
most important points on which reso
lutions were being  passed  by the 
Parliament almost from 1892 when, if 

I remember aright, the first resolu
tion was passed.  Therefore, Govern
ment undertook the question of the 
separation of the judiciary from the 
executive  immediately  eifter  the 
popular  Governments  came  into 
power and I might point out to this 
House that in  Bombay  they  have 
passed a special Act and they  have 

now completely separated the judici
ary from the executive.  In Madras 
also, in a very large number of cases
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it has been done and I know that in 
Andhra also they are trying it  with 
marked success.  In  several  other 
States also steps are being taken and 
a time will come when  in  all  the 
States of India we shall have sepa
ration of the  judiciary  from  the 

executive as a settled fact.

Now, I would make a reference to 
international peace.  That is a point 
in respect of which  we  have  the . 
greatest credit because so far as the 
international situation is  concerned,
I request the House to find out what 
our condition was when we attained 
independence and when India was a 
subordinate country of the  Govern
ment of the United Kingdom. During 
the last ten years,  thanks  to  our 
great Prime Minister, India has risen 
very materially in the  international 
field and I would only like to point 
out that there were occasions when, 
but for the very useful intervention 
of the Prime Minister or of India, we 
might have again fallen into the grips 
of wars and, therefore, so far as the 
international position is concerned, a 
number of hon. friends have accepted 
the position that India’s international 
status has risen very  high.  There
fore, so far as internal problems and 
international problems are concerned,
I would point out to the House that 
we are progressing quite satisfactori
ly.  It is quite likely that on account" 
of certain difficulties or handicaps in 
our way, we might not  have  pro
gressed to the extent that some hon. 
friends of mine on this side desire.

So far as this question is concerned, 
I might say in all humility that this 

is not the time for a review of  the 
position of the conditions so far as the 

State Governments or  tlie  Central 
Government are concerned. Now, as 
the House is aware, we have passed 
the States Reorganisation Bill, which 
will become in the course of a week 
or so an Act.  Numerous problems of 
organisation have already been taken 
up and are taking up the time and 
attention of the State  Governments 
and on 1st November, 1956 we shall 

have interim govemmmtB and the
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new reorganised States wiU have a 
number at problems of their o¥m. So, 

I would submit that until after the 
general elections, until after the new 
Parliament comes into  power, until 
the new Parliament in the centre and 
the Legislatures in the States come 
into power and begin to function, the 
time will not be proper and Slate 
Governments may not be inclined to 

up  this  very  big  question, 
assuming that it is open to them to 
go into this question.  Therefore,  I 
would request the hon. mover of this 
Resolution not to press his  Resolu
tion and, in any case, I would request 
all my hon. friends who have brought 
in a number of amendments not  to 
press them.

Mr. Speaker:  I shall now put all
the amendments to th« vote  of the 
House except those which hon. Mem
bers may want to withdraw.  I will 
take up Mr. Sodhia’s amendment. As 
the hon. Member is not here, I will 
put it to the vote of the House.

The question is:

That for the original  Resolution, 
the following be substituted:

“This House is of opinion that 

government  of  India  should 
inquire into and  report  within 
three months,  how far the Direc
tive Principles of State  Policy 
laid down  in  the  Constitution 
‘ have been applied in the legisla
tive actions of the  Union  and 
State Governments.”

i The motion was negatived.

Shfi D. c. Sharma: I beg to with- 
Jdraw my amendment.

The amendment was,  by  leave, 

withdrawn.

Mr. Speaker:  As Mr. Bhagwat Jha 
^d is not here, I  will  put  his 
amendment to the vote.

The question ii:

That for the original  Resolution, 
the following be substituted:

“This House is of opinion that 
Government should set up appro
priate authorities to examine

and Thermo-Nucltar Tests

report to Parliament, how far the 
Directive  Principles  of  State 
Policy laid down in the Consti
tution have been applied in  the 
legislative  and  administrative 
actions of the  Union  Govern
ment and the State Governments.”

The motion idos negatived.

Shri Jhalaa Sinlia: I bê tc with
draw my amendment.

The amendment was, by leave, 
withdrawn.

Shri S. V. Banuupwainy: I
withdraw my amendment

bee  to

The amendment was, by leave, 
withdrawn.

Shri Shree Narayan Dm*: I beg to
withdraw my amendment.

The amendment was, by leave, 
withdrawn.

Mr, Speaker:  The question is:

“This House is of opinion that 
a Committee consisting of fifteen 
members of Parliament  be  ap
pointed  to  enquire  into  and 
report within six months, how far 
the Directive Principles of State 
Policy laid down in the Consti
tution have been applied in the 
legislative  and  administrative 
actions of the Union Govemm«nt 
and the State Governments.”

The motion was negatived.

RESOLUTION RE. NUCLEAR AND 
THERMO-NUCLEAR  TESTS

Shri  Gidwani  (Thana): Sir, on 
behalf of Shri  C. R. Narasimhan, I 
beg to move the following Resolution:

“This House recommends to the 
Government  that  an  Interna
tional Scientists’  Commission  be 
set up with the co-operation and 
goodwill of all nations to investi
gate forthwith into  the  effects 
and extent of harm causad  and
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causable by nuclear and thermo
nuclear  tests  and  explosions 
which are becoming  dangerous 

and  deadly  for  millions  of 

humanity.

This  House  further  suggests 
that organised moral pressure be 
brought on the concerned nations 
to desist from such experiments 
which are detrimental to  peace 
and civilisation.”

The Resolution which I am moving 

is non-controversial. Its langujge may 
be changed; its phraseology may be 
altered; but the object is such a noble 
one that there can be no person in 
the House who will disagree with it. 
It deals with a matter not only  of 
national importance but of vital con
cern to humanity.  The question now 
before humanity is whether we shall 
fiDcist as civilised human beings or be 
dragged into a  position  where  we 
face destruction.

We know that our Prime Minister, 
in his speech in the Lok Sabha, made 
as early as 2nd April, 1954, called for 
a standstill agreement in respect  of 
nuclear explosions and  for  active 
steps by the people of the world to 
raise their voices and  influence  to 
stop this menace.  I may also  add 
that during this year, three Parlia
ments of the different countries of 

the world, that is, Japan, Indonesia 
and the IJ.S.S.R., have imanimously 
adopted resolutions and  approached 
other Parliaments  for  stoppage  of 
these tests.  It is in the  fitness  of 
things that our Parliament also lends 
its support to the world-wise call for 
stopping this menace.

This question is being discussed by 
various other organisations also.  In 
the Disarmament  Conference,  this 
matter was discussed.  The  U.S.A. 
and Britain, the only western powers 
producing nuclear weapons  turned 
down the Yugoslav and Indian plea 
to stop immediately the test  explo
sions of atomic bombs. In that Con

ference,  our  representative  8hri 

Krishna M ôn made a  speech  on

1956 l̂iicietLr and iTiermo- 51 
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12th July 1956. He said:

“Radiation was  a  continuing 

and increasing evil.  Whether the 

explosions were on land,  or in 
the sea, the winds were uncon

trollable and their direccioa could 
not be predicted.  We  have  no 
right to go on in this way laying 
down the foundation of destruc
tion lasting beyond our control, 
lasting through  generations and 
probably leaving  results  which 
can have a chain reaction leaving 
worse results.”

He advanced the following reasons 
for banning the tests:  (1) becausc of 
the disastrous effects of radiation; (2) 
because, while the experiments went 
on, the atomic race  continued;  (3) 
becaxise smaller countries other than 
the Soviet Union, the United States 
and Britain might one day be able to 
produce atomic weapons which might 
be smaller than those made by the 
Big Powers but not the less danger
ous;  (4)  because the suspension  of 
experiments would create a new hope 
and confidence in the world; (5) be
cause it would be the first step  in 
nuclear disarmament and  one  step 
always carried with it the possibility 
of another;  (6)  because  of  world
wide public opinion—and here  Shri 
Krishna Menon referred to the pro
test made  by  Japan,  Indonesia, 
Burma, and India and the  Bandung 
Conference representing  more  than 
half the world’s population; and (7) 

because  there  were  no  rational 
grounds  for  continuing  the  tests 
which were creating what he  called 
a neurosis in western world,  where 
people now blamed their  headaches 
on account of atomic explosions.

In the Bandung Conference held in 
April 1955, the Conference appealed 
to the powers concerned to reach an 
agreement to suspend  experiments 
m nuclear weapons.  Afterwards, in 
the  joint  statement issued  by the 
Prime Minister Bulganin, Shri Krush
chev and our Prime Minister on 13th 
December, 1955, it was said that they 
wish to express their firm conviction 
that the manufacture, use and testing 

of  nuclear  and  thermo-nuclear
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weapons must  be  unconditionally 
prohibited.  Scientific  opinion  is 
almost xjnanimous that these tests are 
harmful. Last  year,  a number  ef 
scientists issued an  appeal  to  the 
world showing  the  terrible  conse
quences of  nuclear war.

I was reading only yesterday  the 
Indian Express  published in  Delhi. 
Dr. N. B. Roy,  on his  return from 

Mexico city where  he  r̂resented 
India at  the Eighth  International 
Congress of Radiology and served  as 
the only elected Asian delegate to the 
international  radio-therapy  confer
ence held from July 21 to 31  has 
stated:

“Altiioû  tiie  immediate 
danger was not  great  at  the 
moment, there was a threat that 
the radio-active  effects  of !he 
current  explosions  could cause 
malignant tumours of the bones 
among the living owing  to the 
increased radio activity of stron
tium.

If the explosions  should  be 
speeded Mp, liie immediate  dan
ger becomes great.”

He added:

“Then there is the question of 
remote danger.  Even at the pre
sent level of explosions  there is 
the possibility  that. radio-active 
particles now evident everywhere 
could cause some  danger to our 
children of today and those  of 
the next generations. This danger 
is ever present and  cannot  be 
excluded.

Radio-active  particles  now 
pervading the earth’s • atnnosphere 
could do imtold damage  to the 
genital  organs  of  the  pecqde 
today causing destruction of their
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children’s  hereditory  qualities.” 

He further says:

“The individual today will not 
show any of these manifestati(ms 
but in the future, we might wit
ness the birth of monsters, idiots, 
freaks and generally a  race of 

inferior quality.”

Our Government has published  a 
pamphlet called Nuclear  Explosions 
on behalf of oiir  Defence  Science 
Organisation. Dr. D. S. Kothari of our 
Defence Science  Organisation  was 
entrusted with this task.  With him 
were associated  Dr. Homi  Bhabha 
who is in charge of our atomic energy 
work and Dr. V. R. Khanolkar,  the 
Head of tlie Cancer Research Insti
tute in Bombay. This is what  our 
Prime Minister says in his Foreword 
to this book:

“I suppose that no  one,  not
even the great  experts in this 
new science,  knows  definitely 
what the full results of Hydrogen 
Bomb explosions will be. Enough 
is known, however, to  give  us 
some kind of a picture of a war 
in which these weapons are used. 
War is associated with death. We 
have now to face death  on  a 
colossal scale and, what is much 
worse, the genetic effects of ttiese
explosions on the  present  and
future generations.  Before  this
prospect, the other problems tha< 
face us in this  world  become 
relatively unimportant”.

Mr. Speaker:  The  hon.  Member
might continue next day.  It is now 
six o’clock. The House will now stand 
adjourned to met again at 11 a-m . to
morrow.

6  P.M.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday the 
1st September, 1956.
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PAPER LAID ON THE TABLE  5031

A copy of the  Central  Excises 
Notification  No. 9-CER/56, 
dated the i8th August, 1956, 
was laid on the Table under 
section  38  of the  Central 
Excises and Salt Act,  1944,
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FROM  RAJYA 
•  •  •  . 5031—33

Secretary  reported to the Lok 
Sabha that  Rajya Sabha  had 
no recommendations  to make 
m regard  to the Appropria
tion  (No.  3) and Appropria
tion  (No. 4) Bills,  1956 and 
the Travancore-Cochin  Ap
propriation  (No. 2)  Bill,
1956  passed on the 24th and 
28th  August,  1956 by Lok 
>6abha  and  also that  Rajya 
Sabha  had passed  the  An
cient  and  Historical  Monu
ments  and  Archaeological 
Sites  and  Remains  (Decla
ration  of  National  Import
ance)  Amendment Billon the 
24th August, 1956.

BILL PASSED BY RAJYA SABHA—
LAID ON THE TABLE  .  .  .  5033

Secretary  laid  on the  Table 
the  Ancient  and Historical 
Monimients  and Archaeolo
gical  Sites  and  Remains 
(Declaration of National Im
portance)  Amendment  Bill, 
by  Dr.  Raghubir  Sinh,  as 
passed  by Rajya  Sabha.

REPORT OF BUSINESS ADVISORY 
COMMITTEE PRESENTED  .  . 5031

Sardar  Hukam  Singh  present
ed  the  Forty-first  Report  of 
the  Business Advisory  Com
mittee.

RESOLUTION ADOPTED,  AS 
AMENDED.  .  .  .  5034—46

Further  discussion on  the Re
solution  moved  by  The 
Minister  of  Natural  Re
sources  (Shri  K. D.  Mala- 
viya) re : the draft Mining 
Leases  (Modification  of 
Terms)  Rules,  1956,  on the 
30th  August,  1956,  was con
tinued.  The  Resolution
was  adopted  as  amended. 

RESOLUTION  UNDER 
DISCUSSION .  .  .  5046-5114

The  Minister of Home Affairs 
(Pandit G. B. Pant)  moved for

the approval  of the  conti
nuance  in  force  of the Pro
clamation  issued  by  the 
President,  on  the  23rd 
March,  1956,  in  relation 
to the State of  Travancore- 
Cochin.  The  discussicm  on 
the  Resolution was not con- 
chided.

REPORT OF COMMITTEE ON 
PRIVATE MEMBERS* BILLS 
AND  RESOLUTIONS
ADOPTED . . . .   5114-15 

Sixtieth  Report  was adopted.

PRIVATE  MEMBER’S RESO
LUTION NEGATIVED  .  5115—52.

5156— 72

Further  discussion on  the Re
solution  moved  by  Shri 
Tushar  Chatterjea, on  the 
17th  August,  1956 re : Ap
pointment  of  a Committee 
to  enquire  into the working 
of  the Directive  Principles 
of  State  Policy  was conti
nued.  The Minister  in  the 
Ministry  of  Home  Affairs 
(Shri  Datar)  replied  to the 
Debate  and  the  Resolution 
was negatived

BILL INTRODUCED  .  .  5152—54

Central Excises  and Salt (Am
endment)  Bill was introduced.

PRIVATE MEMBER'S
RESOLUTION  .  .  .  5172—76

On behalf of  Shri C. R.  Nara- 
simhan,  Shri  Gidwani mov
ed the Resolution re : the Ap
pointment  of an International 
Scientists* Commission to in
vestigate in to the effects  of 
nuclear  and ̂thermo-nuclear 
tests.  The  discussion  was 
not  concluded.

AGENDA FOR SATURDAY, iST 
SEPTEMBER,  1956—

Fiuther  consideration  and pas
sing  of  the  Resolution re: 
Proclamation  issued  in rela
tion to the State of Travan- 
core-Cochin  and  considera
tion  and  passing  of the  fol
lowing  Bills ;  (I) Public
Debt  (Amendment)  Bill,
(2)  Indian Post Office (Am- 
dmem)  Bill,  and  (3)  All 
India  Khadi  and Village In
dustries  CommitsioD  Bill,
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